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LEGISLATIVE ASSEMBLY. 

T":llr,day, 2nd September, 1926. 

The Assembly met in the AssemblY' Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

PRIVATE NOTICE QUESTION AND ANSWER. 

LEVY OF A PROFIT TAX BY THE AnMmABAD DISTRICT LocAL BoARD PROM 

SPINNING AND 'VEAVING MILLS. 

:Mr. Kuturbhai Lalbhai: With your permission, Sir, I will put 
the question of wruch I have given priYate notice. (a) Has the attention 
of the Goyernment of India been drawn to the Associated Press messages 
of the 11th instant from Ahmedabad wherein the Local Board proposes 
to levy a quarter of an anna profit tax from spinning and weaving 
mills' 

(b) If so, will the Government be ~  to state whether it is 
within thc competency of any other body or Local Government to levy 
a tax on the profits' 

Mr. I. W. Dora: (a) and (b). The Government of India have seen 
references in the Press to the mattcr but have no official information . 
. They entertain strong objections to the imposition by local bodies of 
anything in the nature of an incomE'-tax and propose to ask for particulars 
from the Local Government. 

:Mr. It Ahmed: Are the Government. aware that from Government 
Departments from time to time important and private information leaks 
out and correspondence from Simla and elsewhere is published in 
Bombay' 

Mr. President: Order. order. The House is always glad to near the 
Honourable Member but not at question time. 

111:'. It Ahmed : This is a supplementary question ! Is not that a 
fact, fllr T . 

The Honourable Sir Basil Blackett :  I should like notice of that 
question. " 

THE INDIAN BAR Cot:'NCTLS BILL. 

The Honourable Bir Alexander Muddiman (HODle Member) : Sir. I 
move thllt the amE'ndment made by the Council of StaU!' in the Bill to 
provide for thE' constitut.ion of Rar Councils in British India and for other 
purpoReR. be taken into consideration. 

Sir. I reA'ret very much to ha\'E' had to detain Honourable llentIemen 
from their homes for the purpose of considering this small measure. but 
my Hononrahle Colleague, the JJaw Member. when hE' came to examine 
more in detail the Bill &8 it had ~  passed discovered that there W&8 
a slight error in the m-alting. The amendment made by t.he Council of 
State is an addition of .. ~  to clause 14. Now clause 14 lays 

( M5 ) 
• .. 
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[Sir Alexander Muddiman.] 
down the rie:ht of an advocate to practise.' The Bar Committee, as the 
House knows. recommended the dual system-that is, a system by which 
one class of practitioners act as attorneys and another class plead &8 
barristers. Clause 14. I am advised, doeR not give effect to the reservation 
contemplated by th(' Report in the case ot Calcutta and Bombay. I am 
told, and I have reason to believe T am correctly told, that clause 14, 
if it was allowed to stand as it is now in the Bill. will have the effect 
of destroying that system. That it was not the intention of the Bar 
Committee to do that is apparent from paragraph 26 of their Report' in 
which they say : 
.. It folloW'll from this division of opinion between DII that we do not reeom· 

mend any ehange in this rellpeet of the e:risting lIywtem in India. It would only 
be pCIIIIIible to make sueh a Tl't"ommendation. invohing a8 it would the uprooting of 
lo1lg-establillhed arrangements on the original sides of the Preaideney High Courts ", 

-I take it they mean Calcutta and Bombay because it is not the system 
in Madras- . 
.. if we, &8 a Committee, were strongly of opinion that the present sylltem is a 
bad one. All it is, we are all all"ret'd that where in Indin a eompulllOry dual sYlltem 
is now in e:rlatenee that system should be allowed t~ e.ontinue. It is on the bDllil of 
tbis conalUBion that we shall proeeed to diBcWIII the distinctionl between advoeateB 
and vakils on the original sidf!8 of thp High Courts at Calt"utta, Bombay nnd Madru." 

It was the intention of the Government to give effect to that recom-
mendation of the Bar Committee, and it was certainly not their intention 
to defeat that recomme'Ddation by a side-wind due to the way in which 
the clause was drafted. It was unfortunate the Select Committee did 
not notice this, and it is unfortunate that 1 should have to come back 
to the House for the purpose of making that amendment, but my reason 
is the very valid one I have now explained to the House. 

air Bivaswamy Aiyer (Madras: Nominated Non-Official) : Sir, I do 
not wish to oppose the motion, but I wish to offer some remarks for the 
consideration of the Government with reference to this amendment whieh 
has been introduced  in the Council of State. I fully appreciate the 
reasons which led the Honourable the Law Member to introduee this 
amendment in the Council of State. As clause 14 originally stood there 
would han been no provision for the maintenance of the dual agency 
which it was the object of the Government to preserve, at any rate fOI 
some time to come, in the High Courts of Calcutta and Bombay. It is 
for the purpose of remedying this omission that I ~t  the Honour-
able the Law Member introduced the amendment in the Council of State. 
But it seems to me that the amendment as int.roduced in t.he 'Council of 
State is not apt-I was going to say clumsy,-that it is wrongly placed 
in clause 14, also that it is a little too wide. The amendment now carried 
in the Council of State is that : 
•• Nothing in tlriB aeetion shall be Ilf'eJlJed to limit or in nny way aireet thl' 

power of the High Court of Jndieature at Fort William in Benpl or of the ~ Court 
of Judicature at &mbay to makl' rules determining the perlonl who lIhall be entitl· 
ed respectively to plead and to act in the High Court in the exercile of their original 
jan.aietien. " 

As the amendment 8tandA it would be quit.e open to the High Court 
to say that barriRt.er ad,'ocstes only shouJd be entitled to practise aDd 
plead and not vakiJ advoeates. Whether they' will do RO or not 'is 

~~ tt . I am ~ t .suggesting that the f ~  C:Ourt will t1t may 
do Jt, but I haft an obJectIon to any' language whloh 18 wider than the 
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actual requirements of the case. The amendment therefore ought to have 
been made in narrower terms and it ought to have been introduced not 
in elause 14 but in clause 9. Clause 14 itself confers upon an advocate 
the right to practise, subject to the provisions of sub-clause (4) of clause 
9, in the High Court of which he iii an advocate. Clause 9 is therefore 
the proper clause under which this amendment should have found a 
place. It might have been made with much greater parsimony of hy:aguage 
in sub-clause (4) of clause 9 by the use of some such words as these. 
After the words which empower the High Court to prescribe the qualifi-
eatioWl to be possessed by persons applying to practise in the High 
'Courts in the exercise of their original jurisdiction, the addition of the 
words " and the conditioWl under which advocates shall be entitled to 
practise and plead " would be quite sufficient to attain the object which 
the Honourable the Law Member has in view. I am disposed to think that 
his object could have been attained in a much neater and simpler form and 
in un appropriate place in clause 9 (4). But I am not going to move any 
amendment at t~ stage of the Bill, for if we !Succeed in throwing out this 
amendment it will have to be referred back to the Council of State whicb 
has been already adjourned and the Bill will therefore lapse under 
Hule 36 (c). I am not making thelSC remark!S in any hostile spirit or with 
a view to prevent the p&lSsing of the Bill. My object is simply to invite 
the attention of the Government to this drafting defect and &lSk them to 
eou. .. ider tID!S matter along with the other matters which they have promided 
to take into their consideration at an early date after cODlSulting the High 
Courts of Bombay and Calcutta. They have reserved certain tt~ 

which found a place in the Bill IllS brought before this House for the con-
sideration of the two High CourtlS. I only hope that the Honourable the 
Law Member, who was a party to the unanimous Report of the Bar Com-
mittee, and the Honourable the Home Member, who was also a party to 
thei!ic eia118&l &IS they originally !Stood in thilS Bill, will lose no time in con-
sulting the High CourUi and in seeing that as far as possible the clauses 
which originally stood in the Bill and have now been withdrawn and re-
Nerved for further cOWlideration are reintroduced in some form which would 
be aceeptable to all parties. 

Diwau Babatlur T. Baugacbariar (Madras City: Non-Muhammadan 
Urban) : ~  while I approve of the inserticn of this clause in order 
to make clear what· was really intended by Wi I have to point out that 
the Bar Committee's rt'Commendatioru; were that this compulsory system 
of dual agency may be continued for some time till the Bar Councils 
were constituted and the Bar Councils and the High Courts could devise 
other arrangements. 'l'hat is why we recommended in the Bar CoDUDittee 
recommendations that for a period of seven years traWlitory rule& alwuld 
be made which shoul4 be capable of being revised by the Bar Cou.neil 
and the High Court, and that is why 1 sought to introduce that amend- , 
IlUtnt in the Bill and the Government promised to consider the question 
and bring up the matter later on-not. that it should be a perJP&DeDt 
featur.eo of 'the practice of the two High Courts. The Bar Committee IS 
. recommendation was that the Bar Councils and the High Courts shou.lcl 
have an oppol1.unity of re-examining the question at the end of sev_ 
years I and that being so I hope the Honourable the Law MOlilber-
although he took a different vicw on the merits of the dual system-
as a member of the Government will be loyal to the recommendatiou,_ 

~  
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. {Diwan Bahadur T. Rangachariar.] 
which he was a party. I leaVie' it at that and I do hope that GoverD.-
ment will bestow thtlir very earnest cousideration on this question because, 
once you create any more vested interests, you will be creating more 
difficulty. This sYlltem ill bound to go. The rel:lt of the country· has not 
got it ; only two High ~ t  retain it as anomalies; that is a matter 
which I trust will be c f ~ considered by the Government. 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : Sir, I do 
not know but in the Council of State there was an amendment that the 
life of this Bill should not be more than two years. The Bar Commitue 
suggested that it should be seven years .as Diwan Bahadur Rangachariar 
says. 1 join hands with Sir Sivaswamy Aiyer, Sir, that a Bill of this 
description should not take efi''l'ct so soon as this; but rule 36 (3) of the 
Indian Legislative Rules will not allow the Honourable the Home Member 
and the Law Member to get it rectified in this Session as the Council of 
State is not sitting any more this Session and therefore, unfortunately, the 
Bill nm, to be expedited and passed now. Sir, I join with Sir Sivaswamy 
Aiyer further that in adding this sub-clause to clause 14 of the Bill 
authorising the High Court of Judicature at Fort William in Bengal and 
the High Court. of Judicature at Bombay· to make rules determining the 
persons who shall be entitled respectively to plead and act in those 
High Courts in the exercise of their original jurisdiction-I desire to 
make it dear what this Bill will now propose to apply to practitioners. 
By adding this sub-clause as amended in the Council of State it will be 
left to the above two High Courts only to make rules determining the 
persons who will be entitled to plead and to act on the original side of 
thmle High Courts. But as far as the practice of advocates including 
the barrister advocates is concerned they wiH be entitled to act and 
plead in the appellate side of the High Courts in appeals (except original 
side appeals), revision cases, both civil and criminal, and also in other courts 
below the High Court, without afi'ecting their powers in any way as 
stated in clause 14 and that is what I understand from Mr. Wright who 
drafted this Bill. ~ f  Sir, it clear!! the meaning of the word 
" practise" as it is stateq there in clause 14 that an c ~ shall be 
entitled as of right to practise, that is to say, he will be able to act 
and to plead. I t.ake it that it is so, and let it be so elear onee for all. 
I join .~  with my Honourable friend Sir Sivaswamy Aiyer that this 
clause 14, as it is lItated, islvague and indefinite and is not clear. I have 
made it very clear in my \ipeech so that none of the practitioners both 
in the High Court ()f ~  as well as at BombaY' and in the other 
Courts below the High Courts may be at all doubtful and that there 
may not be any difficulty at all in any courts on the subject--pleaders 
claiming that a barrister cannot appear without instructions from them, 
and barristers claiming otherwiRe .. I think this clauHe was drafted by 
Mr. Wright of my Honourable friend the Law Member's Department 
and I understand from him that it was his intention. The vakils and 
pleaders will have the same right because they are also advocates. By 
this Bar Council Bill you either uplift the status of pleaders and vakils 
and unite them with us or you degrade our status and place us on 
tlteir level. You cannot have °a middle course. Therefore Sir I for 
one want to ask this question clearly and if the Honourable ~  Member 
haa not got any answer I take it for granted that it is 80. In the 
ekernative I object to this Bill being passed this Sesaion so hurriedly. 
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• 
1Ir. K. O. Ifeon (Dacca Division: Non-Muhammad." Rural) : Sir, 

J do not know whether the House will desire to hear me after the very 
illuminating speech of my Honourable friend, Mr. Ahmed, who had pre-
lllldit!IIl!C of mc on the present occasion. Sir, I find that ~ this particular 
instance the instinct of the draftsman was a surer guide to this HoWIe than 
the combined wisdom of the Honourable the Home Member and the Honour-
able thl' Law Memher. For, in the Bill as drafted there was a looI,hole 
tor argument that the dual system had been abolished altogether in 
Calcutta and Bombay. It is a system which, as the Honourable the Home 
Me.mlwr and the Honourable the Law Member \'ery well know, is the result 
of an historical accident so far as these two cities are concerned. It is an 
anachronism at the present moment, and it is being descredited even in the 
lund of its origin. I daresay the Honourable the Law Member knows, 
the history of the movement for fU!'lion of the two functions of barrister 
bnd solicitor, which bas beeu gaining in volume in EDgland year after 
year. I daresay he knows that Lord Haldane, twice Lord Chancellor. of 
England, and ~  Edward Clark, once Solicitor General, have· been strong 
advocate!! of the abolition of the dual sy!'\tem in England; and the latest ex-
Lord Chancellor, to join hands with them has been Lord Birkenhead who 
has written a very strong article, I think in the January issue of the Law 
Journal, adYoca.ting the fusion of the functions of barrister and solicitor 
and UJ'ging the legal v.uthorities in England to take up this question very 
seriously. Sir, this amendment seeks to give a prolonged lease of life to this 
liuachronisiu. It seeks to perpetuate the peculiar system that obtains only 
ill the city of Bombay, and, in a part-mind you, a pa.rt only-of the city 
of Calcutta, and quite a different system prevails throughout the rest of 
British India. It is a system which does not perhaps find any parallel in 
the civilized world except England. It is a system which has been deli-
herately avoided in the Colonies aJld in the Dominions as also in the United 
Htates of America. 

Sir, I am reminded that the Government in their Statement of Ohjects 
and Reasons appended to this Bill stand committed to the complete uni-
fication of the different branches of the leglll profession, and this BiU is 
merely an earneHt of what is to follow. I hope, therefore, that the time is 
1I0t very far when Government will bring forward another amending Bill . 
10 do away with the dual system which is now being sought to be main-
tained by this amendmeBt. I very much hope that although this reform. 
was brought about unwittingly in the original Bill, it will be deliberately 
undertaken by Government in the near future, and I also sincerely hope 
Ilnd pray that t.he presence of the ex-Advocate General of Bengal in the 
Cahin(·t of the Government of India will not prove a source of weakness to 
Oovernment in t ~ matter of carrying out this much needed reform. 

1Ir. President: The question is : 
•• That thl' aDll'ndment madl' by the Council of State in the Bill to provide for 

tile eODstitution of Bar Couneils in British India and for other purpoBell, be taken into 
cOl1llideration. ' , , 

The motion was adopted. 

The BoJlO1ll'&ble Sir .AJ.ezander M .. ddiman : Sir, I move that this 
House do consent to the amendment made by the Council of State. I haw 
listened to what my Honourable friend Sir Sivaswamy'Aiyer has said, aDd 
it :will receive my attention. I do not know that my Honourable friend 
Diwan Bahadur Rangaehariar' is quite l eeurate in his account of the Bar 
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Committee's Report. As to Mr. Neogy, I have no douht that for bim time 
will bring in " his revenges ". 

lIr. PresicleDt: The question is : 
•• That the following lIJIIemllllent maue by the Council of State be adopted : 
The following BUb·elaus{· be allded to cIaWIt' 14 of t.he Bill, nawely : 
• (3) ~~ in this 8t't't.ion ahall be deemed to limit or in any way affect the 

power of tile Iligb Court of Judieatun' at Fort Willinm in Bengal or of the High Court 
of Judieature at Bombay to makl' rult'S detf'rmining the persons who shall be entitled 
n.peetively to plead and to aet in the High Court in the exercise of ita original juris-
dietiarJ. '." 

The motion was adopted. 

VALEDICTORY SPEECHES TO MR. PRESIDENT. 

»iwan Babadur T.ltaDpchariar (Madras City: Non-Muhammadan 
Urban) : Sir, now that we are about to part and the Second Assembly is 
going to come to an end ushering in a Third Absembly, it is but right, Sir, 
that I should say a few wordN in acknowledgment of the able way in which 
:rou bave presided over the deliberationK of this House. (Applause.) It 
is a sorry feature, lSir, that on this side of the House my non-official friends 
are conspicuous by their absence. None the lestI, Sir, I can assure you that 
the way in which you have discharged the duties of your hig' office has 
parned approbation and appreciation at our hands. Sir, at the time you 
were chosen to the Cha,ir, I happened to compete with you. If I may say 
so, luck and chance favoured your election. Sir, whatever apprehensions 
there might have been on account of your political views, you have, by 
your strict impartiality, fairness, ability, tact and courage shown that the 
first elected Indian PreKident of the Indian Legislature hlUJ proved a succeliS. 
For the short time you allowed me to occupy the Chair, I found it a very 
onerous tlUJk, oftentiml'1l Kubject to suspicion of partiality to this or that 
individual. Sir, it is a very very difficult task to fill that Chail!, and it 
was rendered more difficult by the distinguished way in which your pre-
decessor discharged his dutieK. Human beingN are not perfect. There are 
imperfections in every individual, but here we have to consider the posi-
tion as a whole, and, Sir, I have no heKitation in saying that both on the 
non-ofHcial side as well as on the official side there has been full apprecia-
t;on of the way in which you haw diKcharged the duties of your high 
office. I hope you will come back to thiK HomlC and try your chance again, 
and I wish you success in your endeavours. I may not be here to compete 
,vitb you. 

• Sir, it is also my pleasant duty to acknowledge the' uniform c ~  
ability, promptitude and thl· rpgularity and punctuality with which the 
Legislative Department of the Government of India have served this House. 
I ha\"e been connected with this House for six years. At the close of the 
first Allllembly, I wrote deuli-officially to the then Secretary, I think he also 
,happens to be the Secretary of the Legislative Department now, acknow-
.ledJJing . personally mar indebtedness to that Department for the way in 
. which they have discharged their duties. Sir, all of UB must have been 
I .m.ck withtJae punctuality and reguia,wity with which at short Dotice apada 
have beeD prwared and placed before us. The courtesy shown by the 
~  ~f the Legislative Department bas been uniform from the bead 
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of the Department 'to the lowest official in that Department, and I have to 
acknowledge personally the treatment I have received at their hands. I 
am sure the experience of other Members also is the same. 

Sir, we part, and I hope many of us will come back here, and I hope 
the country's atTairs will progress and progress on right lines. Although 
the Government of India show some reluctance to yield to popular demands, 
I hope pressure will he brought to bear upon them not by walking out but 
by walking in and making· them feel more and more uncomfortable. 
• Sir, I congratulate yon on the able way in which you have discharged 
the duties of your high office. 

Sir P. S. 8ivuwamJ Aiyer (Madras: Nominated Non-Official) : Sir, 
T wish to associate mYllelf wholeheartedly with the tribute which has been 
paid to your service:; to this ~  by my Honourable friend the Dcputy 

f'~' t. Sir, as pointed out by my Honourable  friend, when you were 
chosen to till the high office which you now hold, there were not wanting 
'lOme who entertained some misgivings due to the fact that you 'had been a 
strong party man throughout your political life and that you had not been 
in the habit of repressing your feelings. But whatever misgivings might 
have been entertained, they were all soon dispelled. You ca,me into the 
office with a very high ~ c t  of the duties of the Chair, and notwith-
Rtanding the fact that you had the disadvantage of succeeding a person 
with great parliamentary experience like Sir Frederick Whyte, who had 
tilled the Chair with distinction, you soon demonstrated that the great 
(:xperiment which W8.o; to be tried of appointing a non-official Indian to the 
Chair was a success. Sir. you have tilled the office with great dignity, 
firmness and tact. ~  the Chair is only a few feet above the floor, 
there is a great differenCE' in. thl' atmosphere which surrounds the Chan-
and th(' atmosphere of the floor of the House. You have maintained a 
gravity unperturbed by the most provoking sallies of jocularity, and 
whatever squalls and scenf'S there might have been on the floor of the House 
yem have always held your head aloft, above these squalls and angry scenes, 
and J ~' remember any occasion, except perhaps one which everybody 
has now f ~  when a momentary gust of feeling reached the Chair. 
That incident we have all f ~ tt  and we have all learned to admire the 
way in which you hav(' so ' t ~' sl1stainl'd the mantle which fell on you 
from Sir Frederick Whyte's shoulMrs.  We have found y.ou always help-
ful and ~. always ready to give advil!P to the non-official Members. 
As to the help you have heen ablf' to give thf' official Members, testimoqy 
will hI' more ' ~' forthcoming from the official Benches. I ean 
only speak for my non-official friends and I am sure they will all join witb 
me in aelmowledging thl' I,n'f'lIt help yon have given us throughout your ... 
hmure of office during the lif(' of this As.';;embly. • 
Sir. this experiment of Ilppointing a non-official Indian to the Chair 

of this Honse WtlS and is ont" of great significance. It has shown conelu-
"h'f'ly that the r('qllisitl' eapa('ity for tilling the oftice of Speaker is Dot 
wlUJting ~ our (,Iluntryml'n. Sir. it has also other lessens ,which may 
hI' takf'n t ~ of by the offi('ial Rl'nchcs, that investiture with responsihility 
tff'velopl'! 8 high sense of responsibility, a lesson which is not without far-
. reaching implications. T hopl'. Sir, that the electorates also, particularly 
yom f'leetoratl'. will rise to thl' stnndarrl of parliamentary traditions ud 
that fhpy will f'1f'1't. yon withont ~' ('ontl'st. Whatever may bf' the vicis-
Idtndt'!S of fortune at the ,'lection of the other Membt>rs, I hope that you will 
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(Sir Sivaswamy Aiyer.] 
be untouched by those chances. Let me also express the hope that. when 
you are returned to the next AKSembly without a contest, there will he no 
competition as forecasted by my friend on the right but that you will be 
elected to this office without any opposition. Let me hope that the House 
,vill rise to a due sem,e of the importance of maintaining parliamentary 
traditions. Sir, I am sure you will cherish the expression of the genuine 
regard which this Second Assembly has entertained for you, and I have 
no doubt that the Third Assembly, if it is fortunate enough to secure your 
'ser"ices a8 President. will acquire the same regard. • 

Nawab lir Sabibzada Abdul Qaiynm (North-West Frontier Pro-
vince: Nominated Non-Offic.ial): Sir, please allow me to associate myself 
with the remarks of my friend Sir Sivaswamy Aiyer about your worIt in 
the Assembly. It is on behalf of a small group in this House, called the 
l\luslim Parliamentary Party, that I offer you my sincere congratulp.tionll 
on the most successful manner in which you have discharged your respons-
ible duties. This group, though claiming to be all good, composed entirely 
of Parliamentarians, has a few Members who are more often out of order 
than in order and I trust that their appreciation of your patience in deal-
ing with them will not be taken for partiality. 
Sir, you have carried out your responsible and delicate duties ad-

mirably. You have shown strict impartiality with your natural force of 
e.'haracter and I am not sure if any other Indian Member of this House could 
have done 80, to the more general satisfaction of the House. Your eye 
has not failed to catch the most suitable speaker on eaeh subject and when 
you had more than one ~  on a subject your choice always fell on the 
one who could speak to the best advantage of the debate. Whenever you 
found a debate going out of bounds or assuming an unbecoming communal 
aspect, ylm either at once diverted the channel or tactfully closed the sub-
ject on constitutional grounds. In short, your tactful handling of the deli-
berations of this House is bl'yond praise. You were the first Indian to 
hold charge of this important position in the Imperial Legislature and you 

~ acquitted youn;elf most creditably. You have got the certificates Ilf 
the previous di&1:inguiHhed speakers-J should call them certifiCRtes in 
my layman's language-and more I believe, will be speaking on the Kubjeet 
later on; hut it is all well that you should know the feelings of one who is 
the representative of an unostentatious party in this House, and of a conlltj· 
tutionaHy backward community or province. The Honourable Mr. Patel, 

~ t of the Assembly, appears to be quite a different man from Mr. 
Patel of the Swaraj Party time (Laughter)-and I was surprised to lICe 
the enormous change in the old man. It shows that even a lion is capable 

, of ~ controlled by his own BenKe of justice and equity, when placell in 
.a respunllible position! I wish many others could be as just and impartial 
. as lfr. Patel of old has been ever since he has oecupied the preRidentilll 
Chair. Sir, jf you can manage a IItonny HoullC like ours, composf'd of 
confticting elementll, J am sure that you can command an anny of ~ 1'f  
on a battlefield, should an occaHion arise. You will not find it more difficult 
to control a r8l1h Holdier than to control the Whip of our Party, Mr. K. 
~ . (Laughter.) I willh yon Il Hure anel speedy return to the House 
after the.' elections and once more very sincf!rely congratulate YOIl on the 
way in which you have perfonned Yl)l1r on('rOllll dutieH. 

Sir Walter WillIon (A88ociated Chambers of Commerce: Nominated 
:Non-Official) : Sir. my group wish to associate themselves with the remarks 
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which have fallen .from the previous speakers.in paying their tribUte to you 
as PrP.Sident of this Assembly. Sir, at the time the future appointment for 
the Chair and the settlement· of the emoluments was debated on the floor of 
this House, our grOllP t ~ a very strong, line in helping to make that posi-
tion one of such dignity as would attract the best men of the country and we 
hoped when we had them there that they would have a desire to retain 
that position. 

Sir, we realised that in following a man of the gifts, capability and 
charm of Sir Frederick Whyte your own difficulties when you first occupied 
tllc (,hair would and must be heavy. We recognise, Sir, that you have 
faced them both manfully and well. We recognise also that you have fully 
responded to the gravity of the office although we know, Sir, that on tbe 
floor of this Hoose you enjoyed a joke .~ well as any of us. We particularly 
admire the way in which oncE' ejected to the Chair, you have been able to 
drop your own polities and we are here to pay our tribute to the invariably 
courteous and considerate manner in which you have treated both our group 
and all others in the House. You have endeavoured to meet us in every way. 
We reco!!,nise your fairness throughout the term of your occupation of 
the Chair. and I wish now, Sir. to go one step further and particularly 
emphasise the· remarks which feU from ,my friend Sir 8ivaswamy Aiyer. 
'\T p shall be very pleased indeed if your re-election for your constitu-

~' is not contested. We Y<llue the English tradition very highly by 
dlich the constituency of the Speaker is not a contested seat. It is not 
ill our opinion for any Party in the country to say who shall or who shall 
110t occupy the Chair of this House. Therefore we hope that no Party 
will contE'st your seat and preyent your return to this House where you 
will then stand for election ~' the votes of this House who alone should 
say whether you should occupy the Chair or not. Sir, we ~  
that point very particularly and I am glad that it came from Sir Sivas-
wamy 'Aiyer to start with. " 

lIIr. K. Abmed : Will you vote for him next year' Are you sure , 

Sir Walter Willson: I would . like to join also, before I sit ~  in 
paying our tribute to the Legislative Department of the Guvernment 
of India. We fully recognise all the assistance whieh they have given 
us. 

In conclusion, Sir, I hope that other Members who have spoken with 
some doubt as to their retum will' also come back to this House and 
that we shalt in the next Parliament !hake thatforther progreSs wlUeh 
I am cOD\'inced we have steadily made all the time whilst I have been 
a Membe·r of this House. 

Ifr. 8. Venkatap&tiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir, on behalf of my Party and on behalf of .lD!Yself I 
add our tribute of admiration for the successful manlier in which vou 
have conducted yourself as Presidt'nt. When you were installed" in 
the Chair sbitements were made in several quarters that they· would 
be disappointed, and if there were any doubts in their mind', they ha'Ve 
been dispelled by your successful carrying out of your duties. As· lhy 
friend Mr. Ranllachariar pointed mlt. perfection is not given to man. 
You may have  eommitted l'Ilistakeshere and there. But, Sir, t ' ~ 
on the whole you havc prO\'ed that an Indian ia quite capable of holding 
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[Mr. B. Venkatapatiraju.] 
any position which is in the; gift of the Crown or man. But you have 
proved another thing also. You have been a fiery gladiator on the 
ftoor of this House and ,you have fought. hard against the Government .. 
Sometimes you have made irresponsible speeches that even your sup-
porters find it difficult to support. But since you have occupied a 
responsible position, you have proved yourself quite capable of carry-
ing on your duties, unconcerned with your previous political predelic-
tions. That shows that Indians are capable of occupying any place 
if only the opportunity is givan to them. I may state, Sir, that. my 
friends on all sides wish you an early return and an uncontested ret.urv. 
On behalf of my Party and myself I may state that if the occasion arises, 
if our support is needed, we will give you our unstinted support to 
place you again in the same place. I will add one more word. We 
wish you "happiness always and long life and a speedy return so that 
you may perform the duties which you have carried on in the fear of 
God and without fear of man. We hope you will carryon your duties 
in the same manner for the good of the country, for the good of the name 
of India, and to show that an Indian ill capable of occupying any post 
and carrying on his duties to the satisfaction of all concerned. 

Mr. N. JIlL Dumuia (Bombay City: Non-Muhammadan Urban): 
Mr. President, after the graceful tribute that has been paid to you by 
the previous speakers, very little remains for me to add to that well-
deserved testimony of our admiration for ~ . Sir, I have. seen your 
work in the Bombay Corporation and having been satisfied with the 
ability, iDdependence and dignity with which you discharged the onerous 
duties of the office of its President you found in me a supporter and 
thoqgh I was in a different camp and politically did not see eye to eye with 
you, I supported your elevation to the Chair on the ground of fitness and 
fitness alone. Sir, by the way in which you have filled that oftice you have 
viodicl!ted the fitness of Indians'to fill any high office of responsibility 
and trust. But, Sir" there is a great significance in your elevation to 
thili! office. It is this, that by co-operation with Government and with 

I the different parties, we can achieve our goaL There is another signi-
ficance in your elevation to this office. It is that the Reforms are not 
as worthless as they have been sought to be made out. Sir, you have 
set a great example of co-operation and you have shown what we can 
achieve by co-operation and constructive work and I hope when the nf!xt 
Assembly meets the example you have set will not be lost upon the 
Members of extreme parties, and I am sure that if we work hand in hand 
and co-operate in working the Reform" for what they are, we shall not 
be surprised if the Statutory Commission comes out in 1927 instead of 
in 1929. With these remarks, Sir, I heartily join in the tribute that has 
!"'en paid to you. But, Sir, let me say one word, that your own work 
I8 a great tribute to you, and greatly redounds to your credit as the 
first Indian President of .the Assembly. 

Mr. 1. Baptista (Bombay Central Division : Non-Muhammadan 
~ ) :  I ~ been here only for a abort time but I venture to a88O-
~1 t  myself WIth the speakers that have preceded me in congratulat. 
,mg you upon the satisfactory discharge of the duties that devolved 
upon 1.0u. I ~ ~  ~  that Mr. Patel, the stormy petrel of the 
Swaral Party, IS qmte a ddferent pel'lOn from Mr. Patel, the President 
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of this ~  but that only establishes the proposition that Indians 
'possess . a full sense of responsibility in the discharge of the office . 
which they may be called upon to fill. Now, Sir, I hope ahd pray that 
the electors in the constituency and this House will establish the con-
vention that obtains in England and in the Houae of Commons and see 
you ftlling that oflice once again. I am particularly gratified to find 
tl:at the satisfactory discharge of the duties by you establishes the pro-
pO!lition that a good President of the Corporation of Bombay makes an 
excellent President of the Legislative Assembly. 

Mr. K. O •• eocy (Dacca Division I Non-Muhammadan Rural) : 
Sir: I claim to speak on behalf of the most numerous section, and perhaps 
not the least troublesome section, of the non-official Members of this 
HOWie, I mean the back benchers, who are most of them' conspicuous 
by their absence to-day. I endorse every word that has been said by 
the previous speakers in appreciation of your services. I am one of 
the very few Members present here to-day who had the honour of sit-
ting in this House ever since its inauguration. I had the privilege of 
8tudying parliamentary procedure under the guidance of Sir Frederick 
Whyte, and I have no hesitation in saying that in you we have found a 
very worthy successor to the first President of the Legislative Assembly. 
I wish you God speed. 

lIIaulvi Muhammad Yakub (Rohilkhund and Kumaon Divisions: 
Muhammadan Rural) : Allow me also tu join in offering my quota of 
tribute to you for the statisfactory manner in which you have discharg-
ed the duties of your high office. Sir, the elections are now comiIig on and 
this is the last day of the life of this Assembly. Some of us may come, 
"'hile others may not come, but I can assure you that those who may have 
the honour of being returned to thi!> ~ ~' as well ItS those who may' 
not come back, will all be thankful to you and remain gratefUl for the 
courtesy and the kindness with which you have treated us in lind out of the 
House. It is beyond my ability to pass any remark.pon your rulings. 
Honourable Members of this House who have been here for the last six 
years and have learned the parliamentary proced!ll'e under the guidance of 
Sir Frederick Whyte, have already paid the tribute to you which you just-
ly deserve and I also join in what they said, namely, that your rulings have 
always given satisfaction to both thf> wings of this House. I join with the" 
Honourable Members who have jnst expressed their wishes that you will 
return tb this House without any contest, and hope you will again occupy 
this honourable lIeat in the House. Before 1 conclude I should be failing 
in my duty if I did not say a few words about the Honourable the Home 
Member and other Members of the Cabinet. I think I am voicing the 
feelinp of this House when I say that, in spite of the differences of opinion 
which we may have had with the Honourable official Members of this 
House, and in spite of the heated and contested debates in the House, 
we have invariably received COllrt,esy and kindness at the hands of the 
oftlcial Members of this House for whieh we are very thankful to them./ 
I also join my Honourablt' frit>nd Sir Sivaswamy Aiyer in paying my 
tribute to the Legislative Department for the way in which they have dis-
charged their duties: I thank you again especially for the courtesy and, 
consideration yoU have shown in this House to the back benehers in giving 
them opportunities to speak and finally I congratulate you Gn the success 
which you have achieVed. Sir, WP, are parting here to-day under not very 
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[Maulvi Mnhammad ·Yakub.] 
happy circumstanceS. The atmosphere of the country is beset with dark 
douds of communal dissensions, but. we hope, that the effect of yester-
day's debate And the effect of the very sympathetic and genial Speech of 
His ExcelleIicythe Viceroy.will help a ,great deal in clearing the' atmos-
phere, and I hope and pray that next year, when the new A.s8embly sits, 
the horizon will .be quite clear and bright and the new .As$ewbly will come 
into being in an atmosphere of union and cordiality between the two llreat 
communities of this country vnd t ~' will. ill more favourable surroundiug;.;, 
start the work of leading India to the road to Swaraj for which we 8.l'e,all 
trying. With these WM'ds, after congratulating you again, 1 r.el'Iume my 
seat. 
Pandit Madan Mohan lIalal'iya (Allahabad and J·hansi Divisions : 

Nl)n-Mnhammadan Rural) : Sir, I heartly join with my colleagues in 
~ ' you our cordial congratulations on, and in expreasing our 
lI}lprl"eiation of. th<: m!1D!1I'r :1: ",hid1 ~ t  h"yl' diS<'hal1!'ed the dutiel! of 
the very responsible office to which you were elected by the votes of 
this House. I do not wish to take up time by repeating what has bel"n 
said, and I feel that I cannot improve upon what has been said in the 
excellent manner in which it has been said, except to express the hope 
that you will be returned unopposed to this Assembly and that it will lJt' 
your proud pri,,;lege to serw the "lotlwrht!lil ~;  in the: ~  

position, the duties of which you have discharged with such distinguished 
ahiHty and dignity. 

The Honourable Sir AJexandw MuddimaD (Home Member) : The 
duty that has fallen to my lot is a pleasing change from the duty that 
l frequently have to undertake. It is frequently the case that I hRve 
to address the HouSe to' endcil\"our to pers:lIuie it to unanimity when, if 
I may say so, its natural impulse is to disagreement ; but I will ~' this 
that when t ~ House ill in 8 mood for 8ll'reemellt. it agrees very heartily 
and I think the ~c  that have fallen from the various and numerous 
leaders to-day estJblishes that fact very clearly. It would be entirely 
illappropriate for me not to join in the congratulations to you, Sir, on 
the manner in which you have discharged your duties. I very respect-
fully lay my bunch of roses on your desk in addition to the ~  bouquets 
that have fallen to your lot. You know, Sir, that I have also been a 
President in my time and I have no doubt you have found, as I have 
found. that the cares and responsibilities of that office are sometimes 
"cry great. I do not think that you would support the opinion that the 
presidential Chair is always a bed of roses. Therefore, Sir, the credit 
for flllinll that Ch,,;r ill :: !il'eOm n .... ;' ;';1 ~ ;' :-, all the greater. I am 
S11re it will alway. be a satisfaction to you to remember that you were 
the first President elected by the Assembly to preside over it and 
that your term of office, though it may have been comparatively brief, 
has not been uneventful. Indeed I think the constitutional historians 
will refer to it as a landmark in the history of thill ASKembly. 
(Applause.) I trust, Sir, that there are many active years of public 
life before you, and I therefore ~ not propose to dwell, as I otherwise 
would, on the fact that we have  known one another for many years 
in variou!'! capacities, and I trust. that you will not think, if I do not 
dilate on the personal aspect of the case, that I do not appreciate it. 
On my own ~ f and on behalf of those who sit behind me I offer 
you my thanks and their thanks for the very considerate and conrteout 
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way in. whith you have maintained those relationl:l between the Chair 
and the Leader of the Hout;e which alone can contribute to the propcr 
diliPOW of public ousinells. ~  I do not know whether it would be 
right for the Leader of the Housc to express any views on the electioll8, 
hut 1 will leave you to gUCl>1:! what thot;e views are in respect of one of 
them. I can only say i...at as thit; itl the 1al>t meeting of this Assembly 
which I have had the honour to lead for l:Iome time I should like to 
thank the Membertl gl'llerally for the very courteoUlO and kindly. way 
in which they have co,.ducted their ~ with me. We must differ 
lie doubt, but at any rate let us differ without bitterneSl:l or bad f ~ . 

(Appla1l8e.) 

IIr.Prealdeiat: Brother Members and comrades of the Indian 
l..cgildative Assembly, I c!)nfess 1. do not know how to thank you suffi-
,·icntly for the generous ~ t t I have received throughout the 
pl"l'iod of my office, from all' seetions and from every Member of this 
House, and, more particularly, for the flattering speeches which I have 
just heard. I am, indeed, grateful to you for your unfailing co-operation 
wil h the Chair during that period. I am also grateful for your ready 
and cheerful acceptance of my rulings from time to time though they 
mitrht have been distasteful to some of you on occasions.. I am parti-
eulM'ly grateful to you for one other lIlatter to which I should like to 
refer on this occasion. As you must have noticed, I have always been 
\'cry jealoWi of the privileges of this House, such as they are under t ~ 
present constitution, and, more tlO, of the authority, dignity and the 
honour of thitl Chair. I am glad to acknowledge that you liave on all 
ol'casions given your full support to me in my endeavours to guard 
those privileges, and to maintain that authority, that dignity and that 
honour. (Applause.). If at any time I have given offence to ~ 

l\lelOht'l, or Memben; (Holwumbh' Members:" No, no.") or any 
Aection of the Houtle, it was unwittingly, it was inadvertently, and I 
allk their pardon most sincerely to whomsoever it may have happened. 
If 011 any occasion I have deviated from that· calm, which must 
characterise all the tt c~ of the occupant of this Chair, I wish every 
}Iember olthe House to believe me when I say that I was not c\JnsoioulSly 
actuated by any perl:lonal or political feeling, Imt in everything [ have 
Maid or dOlH', 1 have tried to consult the advantage .and the general 
intermit of this ~  and the ~c t . (Applause.) 
Wheu in ~; )  collective wi:-.dom you called me to this exalted 

.Chair, J took it with 8 soh·rnn determination within myself that I should 
he absolutely impllrtinl in everything. I soon realised thnt. for an elected 
t~ t it was not tmough to be merely impartial, but it was more 
essential for him to illspire in every Member of the House a feeling 
that. he would he impartial. I found that the only and the best way 
to f ~ that feeling in you was that I should lay aside, so long as 
I m:mlpied this Chair, all that was personal, all that was of partv all 
that savoured of political predilection, and to subordinate every thin ... 
to the great interests of the House al> a whole. I desire to assure ~ 
that I have ever tlndeavoured to work on these lines to the best of my· 
capacity, in spite of my political surroundings and political associa-
tions for a number of years before I took the Chair. It is not for me 
to say how far I have been successful in t.hose endeavours. As some of 
you are already aware, one Qf the objects-I will not say the only object 
-which induced me to accept this office was to demonstrate to the 

iii 
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LMl·. President.] • 
British Government that public men in India, if they have been in lome 
quarters described as irresponsible and destructive critics of the exist-
ing system of administration, are so because they have not been en-
trusted with responsibility j and the only way to fit the people of this 
f!ountry for respoD!!ible government is to entrust them with the working 
of such a goYernment. How far I have been able to achieve that object, 
and how far it will further the cause of this country are mat;terl on 
which 1 do not feel competent to ~  any opinion. 

Before 1 conclude, you will permit me to acknowledge with tbaDk-
fulness the valuable assistance and advice I have eonst&l'ltly received 
from the two officers of this House, I mean Mr. Graham and Mr. Gapta. 
Nd that I had no occasion to differ from t~  but the most admirable 
quality with which I was particularly s,truck was that, onM I patBed 
my orders 011 any matter, ill !!pile of their opininn to the contrary they 
ac;;cpted my decision and loyally supported me throughout. (Applanse.) 
It was simply a pleasure to work with them. 

I have now done. Before I adjourn the House, may I requelot you 
tu do me the honour of IIhaking hands with me, and for thllt purJlose 
may I invite you, Sir Alexande, Muddiman. alS the Leader of the House, 
to lead the way. 

(The Members then Khook handll with Mr. President.) 

The Astiembly tht.:D adjlJurDl'u ~ c eli!. 
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Accounts Department. 57. 

~ 

Question re appointment of an Indian --as an Agent of a rail-
way. 22. 

ACCOUNTS-

Question re publication ()f a statement of the --()f the Cantomnent 
Fund, Baroda Cantonment. ··460. 

L113LA 



ACCOUNTS OFFICES-

Question re-

Grant of holidays to the stafl' of the --in the Central Pro-
vinces. 50. 

Reoeruitment to the clerical staff of the --in the Central Pro-
vinces. 50. 

ACT(S)-

Indian Contract-

Question re appointment of a Muslim Officer in the Legislative 
Department in connection "'ith the revision of the --. 568. 

Indian Trade Union-

Question re date of the coming into force of the --. 89. 

Workmen's Compensation-

Qu@stionreissueofanannualreportonthe'Workingofthe--. 
89. 

ADEN :iu.ILWAY-

Question re claaaification of --as a strategic liJie. 110 • 

.A.DJOURNMENT-

Motion for --to diacuas the-action of th& GoverDmeDtof India 
regarding the appointment of a Royal Commission OIl .Agricul-
ture. 59. 

Rule out of order. 59. 

Motion for --to discUB8 the non-allotment of days for private Bills 
during the AutuDul Session bf the .Assembly. 60. 

Withdrawn. 60. 

ADJUTAlI.TT GENERAL'S BRANCH-

Question re-

Appointment of an Indian &8 ~ t in the -_.. 474. 

Procedure relating to applications for appointments in other offices 
submitted by clerks employed in the --of Anny Headquarters. 
475. 

ADMINISTRATOR GENERAL'S (AMENDMENT) BILL-

Bee under "' Bill(s) ". 

ADRA-

Question re personnel of the Local Advisory canimittees aJ1Pbinted 
by the Bengal Nagpur Railway at --, Nagpur, Calcutta and 
Vizagapatam. 25. 

ADVISORY BOARDS-

quatiOD re llODlination bf the members of the 8ta1ldiJ!g ' ct~ Com-
mittee for Railways to Local """--~ t  " the various 
l'ailwqs. 105. 
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• 
AGREEMENT (SF-

Question re-

--between Government and the owners of eertain houses in Poona. 
201. 

Exemption from registration of --to sell immoveable property. 
458. 

Recent decision of the Privy Council regarding registration of --
to sell immoveable property. 471. 

Statement (laid on the table) relating to the --between the 
United Kingdom and Portugal in regard to tonnage measurement 
of merehant ships, together with notes exchanged, which affects 
India. 204-05. 

AGRICULTURAL LAND(S)-. 
Question re table of rents for building sites and --in Cant.on-
ments. 198-99. 

AGRICULTURE-

Motion for adjournment to cliseta the aetinn of the GoYeridnent of 
India regarding the appointment of i. Boyi.l ColllllliMion on --. 
59 . 

AlDrIED, MR. K.-

Code of Criminal Proeedure (Thii'd Amendment) BiU-

Motions to consider, circulate ad refer to Seleet CoJDJDittee. 
344-45. 

Indian Bar Councils Bill-

Consideration of clause 4. 403-404. 

Consideration of clause 5. 404. 

Consideration of clause 9. 406. 

Consideration of clause 11. 412-13. 

Consideration of clause 15. 414-16. 

Motion to pass. 417, 429-34, 438, 439,  441, 442. 

Motion to consider amendment made by the Counril of State. 648. 

Motion fOor adjournment to discuss the action of the Government of 
Tndia reflarding the appointment· of .a Royal Commission on 
Agriculture. 59. 

Question re appointment of a Muslim Officer in the Legislative De-
partment in connection with the revision of the Indian Contract 
Act. 568. 

Question (Supplementary) re-

Claims made by Indian pilgrims for the attack on them bY the 
NAjdis at Taif. 183. 

Communal riots. 12,  13. 

DepotUtion of the editor ef "Hiblul-MatiD " of Calcutta. 469. 

Fire on a pilgrim ship. 183. 
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AHMED, MR. K.-ctmtd. 
Question (Supplementary) re-cofltd. 
Names of membem of the Railway Rates Advisory Committee and: 
their pay and allowances. 426. 
Personnel of the Local AdviSOlry Committees appoint¢ \by the 
Bengal-Nagpur Railway at Adra, Nagpur, Calcutta and Viz&-
gapatam. 25. . 
Qualifications of Port Officers at the various ports in India. 471. 
Refund to the relatives of pilgrims who died in the Hedjaz of the 
amounts due on return tickets. 45. 
Statement made by Sir Louis Kershaw regarding the Bengal uuI 
Bombay Chambers of Commerce being the moat representative 

t ~ of the employers in India. 469. 

Resolution rf!-

Abandonment of the .Andamans as a penal settlement. 249, 251. 
253,  256,  257,  260,  265,  272, 277. 

'R.egulation of the performance of religious festivals. 281. 587-SQ, 
601, 603, 611,  618,  625. 
Retention in its present site of Rameswaram station on the &uth 
Indian Railway. 236, 237-38, 242,  245. 

AHMEDABAD-

. Question re levy of a profit tax by the District Local Board, ' ~ 
from Spinniog and WeaviDg Mills. 645. 

AHMEDABAD DISTRICT LOCAL BOARD-

Question re levy of a profit tax by the --from Spinning and 
WeaviDg:Mills. 645. 

AIYANGAR,MR.K.RAMA-

Code of Criminal Procedure (Third Amendment) Bill-

Consideration of clause 1. 359-61. 
Demand for Supplementary Grant in respect of •• Loans and A.d-
. vanees bearing Interest". (Loan to the Imperial GymkbaM 
Club, Delhi). 554,  559. 

Indian Bar Councils Bill-

Motion to recireulate. 394-95. 

Indian .Successi(;n ~ t) Bill, (Amendment of S. 57)-
Motion to consider; 298. 

Question r6-
Electrification of the Great Indian Peninsula Railway. 104-05. 
Expenditure during 1925-26 for the &eyera} major heads. 103·10&. 
Grievanees of probationers appointed to the superior services on 
the South Indian Railway. 96. 
Nomination C1f the Members of the Standing Finance Committee 
for Railways to Local Advisory Boards eonstituted by the varioaa 
railways. 105. 
Recommendationa of the Economic Enquiry Committee and the 
Taxation Enquiry Committee. 96-103. 



• 
AlYANGAR, MR. K. RAMA-contd. 

Question re--contd. 
Re-organization of the Post and Telegraph Department. 107-108. 
Rete'lltion of the existing station at Rameswaram on the South 
Indian Railway. 105-106. 

Resolution re-

Report of the Taxation Enquiry Committee. 147. 
Retention .in its present site of Rameswaram station on the South 
Indian Railway. 232-37, 243-44. 

AIYAR, MR. A. V. V.-

Death of --. 502-03. 

AIYER, SIR C. ·P. RAMASWAMI-

Question re nolnination of --to represent India as a sulMitute 
delegate at the forthcoming session of the League of Nations. 
457-58 . 

.AIYER, SIR P. S. SIVASWAMY-

Code of Criminal Procedure (Third .AIIlendment) Bill--

Motions tR consider, circulate and refer to Select Committee. 
334-36. 

Currency Bill-

Motion to circulate. 223-24. 
Demand for Supplementary Grant in respect of " Loans and Ad-
vances bearing Interest" (Loan to the Imperial Gymkhana Club, 
Delhi). 549-550. 

Election of --to represent the Legislative Assembly on the Council 
of the Indian Institute of Science, Bangalore. 205. 

Indian Bar Councils Bill-

Motion to recirculate. 394. 
Consideration of clause 4. 402-03. 
ConRidt'ration of clause 8. 405. 
Consideration of clause 17. 416-17. 
Motion to consider amendment made by the Council of State. 
646-47. 

Indian Limitation (Amendment) Bill-
Motion to consider. 541-42. 

Resolution re Report of the Taxation Enquiry Committee. 134-37. 

Valedictory speech to Mr. President. 651-52. 

AJ'MER-

Question "e refusal of the Bombay, Baroda and Central India Rail-
way authorities to supply electricity from their Power House at 
--to the Dayanand Ashram. 164-65. 

AJMER-MERWARA-

Question ,.e Installation of electrie lights and fans in certain Gov-
ernment buildings. 169-70. 



AlIT.AB DISTRICT-

Question re cyclone in the --of Burma. 40. . 

ALLIANCE BANK OF SIMLA, LIMITED-

Question re-

Leg&! proceedings against the -. 20-21. 

Liquidation of the --. 21 . 

.A.J;W-INDIA PRESS BMPLOYEES' CQNFERENCE-
Question re proceedings of the --held on the 26th and 27tb June 
last. 477.' 

ALL-INDIA SERVICE(S)-

Question re-

'Family Pension Fund for --. 85-86. 

Reservation of a definite proportion of appointments in the Indian 
Civil Service and the --for men in the Provincial Services.. 
421. 

Rules governing the seniority in the --of promoted Provineial. 
Service Ofticera. 85. 

ALLISON, MR. F. W.-

Oath of Office. 9. 

ALLOWANCE (S)-

Question re-

Delay in the grant of duty --to Poetal Town Inspectors in 
. Bombay. 52. 

Delhi eonveyance --. 476. 

Denial to offieers and warrant officers of the I. M. D. of daily --
for outstation duty. 497-98. 

Grant 0If eompensatory --to employees of the Great Indian 
Peninsula Railway stationed at Bombay, Poona, Shola.pur, etc. 
152-53. 

Grant of OODlpensatory --to senior Assistant Surgeons of the-
I. M. D. holding commissioned rani. 497. 

Grant of eompensatory --to the telegraph staff in Bombay. 
184. 

Grant of house rent --to members' of the Military Aeeounta 
offiees stationed at Poona. 57. 

Grant of marriage --to Military Assistant Surgeons. 577. 

~)  rent --of postl;nen in Bombay. 485-86. 

Names of members of the Railway Rates Advisory Committee and 
their pay and --. 425-26. 

Pay and --of members of, and Secretary to, the CommissioD 
appointed to inquire into the Bombay Back Bay c ~ t ; 

Scheme. 451-52. 
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Question re--con.td. 
Pay and --of members of the Padctisan Deputation to South 
Africa. 425., 

Stoppage of the Delhi moving --' of temporary men in Army 
Headquarters. 476. 
Study leave --to members of the Indian Medical Department .. 
580. 

Treatment of the frontier --88 part of pay for gratuity aDd 
free passes by the North-Western Railway. 92 . 

.AMALGAMATION-

Question re --of the existing railways into suitable and economic 
groups. 182. 

AMBALA CANTONMENT-

Question re provision of an adequate snpply of drinking ~  for 
the civil population in --. 199-200. 

AMOD-

Question re inconvenience mifered by passengers owing to the absence 
of a water-pipe at --statioa on the Bombay, Baroda &Jld 
Central India Railway. 465 • 

.ANDAMANS-

Question re colooisatiQn of the --by MopJah prisoners. 467. 
Resolution re abandonment of the --as a penal settlement .. 246-79. 

ANGLO-INDIANS-

Question re-

Category in which --are included in replying to quCfJtions with 
reference to Hindu and Muhammadan c t ~ in "anous 
appointments. 577 .• 
Enlistm('nt of --in the Army. 580-81. 

APPEAL-

Question re right of --~ ~ c  Civil Service Officers under 
the new Memorial Rules. 54. 

APPOINTMENT (S)-

Question re-
-L-of an Indian Accountant General as an Agent of a Rail-
way. 22. 
--of Indians 88 Deputy Agents of Railways. 21-22. 
--of Indians to superior posts on Railways. 22-23. 
Category in which Anglo-Indian.,; are included in replying to ques-
tions with reference to Hindu and Muhammadan percentages in 
various --. 577. 
Distribution of --on the North-Western ~  among Chris-
tians, Hindus and Muhammadans. 43-44. 

Filling up of vacant --in th(' Imperial T..tibrnry, Calcutta. by 
Hindus and Muhammadans. 158-59. 
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APPOINTMENT(S )-cott.ld. 
Question ~tt. . 

Procedure relating to applications for --in other offices sub-
mitted by clerks employed in the Adjutant General's Branch of 
Army Headqw¢.ers. 475. . 
Reservation of a definite proportion of --in the Indian Civil 
Service and the All-India Services for men in the Provincial 
Services. 421 . 

.ARMED GUARD-
Question re provision df. an --for passenger traiDi -conveying 
GoVernment treasure. 111-12 . 

.ABJrlY-
Question re enlistment of Anglo-Indians in the --, 580-81, 

ARMY ACCOUNTS COMMITTEE--
See under" Committee{s) ". 

ARMY BUDGET-
Question re charging of losses in working strategic railways to the 
-. 110-111 • 

.ARMY CANTEEN BOARD (INDIA)-
Question re-

Grant of rebates to units by the --, 19. 
Purchase of the stocb of the --by the Navy, Army and Air 
.Force Institute. 176. 
Remuneration of Mr. Murray as temporary Controller of the --, 
181. 
Report of the Currie Committee on the 'Yorking of the --, 177. 
Total loss sustained by regimental funds through shortage in rebate 
paid by the -. 177. 
Total loss sustained by the --c~ its establishment. 175 . 

.ARMY HEADQUARTERS-
Question r6-

Alleged insulting treatment of Indians employed in --by the 
European establishment. 474. 
Exercise of control by the heads of branches of --of establish 
ment matters. 474-75. 
Practice of bringing dogs to office in --, 475. • 
Procedure relating to applications for appointments in other offices 
submitted by clerks employed in the Adjutant General.'s Branch 
of --, 475. 
Stoppage of the Delhi morring allowance to temporary men in --, 
476. 

ARMY HEADQUARTERS OFFICES--, 
Question re-
India Army Order regulating the appointment and promotion of 
IOldier clerks in the --, 473-74. 
Pay and prosyects of the clerical atd of the --, 460. 
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ARMY HEADQUARTERS, POONA DISTRICT-

Question re transfer of the --from Poona to Seeunderabad. 203. 

ARSENAL-

Question re grievances of workers in the --at Kirkee. 93-94. 

ARUVANKADU-

Question re institution of a system of provident fund aDd gratuity 
for the workers in the Cordite Factory, --. 93. 

ASAD ALI, MAULVI-

Oath of Office. 9. 

ASIA'I'IC BILIr--

Questioa re opiDiOD of Mr. TieIman BooB, Minister of South .A.friC8p 
~ . t  the -. 56. 

ASSAULT-

Question re --on a wop driver by the. ~ '  of the 
aatiquities and buitdinis excavated at' ltIo]umjodaro. 581. 

~

Question re --of His Excellency the Vieeroy to the Indian Trade 
UniGllS Hill. 231. 

ASSISTANT PRIVATE SECRETARY TO HIS EXCELLENCY THE. 
VICElWY-

Question re duties of the --. 484. 

ASSISTANT SURGEONS-

Question re-

Action of the Income-tax Department at Meerut in assessing as .... 
salary the value of free quarters granted to --of the Indian 
Medical Department. 575. 

Duty rooms for --in British station hospitals. 498. 

Grant of compensatory all(,wance to senior --of the Indian Medi-
cal Department holding commissioned rank. 497. 

Grant of marriage allowancE.' to military --. 577. 

Paucity of military --for civil employment. 49.8-99. 

Selection of ---for sub-charge of British station hospitals. 498. 

ASSISTANT TRAFFIC SlJPERINTENDENT(S)-

~ t  re recruitment as --of Railways of Indian caIididates '\yith 
English training. 569-70. • 

I AUTOMATIC COUPIJERS-

Question rf. f ~t  of --in India. 108. 

AllXILIARY AND TERRITORL\L FORC'ES C'Ol\1MITTEE-

~ under" Committee(s) ". 

AVIATION-

Demand for Supplementary Grant in ~t of "----". 548. 
L1l3LA 
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B 

BACK BAY RECLAMATION SCHEME-

Question re-

Bombay -. 453. 

Pay and allowances of the Members of, and the Secretary to, the 
Commission appointed to enquire into the Bombay --. 451-52. 

BAIDYANATH DHAM-

Question re extension oI.f the Bausi Railway to --and Sainthia. 
17. 

BAN-

Question re --on Pandit Madan Mohan Malaviya's visit to Calcutta. 
420. 

BANGALORE-

Election of a member to represent the Legislative .Assembly on the 
Council of the Indian Institnte of Science, --. 70-73. 

BAPTISTA, MR. J.-

Indian Bar Councils Bill-

Motion to recirculate --. 397-98. 

Question (Supplementary) re clliferenee in the salaries paid to their 
employees by the Eastern Telegraph Company and the Indian 
Telegraph Department. 184. 

V&1edictory speech to lrIr. President. 654-55. 

BARODA CANTONMENT-

Question re-

Conversion into a hospital of the Nanavati Dispensary in the --. 
459. 

Publication of a statement of the accounts of the Cantonment Fund 
-.460. 
Reduction of expenditure on the office ~ in the --. 459. 

Revaluation of buildings and lands in the --. 458-59. 

BARRACKPORE.-

Question rc construction by the Royal Calcutta Turf Club of a siding 
to the race course at --. 427. 

BARSI LIGHT RAILWAY-
~ 

8ee under" Railway(s) ". 

BATALA-

Question re construction of a railway from --via Butari and Patti 
to Lahore. 581. 

BATHING FACILITIES-

Question re provision of --for IndialUl in the unflltered water tanks 
near Ridge &ad at Raisina. 171. 
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• 
BATHROOM(S)&-

Question f'e ooneycomb brick work in the --of the "  D " type 
Indian Clerb' quarters at Raisina. 583. 

BAUSI RAILWAY-

See under "Railway(s) ". 

BEES WAX-

Question "6 81lpply of inferior paulina and --to the East Indian 
. Railway by Messrs. Dewan Chand and Sons. 490,  491. 

BENGAL-

Question "6 publication of the correspondence relating to the proposed 
transfer of Sylhet to --. 170. 

BENGAL AND BOMBAY CHAMBERS OF COMMERCE-

Question "6 statement made by Sir Loois Kersha.w regarding the -
being the most representative organisations of the employers in 
India. 469. 

BENGAL AND NORTH-WESTERN RAILWAY-

See under" Railway(s) ". 

BENGAL-NAGPUR RAILWAY-

See under" Railway(s) ". 

BERAR LAND REVENUE BILL-

See under" Bill(s) ". 

BERTHING MASTERS-

Question f'6 quali1lcations for the posts of Harbour Masters, Assistant 
Harbour Masters, Dock Masters, Assistant Dock Masters and --
appointed by the various Port Trusts in India. 470. 

BHILS-

Question "6 special representation for --in the Bombay Legislative 
Council. 94. . 

BIHAR AND ORISSA-

Question "6 list of newspapers published in --to whieh the Govern-
ment of India subscribe. 157. 

BILL(S)-
Administrator General's (Amendment)-

Motion to consider. 545. 

Adopted. 545. 

Motion to pass. 546. 

Adopted. 546. 

Assent of the GovernOll' General to certain --. 60-61. 

Berar Land Revenue --. 203-04. 

Question "e-
--passed by the Council of State laid on the table. 287. 
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BThL(S)-contd. 

Cantonments (Amendment)-

Motion to consider. 547. 

Adopted. 547. 

Motion to pass. 547. 

Adopted. 547. 

Code of Civil Prooedure (Seooad Appeals)-

Motion for leave to introduce. 'f11. 

Adopted. 67. 

lDtrodueed. 81. 
Motion to eoulider, 287-88. 

Xotioll to circulate. $94. 
Adopted. 2H. 

Code of Criminal Procedure (Third Amendment)...;.. 

Motion for leave to ~t~ "2-
Adopted. 174. 

Motion to consider. 304-08. 

Motion to circulate. 308-11. 

Motion to refer to Select Committee. IH-lt: 
Motions to consider, circulate and refer to Select Committee. 313-
-51. 

Motion to c c ~ uegatived. 350. 

Motion to refer to Seleet; Committee negatived. 351. 

Motion to consider adopted. 852. 

Consideration of clause 2. 353-1». 

Consideration of clause 1. 354-64. 

Motion to pass. 364-72. 

Adopted. 372. 

Currency-

Introduced. 65. 

Motion to consider. 205-215. 

Motion to circulate. 215-224. 

Adopted. 224. 

Indian Bill" Council&-

Presentation of the Report of the Select Committee on the --. 
61. . 

Motion to consider as reported by the Select Committee. 372-75. 

Motion to recirculate. 375-99. 

NegatiVed. 399. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. IS 

BILL (S)-contd. 

Motion to consider 88 reported by the Select CoDunittee adopted. 
399. 

Consideration of clauses. 399-417. 

Moti'on to pass. 417, 429-44. 

Adopted. 444. 

Motion to consider amendment made by the CollIlCil of'. ~ t . 645-
49. 

Adopted. 649. 

Motion to agree to ameJJ.dment JJUUle by the CdUncil of State. 649-
50. 

Adopted. 650. 

Indian Companies (Amendmem)-

Motion to consider. 54647. 

Adopted. 547. 

Motion to pass. 547. 

Adopted. 547. 

Indian Evidence (Amendment)-

Motion to consider. 544-45. 

AdOlPted. 545. 

Motion to p88S. 545. 

Adopted. 545. 

Indian Factories (Amendment)-

Motion for leave to introduce. 68. 

Adopted. 68. 

Introduced. 68. 

Motion to circulate. 224-25. 
Adopted. 225. 

~ I,iDlitation . ~t)

Motion tf' oouaider •. ~ 

Withdrawn. 544 .. 

Indian Sllccession (Amendment)-(Amendm.ent of S. i'7)-

Motion fo£ leave to introduce. 69-70. 

Adopted. 70. 

Introduced. 70. 

Motion to consider. 296-304 . 

• Adopted. 304. 

Motion to p88S. 304:. 

Adopted. 304. 



INDEX TO LBGlSIu\TIYE ..&.SSEJoInLY DEBATES. 

BILL (S )--CQntd. 

Indian Succession (Amendment)-(Amendment of S. 33)-

Motion to consider. 444-47. 

Adopted. 447. 

Motion to amend clause 3. 447. 

Motion to pass. 447. 

Adopted. 447. 

Indian Trade Union&-

Question re assent of H. E. the Viceroy to the --. 231. 

Motion for adjournment to discuss the non-allotment of days for 
private --during the Autumn Session of the Assembly. 60. 

Negotiable Instruments (Interest)-

Motion for leave to introduce. 68. 

Adopted. 68. 

Introduced. 68. 
, 

Motion to consider. 227. 

Adopted. 227. 

Motion to pass. 228. 
Adopted. 228. 

Provincial Insolvency (Amendment)-

Motion for leave to introduce. 68-69. 

Adopted. 69. 

Introduced. 69. 

Motion to consider. 294. 
Adopted. 294. 

Consideration of clause 2. 294-96. 

Motion to pass. 296. 

Adopted. 296. 

Resolution re appointment of Standing Committees to deal with -
relating to Hindu and MuhammedaD Law. '18·74. 

Sind Courts (Supplementary)-
Motion to consider. 546. 
Adopted. 546. 

Motion to pass. 546. 
Adopted. 546. 

South African Colour Bar-
Question re the --. 425. 

UamrlOUB Loans (Amendment)-
Motion for leave to introduce. ~ 

Adopted. 66. 



BILL (S)-('()n(·lcl. 

Introduced. 66. 

Motion to eousider. 226 . 

. Adopted. 226. 

Motion to pass. 226. 

Adopted. 226. 

Workmen's Compensation (Amendment)-

Motion for leave to introduce. 66. 

Adopted. 66. 

Introduced. 66. 

}lotion to eonsider. 226. , 
Adopted. 226. 

• Motion t(l pasN. 227. 

Adopted. 227. 

BLACKETT. '1'HE HONOrRABLE SIR BASIL P.-

Currency Bill-

Introduction of --. 65. 

Motion to consider. 205-15. 

Death of Mr. A. V. V. Ab'al'. 502-03. 

Demand for Supplementary' grant in respect of-
"  A yiation. " '548. 

, 
i 

ia 

"LoaDS and AdY811CeS bearing Interest" (Loan to the Impe!'ial 
~  C'lnb. Delhi). 549.  550. 557-560. 

" !\filwellaneouN. ,. 548. 
" Ports lind t ~ ;' Mi. 
" Refunds." 548. 

Lays on the table the Report of the Public Ac('ounts Oommittee on. 
the accounts of 1924-25. 522-40. 

Resolution rl'-

Abandonment of the Andamans as a penal settlement. 276. 
Report of the Taxation Enquiry Committee. 122-34. 138, 14:2-4:3. 

BOMBAY-

Question re-
~ t  for Haj ~  at Karachi Rnd --.. 76. 
--Back Bay Reclamation Scheme. 453 .. 

~  in the grant of duty allowances to Postal Town ~ '~  
1D --. 52. 

Grant of an increase of pay to postal officials ot the clerical class 
stationed :tt or in the vicinity of --. 170-71. 
Gl'Ilnt of compenf'l8tory allowances to emplovees of the Great Indian 
Penirnmla Railway stationed at --, Panna. Sholapur. etc. 152-
53. . 



16 . INDEX. TO Ll!:GISLATIVE ASfucvm,y DEBATES. ~ ' 

BOMBAY -contd. 
.~ ... -. 
-

Question ~ t . 

Grant of compensatory allowances to the Telegraph Staft at --. 
184. 

Grant of two or three advance increments to clerk.'l of the 'Currency 
Oftlee, --. 190. 

House rent allowances to postmen in --, 485-86. 

Pay and ~c  of the members of, and Secretary to, the Com-
mission appointed to enquire into the --Back Bay Beelama-
tion Scheme. 451-52. 
Pay of menials in the Currency Office, --, 188-89. 
Pay of postmen in --. 484-85. 
Pay of the shroifs in the Currency Office, --. 188. 
Pay of the subordinate staif of the Great Indian Peninsula Railway 
employed at --and other places. 185. • 

~  alloweCl to the --and Karachi Chambers of COJlIJl'erce 
to have access to Customs documents relating to the coasting and 
foreign trlide of --and Karachi, respectively. 472·73. 

Recruitment of seamen in --through a Government officer. 168. 
Revision of the pay of postal clerks in --. 485. 
Ststus of the Post Office stamp vendors in --. 51-52. 

Total indebtedness of postmen in --to the Postal Co-operative 
Society. 486. 

BOMBAY A:r-..'D KARACHI CHAMBERS OF COMMERCE-

Question re privilege allowed to the --to have acc""es.'l to Customs 
documents relating to the coasting and foreign trade of Bombay 
and Karachi, respectively. 472-73. 

BO),IBAY, BARODA ~1 ;  CENTRAL Il'I.'DIA RAILWAY-

See under" Railway(s) ". 

BOMBAY CURRENCY ASSOCIATION-

Question re Resolutions passed at the annual general meeting of the 
--on the 26th June, 1926. 190. 

BOMBAY LEGISLATIVE COUNCIL-

Question re special representation for Bhils in the --, 94. 

BOMBAY PRIlSIDENCY-

QueRtion re number of MURlim lind ~  Postal officials in the 
-. 462-64. 

BOUNTY (IES)-

Question re grant of a --to Indian Coal. 456-57. 

BRAY, sm DENYS-
Resolution re-
Regulation of the performance of religious festivals. 592-94. 
Retention in its present site of Rameswaram station on the South 
Indian R,lilway. 234. 
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BRITISH CONSUL AT JEDDAH-

Question re Report of the --on the Indian pilgrimage to }leoea in 
1926. 232. 

BRITISH GUIANA-

QueStion re grant of relief to returned eJDigrants from Fiji, Surinam 
and--. 423. 

BRITISH TROOPS-

QuestiOll-f6-
Canteen service for --in India. 181. 

Catering for--by the Navy, Army 8Jld Air Fofte Institute. 
176. 

Report of Mr. Pooley on the Canteen Service for --in India. 
180.' 

RuaniUC of a c.nteen semoe for ~ by Indian oontractors. 176-
77. 

BROACH-JAMBOOSAR RAILWAY-

See under "Railways". 

BUDGET (S)-

Question re delay in according sanction to the --of Cantonment 
Boards. 190-91. 

BUILDING SITE(S)-

Question re table of rents for --and agricultural land in canton-
ments. 198-99. 

BUILDINGS AND LANDS-

Question re revaluation of 
59. 

BUNGALOW (S)-

ill the B&J'Oda Cantonment. ~ 

Question re grant of permission to the owner of No. 13, JillphiDstone 
Road, Poona, to build a c ~  --in the compound of "his house. 
201. . 

BUJmON, MR. E.-
Cantonments (Amendment) Bill-

\ 

Motion to consider. 547. 

Motion to pass. 547. 

BURMA-

Question re cyclOne in Ute Akyab District of --. 40. 

BURMA INDIAN CHAMBER OF COMMERCE-

Question re refusal of the customs authorities at Rabgoon to allow 
the --to have access to tM statistics ()f thecoaatiug and foreign 
trade of Rangoon. 472-73. 

BUSINESS-

See under" Statement of BwAn. ". 
L1l3LA 
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o • 

CALCUTTA-

Question "fj-

Constitution of the High Court --. 114. 
Discontent in the Customs Service at --. 564. 
Dismissal of certain employees of the Imperial Library --. 158, 
159. .  . 

Earnings of certain classes of employees in the Government of India 
Press, -. 478-80. __ 
Filling up of vacant appointments in the Imperial Library, --, 
. by Hindus and Muhammadans. 158-59. 
Grant of compensation to postal and telegraph employees for pecu-
niary losses during the recent commUnal riots in -. 493-94. 
Grant of compensation to the widows of Rolla Singh, a motor van 
driver, and Shaikh Mahmda, a telegraph peon, killed during the 
recent communal riots in --. 494. 
Head Clerk of the Imperial Library --. 158. 
Pay of the staB of the Imperial Library, --. 159. 
Personnel of the Local Advisory Committee appointed by the Bengal 
Nagpur Railway at Adra, Nagpur, --and Vizagapatam. 25. 
Removal of the office of the Director General of Posts and Telegraphs 
from --to Delhi. 424. 
Salaries of certain classes of employees in the Government of India 
Press, -. 477-78. 

CALCUTTA HIGH COURT-

81$1$ under " High Court(s) ". 

o-ALCUTTA PORT TBUST-

Question ,.e --loan of one crore. 16, 17 . . 
CALCUTTA RIOTS-

8ee under .. Riots ". 

CANDIDATE (S)-

Question ,.e selection' of --for the Rockfeller Foundation Fellow-
ships. 424-25. 

CANTEEN SERVICE-
Question ,.fj-

--for British troops in India. 181. 
Report of Mr. Pooley on the --for British troops in India. 180. 
Running of a --for British troops by Indian contractors. 176. 
77. 

CANTONMENT (8)-

Question "6-

A.bolition of the --of Nowgong. 191. 
Grant of separate representation in the Legislative Assembly to 
representatives of --. 193.94; 
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CANTONMENT (S)--.!contd. 

Qbestion re-contd. 

Recruitment of Indians as executive officers of --. 194-95. 
Sub-letting of surplus land in --by the Military Dairy and Grass 
Farms. 196-97. ' 
Table of rents for building sites and agricultural' lands in --. 
. 198-199. 

Transfer of the management of "  A  " class land fit for grazing in 
--to the Cantonment Boards. 197. 

CANTONMENT AUTHORITY-

Question re construction of stalls by the --of Kasauli. 192. 

CANTONMENT BOARD(S)-

Question. re-

Delay in according ~t  to the Budgets of --. 190-191. 
Powers of the Vice-Presidents of --. 192. : 

Representatives of District Magistrates on --. 196. 

Transfer of the management of "  A  " class land fit for grazing in 
cantonments to the --. 197. 

CANTONMENT FUNDS-

Question re-

Publication of a statement of the Accounts of the --, Baroda Can-
tonment. 460. 

Refund of amounts spent from --on conservancy for Indian 
troops. 195. 

CANTONMENTS (AMENDMENT) BffiL-

Bee under" Bill(s) ". 

CARRIAGE AND WAGON STAFF-

Question re reduction of the working hours of the --employed at 
Lyallpur on the North-Western Railway. 230, 481. . 

CARRIAGES, FIRST AND SECOND CLASS-

Question f'lIl provision of electric lights and f&ns in -' - on the Beng&! 
and North-Western RailWay. 427. 

CARTOON(S)-

Question "6 publication by the lttdtan Pictorial. MontTtly Jour"ltOl, 
Delhi, of a --offensive to Muhammadans. 467. 

CASTOR OIL-

Question "e-
Loss caused to the North-Western Railway by purcbasing--
from Messrs. Dewan Chand & Sons. 487-88. 
Purchase from Messrs. Dewan Chand & Sons of --for the North-
Western Railway. 486, ~ . 

Quality of --used for lubricating purposes on the North-Western 
Railway. 486, 487-88. 
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CASUAL LEAVE-_ . 
Question re payment by clerks of the Nilgiris Postal Division ~ 
ing on --or transfer of the travelling allowances of relieving 
officers. 166-67. • 

CA.TTLE-
Question re aport of -_ 16. 

CENSUS-
QD8IItion re Ipecial-of t,he oivil popw.tion of the Ka'auJi Can-
tonment. 192-93. 

CENTRAL LEGISLATURE-
See under" ~t ) ". 

CENTRAL PROVINCES-
Question re--

~t of holidays to the sta1f of the ~ c t  Offices in the --. 
50. 

Recruitment to the elerieal staff of the A.coounts oftiees in the --. 
50. 

CERTIFICATE (S)-
Question re-
Issue by gua.rds of --to passengers travelling without tickets. 
118. 
Production triennially of physical fitness --by employees of the 
Great Indian Peninsula Railway. 154. 

CEYLON-
Question re--
Minimum wages of Indian labourers in --and Malaya. 36-
37. 

Safeguarding of the interests of Indian labourel"l in - and 
, MalaYL 39-40. 

CHAMBER(S) OF COMM1i:;RCE-

Question re--
Invitation to --to upress their vi.,.. on the Report of ~ 
Taxation Enquiry Committee. 476-77. 
Nomination of a representative of the Indiall--· to the Ninth 
Session of the International Labour Conference. 29-30. 
Statement made by Sir Louis Kershaw regarding the Bengal and 
Bombay --being the DlOIIt ~t  CIII'Ianilationa .f the 
employen in ,India. 469. 

CHANDA, MR. KAMINIKUMAR-
Question re-
Issue of return tickets by the East ~  ~ . 13-14. 
lMue of retUl"ll tic:kets to all t ~ .. on the East ludian Railway, 
etc. 14-15. 

'Publication of the correspondenee .~  to the propC)8ed transfer 
of ByUtet to Bengal. 170. . 

Reserved accommodation on the East, Indian Bailwa.y. 15. 
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CHEMISTRY-

Question re inclusion of Physics and --as compulsory subjects for 
candidatPJ! seeking admis.'!ion into the I. :A-L ~ 574. 

CHEQUE (S)-

Question re procedure in lDdia as regards bearer drafts, - and 
hundies. 113. 

CHIEF COMMISSIONER OF RAILWAYS-

Question re terms of appointment of Sir Clement Hindley as --. 
• 185. 

" CHID JUSTICB(S)-
Question re appointment of Pleaders or Vakils as permanent --of 
High CoartiI. 78-79. 

CHRISTIANS--
Question re distribution of appointments on the North-Wellitern Bail .. 

way among --, Hindus and M.uhammadans. 43-44. 

CIVIL brPLOYM'ENT-
Question re paucity of Military .Assistant Surweelill for --. 498-
99. 

CIVIL LINES, KARACHI-

Question re removal of the ofllee of the Deputy Postmaster General, 
Sind and Baluchistan, to the --. 79-80. 

CIVIL POPULATION-

Question' re--

Provision of an adequate supply of drinking water for the --in 
Ambala Cantonment. 199-.200. 

Special census of the --of the Kasauli Cantonment. 192-93. 

CLAIMS-

Question re payment of --against the 7th Hariana Lancers and the 
2196th Infantry Regiment. 200-201. 

CLASSIFICATION-

Question re-

Authority of the Public Service Commission to de81 with questions 
relating to the --of Services. 169. 
--of the Services in India as superior and "inferior. 168-69. 

CLERICAL POSTS-
Question rtl inadequate represelltatiOll of Muslims in --in the 
military offices of the Peshawar District. ~ 

. CLERICAL ST AFF-
Question rc-

~' and prospects of the --~ the Army Headquarters offiues. 
460. , 
Recruitment to the --of the Accounts Officers in the Central 
Provinces. 50. 
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CLERK (S)-

Question r6-

Case of Mr. Narayan Rao; a --in the Nilgiris postal division. 
167. 

Grant of two or three advance' increments to the --of the Cur-
rency Office, Bombay. 190. 

Number of candidates on the waiting list for appointment to the 
Indian Army Service Corps of --. 172. 

Payment by --of the Nilgiris postal division proceeding OJ1 
casual leave or transfer of the travelling allowances of reliO:ving 
officers. 166-67. 

Procedure relating to applications for appointments in other offices 
submitted by --employed in the Adjutant General's Branch of 
Army t ~. 475. . 

CLUB HOUSE-

Question re grant of permisSion by the military authorities at Poona 
for the construction of a --in thE! compound of No.5, Lothian 
Road. 201-02. 

COACHES--

Question re contracts for building and painting wagons and --on 
the North-We&tem Railway. 419. 

COAL--

Question re--

Debiting of the railway freight charges on --to revenue. 178-
79. 

Further examination of the question of the export of --. 457. 

Grant of a bounty to Indian--. 456-57. 

Increase of the existing duty on --. 457. 

Reduction of the rates for railway --. 178. 

Revision of the original distribution orders for --for railways. 
179. 

,COASTING AND FOREIGN TRADE-

Question re-:: , 

Privilege allowed to the Bombay and Karachi Chambers of Com-
merce to have access to Customs documents relating to the--
of Bombay and Karachi, respectively. 472-73. . 

RefuHal of the Customs authorities at Rangoon to allow the Burma 
Indian ~  of Commerce to have access to the statistics of 
the --of Rangoon. 472-73. 

COATMAN, MR. J.-

·Oath of Office. 9. 

'CODE OF CIVIL PROCEDURE (SECOND APPEALS) BILL-

See under" Bill(s) ". 
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• • 
CODE OF CRIMINAL PROCEDURE (THIRD AMENDMENT) BILL-

See under" Bill(s) ft. 

COIMBATORE-

Question re congestion in the principal ball of the head post office, 
-. 165. 

COLONISATION-

Question re -" -of the Andamans by Moplah prisoners. 467. 

ObMMERCIAL INT'ELLIGENCE AND TRADE OFFICERS-

Question ,.e employment of Indians" 88 - in foreign countries. 455-
56. 

COMMISSION(S)-

Question ,.e-

Acceptance by the Go"ernment of India of --or rebate:ftOm 
steamship companies on P8888gfJ8 granted to Govel'DJDl!lllt aervants 
under the Lee Commission Report.. 71-78. 

Circulation of Reports of Committees and --to Members of the 
Legislative Assembly. 26. 

Grant of --to Members of the Indian Medieal Department. 575. 

Pay and allowances of the Members of and the Secretary to, the 
--appointed to enquire into the Bombay Back Bay Bec1ama-
tion Scheme. 451-52. 

COMMITTEE (S)-

Question re-

Action taken on the Report of the Indian Territorial and Auxiliary 
Forces. 420. 

Circulation of Reports of --and commissions to members of the 
Legislative Assembly. 26. 

Circulation of the Report of the Raven --to members of the 
Legislative Assembly. 27. 

Expenditure on the Indian Sandburst --. 453. 
Invitation to Chambers of Commerce to express their views on the 
:Report of the Taxation Enquiry --. 476-77. 
Names of members of the Railway Rates Advisory --and t ~ 
pay and allowances. 425-26. 
Publication of the Report of the Army Accounts --. 58. 
Publication of the Report of the Paddison --. 116. 
Recommendations of the Economic Enquiry and the Taxation En-
quiry --. 96·103. 
Recommendations of the External Capital--. 42. 
Recommendations of the Indian Territorial and Auxiliary Forcel!l 
-.36. 

Report of the Auxiliary and Territorial Forces --. 48. 
Report of the Currie --on the working of the Army Canteen 
Board (India). 177. -
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~ t of the Raven. --. 26-27. 
Resolution. re Report of the Taxation Enquiry --. 122·149. 

COMMUNAL RIOTS- , 

8ee under " Riots ". 

COMPENSATION-

Question re-
. Grant of --to postal and telegraph employees for peeuniary 
losses during the recent eommunal riots in· Calcutta. 493.94. 
Grant of --to the widows of RoDa Singh, a motor vIJn driver, 
and SIIaikh lIahmda, a telegraph peon, killed. durillgo _recent 
communal riots in Calcutta. 494. 

qOMPIlNSATORY ALLOW ANCE(S)-

Bee under" Allowance(s) ". 

CONCESSIONS-

~'  pe_p;-.mWltlw te ....... filthe IJJ.tHea Medical 
Department. 5'1'1 .. 78. 

~ (,. 

Question re prohibition of the employment of women in factories, min • 
... • fIB OIW ri_ ilid1Mtries for speeided periods before and 
after -. 87-88. 

OONSEBV A..NCY-

Question re refund of amounts spent from cantonment funds on--
for Indian troops. 195. 

CONTRACT(S )-

Question re-
--entered into by Messrs. Dewan Chand & Sons, for the supply 
of cotton waste to the North-Western Railway. 488·89. 
--for building and painting wagons and coaches on the North-
Western Railway. 419. 
--for building wagons and painting carriages and wagoua on the 
North·Western Railway. 481. 
--for the supply of ice and soda water on the North· Western 
Railway. 76,  77, 471. 
--for the supply of refreshments on the Barsi Light Railway. 156. 
m. . 
--for the supply of sweetmeats to passeuge1'8 on the ~t Indian 
Peninsula Railway. 87. 

CONTRACTOR(S)-, 

Question rt-

Ice and Soda water--on the North-Western Railway. 77. 
RaWng of . t .~ - percentage for constructing the remainder 
of the buddmg for the Forest Research Institute Dehra Dun 
~~  ,. 
Running, of a canteen aervioe for Britillt trt>ona bv Indian--

1 ~ ~ ,... " . 
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CONTRODLER(S) OF MILITARY ACCOUNTS-

Question re hesdquarters of the offices of certain --. 58. 
CONTROLLER OF MILITARY ACCOUNTS·, W AZIR DISTRICT-

Question re officiating promotions in the office of the --. 57-58. 

CONVEYANCE-

Question re grant of free --to, and accommodation at, hill stations 
to the families of members of the Indian Medical Department. 
579. 

OONVEY ANCE ALLOWANCE-

8ee ~  " Allowance(s) ". 

CORDITE FACTORY-

Question ,.e institution of a system of provident fund and gratuity 
for the worken in the --at Aruvankadu. 93. 

CORRESPONDENCE-

Question re publieatio. of the --relating to the proposed transfer 
of Sylhet to Bengal. 170. 

COSAMBA-

Question re absence of platforms at Godhara and --on the Bombay, 
Baroda and Central India Railway. 465. 

COTTON INDUSTRY-

Question re appointment of the second Tariff Board to inquire into 
the --. 426-27. 

COTTON WASTE-

Question re contracts entered into by Messrs. Dewan Chand & Sons 
for the supply of --to the North-Western Railway. 488-89. 

COUNCIL OF STATE-

Bills passed by the --laid on the table. 287. 

Inauguration of the Second Session of the Second --and the 
Pifth Session of the Second Legislative Assembly. 1-8. 

MeloI.'Ulge from the --intimatiDg that that Chamber had agreed with-
out any amendments to certain Bills passed by the LegislatiVe 
Assembly. 501. 

Message from the --intimating that that Chamber had agreed with-
out any amendment to certain Bills paSsed by the Legislative 
Assembly at its .meetings on the 25th and 26th August, 1926 . 
• 584. 

Message from the --intimating that that Chamber had agreed to 
the amendments made by the Legislative Assembly in the Bill to 
amend the provisions of section 33 of the Indian Succession Act, 
1925. 584. 

Measage from the --intimating that that Chamber had agreed, 
subject to an amendment, to the Bill to provide for the consti-
tution of Bar Councils in British India, passed by the Legislative 
Assembly on the 27th August, 1926. 584. 

L1tSLA. 
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CRAWFORD, COLONEL J. D.-
Code of 'Civil Proeedure (SeeondAppeals) 'Bill-
Motion to circula.te. 293. 
Code of Criminal Procedure (Third Amendment) Bill-
Motions to consider, circulate and refer to Select Committee. 319-
20, 321. 

-Question re-. 

Continuance of the existing leave rules to members of the East 
Indian Railway whose services were ~t  on :the traDBfer 01 
t ~ management of the Railway to the state. 1 ~1 . 

Eligibility of specialist offieers and offieers in' Provinei41"aerviees of 
European domicile to the Lee Commission 00D0eaIi0as. 86-87. 
Family Pension 'Fund for All-India Services. 85.86. 
Grant of rebates to units by, the Army Canteen Board. 19. 
Rules governing the seniority in the All-India seniees of promoted 
Provincial Service Officers. 85. 

• 
Resolution re-

Abandonment of the Andamans as a penal settlement.' 266-!66, 
269,  270. 

'Begidation of the perfotm8nee ~f ~ 'f t . ~ . 

CURRENCY BILL-

Bee under" Bi1l(s) ". 
ctt&RENCY DEPARTMENT-

Question re transfer of the control of the--to theihperial;Bank of 
India. 20. 

CUBBJilNCY OFFICE-

Question re-

Grant of two or three advance increments to the elerks of the --, 
Bombay. 190. 

Pay of mmials' in the -, BombI.y. '188-89. 

"Pay of sbr06 in the--,B«.bay.188. 

ReVision of the pay of the Buperiutendents of the --. 190. 
(''URRENCY OFFICE STAFF-

Question r.e Provident Fund and guarantee contributiODlt by the--
189. . . 

CURRENCY, ROYAL COMMISSION ON-

Bee 'under "'Royal Commiasion ". 
ooBBIE CO'MMI'rTEE-

Bee under" Committee(s) ". 

CUSTOMS AUT.HORloTIES-

Question re'refUilal of the -,-, RangoOnI to allow lh,,"Bnrma Indian 
~  of ~t 1' ' ~  .t 't~ t t t  of ' the coast-
mg and foreIgn trade 'of RallgOon. '472'-13. ' 
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CUSTOMs' DEP ARTMENT-

Question re access of the public to statistics collected by the  Karachi 
,Chamber of Commerce from the --at Karachi. 472-73. 

CUSTOMS DOCUMENTS-

,Question re privilege allowed to the Bombay and Karachi Chambers 
of Commerce to have aceess to --,relating to the coasting and 
foreign trade of Bombay and Karachi, respectively. 472-73. 

CUSTOMS SERVICE-

Question re discontent in the --at Calcutta. 564. 

CUSTOMS' • SERVICE ASBOClA:TION-

Question re-

--of All-India and Burma. 564. 

InfringEaent of the Government Servants' Conduct ,Rules by the 
President and General Secretary of the --. 564. 

Inquiry iato.the grie'WlIlcetil put forward by .,the --. 565. 

WitJulrawal of ,the emcial, reCQgDition of the --. 564-565. 

CYCLONE-

Questionre --in the Akyab Distrietef Burma. 40. 

DACOITY-

. 'Question 're nceJlt·ease ·of --and'murder in Delhi. .422. 

DAILY ALLOWANCES-

Bee under" Allowanee(s) ". 

DAS, MR B.-
Code,of CrimiBal Procedure (Tkird ~t) Bill-

Motion· to consider. 307. 

Motion to pass. . ~ 1. 

Question re-

Access .of· the public. to statistics collected by the Karachi. Chamber 
of Commerce from the Customs Department at Karachi. 472-
73. 

Alleged insulting. treatment of Indians employed in Army Heat\. 
Quarters by tire European Establislunent. 474 . 

.Amalgamation .. of the Oriya-speaking tracts. 25-26. 

Appointment' ·of an· Indian AooolUliant General as an .Agent of a 
Railway. 22. 

Appointment ·of an Indian ~: t t in the Adjutant 
General's Branch. 474. 

ApPointments of btdians as Deputy Agents of Railways. 21-22. 

Appointment of Indians to· ,sn:perior posts 'on Railwa.ys. ,22-23. 
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'DAS, MR. B.---co1ltd. 

• 

Question ,.e--contd. 
Appointment of Local Advisory Committees by the Bengal-Nagpur 
Railway for the Oriya-speaking territories traversed by the Rail-
way. 25. ' 

Circulation of reports of CommitteeS and Commissions to Members 
of the Legislative Assembly. 26. 
Circulation of the ~ t of the Raven Committee to Members of 
the Legislath'e Assembly. 27. 

Delhi Conveyance Allowance. 476. 
Establishment of a training ship in Indian water. .~  

Exercise of control by the heads of branches of Army H8adquartera 
of establishment matters. 474-75. 

Expenditure by Company-managed Railways on the grant of the 
Lee Commission's concessions to their superior ofticen. 23-24. 

India Army Orner regulating the appointment and promotion of 
soldier clerks in the Army Head Quarten Offices. 73-7 •. 

Legal proceedings against the Alliance Bank of Simla, Limited. 
20-21. 

Liquidation of the Alliance Bank of Simla Limited. 21. 

List of newspapers published in Bihar and Orissa to which the 
Government of India subscribe. 157. 

List of newspapers published in the different provinces to which the 
Government of India subscribe. 157. 

Nominating Sir, C. P. Ramaswami ~  to represent India 88 a 
substitute delegate at the forthcoming session of the League of 
Nations. 457 -58. 

Number of Port, Officers, Shipping Masters, etc., employed at the 
Ports in India. 470. 

Occupation by an Indian of the po8ition of Agent of any of the 
State Railways. 21. • 

Personnel of the Local Advisory CoJDJDfttee appointed by the Bengal-
Nagpur Railway at Adra, Nagpur, Calcutta and Vizagapatam. 
25. 

Practice of bringing dogs to ofBce in Army Head Quarten. 475 . 
• 

Privilege allowed to the Bombay and Karachi Chambers of Com-
merce to have access to Customs documents relating to the coasting 
and foreign trade of Bombay and KarF' respectively. 472-
73. 

Procedure relating to applications for appointments in other ofBces 
submitted by clerks employed in the Adjutant General's Branch 
of Army Head Quarters. 475. . 

Publication of the Report of the Royal ColDIDiuion 00 Currency. 
20. 

Qualifleations of Port ~ at the various ports in IndiL 470. 

QuailllcatiODl for the Pilot Service. 470. 
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• 
DAB, MR. B.-cohcld. 

Question re-concld. 

Qualifications for the posts of Harbour Master, .Assistant Harbour 
Master, Dock Master, Assistant Dock Master and Berthing Mastel8 
appointed by the various Port Trusts in India. 470. 
Recruitment of Indians and non-Indians to Buperior posta on 
Company-managed Railways. 24. 
Refusal of the Customs authorities at Rangoon to allow the Burma 
Indian Chambers of Commerce to have access to the statistics of 
the coasting and foreign trade of Rangoon. 472-73. 

Report of the. Raven Committee. 26-27. 
Statement made by Sir LOllis Kershaw regarding the Bengal and 
Bombay Chamber of Commerce being the most representative 
organisations of the employers in India. 469. 

Stoppage of the Delhi moving allowance of temporary men in A:rmy 
Headquarters. 476. 
The Government of India and public opinion in the Provinces. 
157. 
Training of Engineer officers for steamers. 473. 
Transfer of the control of the Currency Department to the Imperial 
Bank of India. 20. 

Question (Supplementary) r6-
Communal riots. 13. 
Discussion of the Resolution regarding the Indian Navy. 36. 
Electrification of the Great Indian Peninsula Railway. 104. 
Family Pension Fund for All-India SeI'iees. 86. 
Indents for the purchase of stores on the Indian Stores ~ t

mimt, London. 31. 
Minute of dissent by the present Director of Posts and Telegraphs 
attached to the Report of the Ryan Committee. 107, 108. 

Muslim applicants for· Government service in the Bombay Presi-
dency. 463. . 

Pe.rsonnel of the Deputation to South Africa. 39, 42. 

Position of Indians in Tanganyika. 38. 

Resolution re election of women to the Legislative ~ . 64O-U. 

DAS, THE HONOURABLE MR. S. R.-

Indian Bar Councils Bill-

Consideration of clause 5. 404. 

Consideration of clause 9. 409, 410. 

Consideration of clause 10. 411-12. 

Consideration of clause 17. 417. 

Motion to pass. 441. 

DATTA, DR. S. K.-

Election of a Member to represent the Legislative Assembly on the 
Indian Institute of Science, Bangalore. 70-71. 
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DATTA, DR S. K.-contd. 

Indian Bar Councils Bill-

Motion to re-circulate. 386-88. 

Indian SucceMion (Amendment) Bill-(Amendment of S. 33)-

Motion· to consider. 445-47. 

Amendment to section 3S-A. 447. 
Beiselution re regulation of the performance of religious festiva1ll. 
590-92. 

DAYANAND ASHARAM-

Question re refoaal of the Bombay, Baroda and Centa'al India Rail-
-.ay authorities to supply eleetricity from their Power House at 
Ajmer to the --. 164-65, 

D·CRUZ, MR.-

Question re dismissal of --. , late ofliciating Stores Superintendent at 
Howrah, East Indian Railway. 491-93. 

DilATH-

- of Mr. A. V. V. Aiyar. 502-0&. 

DEATH RkTE-

Question re abnormal--among sorters working in the W-2 aection 
of the Railway Mail Service. 52-53. 

" DEBIT" SYSTJilM-

Question re removal of the hardships under the---on the Great 
Indian Peninsula Uailway. 187. 

DEBRA DTTN-

Question re raising of the contractors' percentage for constructing 
the remainder of the building fOil the Forest Research Institute, 
-. 461-62. 

DELEGATE (S)-

Question re nomination of Sir' C. P. Ra.maswami Aiyer to represent 
India as a substitute --at the forthcomina session of the League 
of Nations. 457-58. 

DELHI-

Question re-

Permanent location of the Government of India oftleesat --. 
]59. 

Recent case of dacoity and murder in --. 422. 

Removal of the oftlce of tile Direeto)f General of Posta and Tele-
graphR from Calcutta to --. 424. 

DELHI CONVi:Y ANCE ALLOW ANCE-

See under" Allowanee(s) ", 

DELHI X.oVING ALLOW ANCB-

See under" AUowan('e-(R) ". 
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DELHI PROVINCE-

QueRtiontre licences for fire-arms in --. 46. 

DEMAND FOR SUPPLEMENTARY GRANT-

--in respect of-'-

• 

"Aviation.".. 548. 

" Loans and Advances bearing InteftlBt" (Loan ~ the Imperial 
Gymkhana Clpb, Delhi). 549-561. 

" Miscellaneous". 548. 
" Ports and Pilotage". 547. 
" Refunds". 548. 

DEMANDS FOR GRANTS-

Question re inclusion in the schedule of --for railway expenditure 
of debits and credits to stores account and, to manufa4mJre 
account. 179-80: '  , 

DEPART?lIENTAL EXAMINATION-

See under " Examination(s) ". 

DEP ARTM'ENT AL INQUIRY-

Question 'l'e meaning of the words " --". 492. 

DEPORTATION-

Question re cancellation of order of --against the editor of the 
~ t  of Calcutta. 468-69. 

DEPRESSED CLASSES-

Question re representation of labour and the --On the Provmcial 
and Central Legislatures. 29. . 

DEPUTY AGENT OF RAILWAYS-

See under" Railway(s) ". 

DEPUTY POSTMASTER GENERAL, SIND AND BALUCHISTAN-

Question re removal of the office of the -' - to the Civil Lines, ~ 
~ ~ ,,' , 

DESHMUKH, MR. R. M.-

Question re Berar Land Revenue Bill. 203..04. 

~  TRAINING-

Question r.e provision of acientifie --for police otBcers in India. 
,117. 

DEWAN CH;ANIi>, & SONS, MESSRS.-
Question re-
Contracts entered into by --for the supply of cotton waste to 
the North-Western Railway. 488-89. 

Loss caused to'the t ~  Railway by purchasing castor oil 
from --. 487 .. 88. ' 
Purchase from --of castor oil for the North-Western Railway. 
, 486, 487-88. 
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.. • 
DEWAN CHAND & ~  MESSRS.--(lontd. 

Supply of inferior imitation leather cloth to ~ Eas1i Indian Bail-
way by _. -. 490-91. 

Supply of inferior linseed oil to the East ~  Railway by --. 
489-90, .491. 

Supply of inferior paulins and bees wax to the East Indian Rail-
way by --. 490-91. 

DmilCTOR GENERAL OF POSTS AND TELEGRAPHS-

Question re removal of the office of --from Ca!cutta to Delhi. 424. 

DISABILITY PENSION(S)-

. Bee under" Pension(s) ". 

DISKISSAL(S)-

Question re-

Alleged frequent --of their employees by the Great Indian 
Peninsula Railway. 154-55. 

--of certain employees of the Imperial Library, Calcutta. 158-
59. 

--of Mr. D'Cruz, late officiating Stores Superintendept at Howrah, 
East Indian Railway. 491, 492, 493. 

DISTRICT MAGISTRATES-- ' 

Question re representatives of --~ Cantonment Boards. 196. 

~ SUPERINTENDENT-

Question r.e Muslims in the office of the --, East Indian Railway, at 
. Moradabad. 428-29. 

DOCK MASTERS--

Question re qualifications for the posts of Harbour Masters, Aaaistant 
Harbour Masters, --, Assistant --and Berthing Masters, 
appointed by the various Port Trusts in India. 470. 

DOGS- . 

Question re practice of bringing --to office in Army Head-
Quarters. 475. 

DOMICILED COMMUNITY-

Question ,.. clasai1ieation of members of the --for the purposes of 
recruitment to the I. M. S. and the I. M. D. 501. 

DBINK-

Question re popularisation of --among Indian soldiers. 425. 
DBINKING WATER-

Question re-

Paucity of trains and inadequatel arrangements for the supply of 
--on the Bengal and North·Western Railway. 16. 

Pr.ovision of an adequate supply of --for the civil pop$tion 
In AmbaIa Cantonment. 199.200. 
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• 
DRIVER (S)-

Question re privileges of Indian --on the North-Western Railway 
as regards leave and foreign railway passes. 91. 

DUMASIA, MR., N. M.-

Code of Criminal Procedure (Third Amendment) .Bill-

Motions to consider, eireulate and refer to Select Committee. 317-
19. 

• Question re-

Grant of an inerease of pay to postal officials of the elerical elass 
stationed at or in the vicinity of Bombay. 170-71. 

Grant of eompensatory allowanees to the Telegraph Stait at 
. Bombay. 184. 

Resolution re-

Eleetion of women to the Legislative Assembly. 632-34. 

Regulation of the performanee of religious festivals. 594-96. 
Valedictory speeeh to Mr. President. 654. 

DUNI CHAND, LALA.-

Question re-
Release of political prisoners. 422. 
Removal of diffieulties in the way of the return to India of Indian 
exiles in foreign countries. 422. 

DUTY(IES)-

Question re-
Imposition ~ a heavy --on foreign yams. 423. 
Inerease of the existing --on eoal. 457. 

DUTY ALLOWANCES-

8ee under" Allowanee(s) ". 

DUTY ROOMS-

Question re --for Assistant Surgeons in British Station HOIpitals.· 
498. 

DYER, MR. J. F.-
Oath of Offiee. 9. 

EAST AFRICA-

E 

Question re safeguarding of the interests of Indians in --. 38-39. 

EAST INDIAN RAILWAY-

8ee under" Railway(s) ". 

EASTERN ASIA EXHmITION-
Question re offieial participation of India in the --in Japan. 424. 

ECONOMIC ENQUffiY COMMITTEE-
8ee under " Committee(s) ". 
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EDUCATION-

Qbestion re-
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Expenditure on --by the Poona Cantonment Board. 202. 

Expenditure on the various forms of --in the areas under the 
direct control of the Government of India. 163-64; 

Grants-in-aid for the --of· the children of members of the Indian 
Medical Department. 579. 

ELECTION-

--of a.member to Tepresent the Legislative .Assembly on the Counell 
of the Indian Institute of Science, Bangalore. 70-73. 

E..ECTRIC FANS-

Question re installation of electric lights and --in certAin Goyern-
ment buildings in ~ . 169-70. 

ELECTRIC LIGHTS--

Question re-

Installation of --and fans in certain Government buildings in 
Ajmer-Merwara. 169-70. 

Provision of --and fans for European, Anglo-Indian, Chinese, 
Japanese and Negro prisoners in Indian jails. 454. 

EI2ECTRICITY -

Question re refusal of the Bombay, Baroda and Central India BaiJ.,. 
way authorities to supply --from their Power House at Ajmer 
to the Dayanand.Ashram. 164-65. 

ELECTRIFICATION- • 

Question re --of the Great Indian Peninsula Railway. 104-05. 

EMIGRANT (S)-

Question re grant of relief to returned --from ~ ~ qeJ, 
British Guiana. 423. ' 

BMIGRATION-

Question re --of Indian labourers from. Madras to MalayL 451-.,. 

ENEMY NATIONAL(S)-

Question re removal of the restJ,jctions on the admission into India 
of former --. 455. ., 

ENGINEER OFFICER(S)-

Qn_ion fie tramiJag of ~ for atameJ'l. 473. 

ENGLAND-

Question re holding of simultaneous examinations for the Indian 
Medical Service in --and Inctia. 500. 

IRTROPEANS-
QUeRtion re introduction of "Pecial' legislation to ~ t ct labonren 
against attacks by - .. :91. 
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EXAMINATION(S)-

Question re-
Departmental --for postal inspectorships; 166: 
Stoppage of the open competitive --for the IndiiD Civil Seoiee 
in India. 35. 

EXECU'fIVE OFFICER(S)-

Question re recruitment of Indians as --of t ~ t . 1H-95. 

AXILES-

Question re removal of difficulties in the way. of the retOl'll to India 
of Indian --in foreigI'. countries.. 422. 

EXPENDITURE-

Q:nestion ~ 

--by company-managed lIIlilways on the gnnt, of tAe Lee Com-
mission's concessions to their superior officers. 23-24. 
--during 1925-26 for the several major heads. 103-04. 
--on education by the Poona Cantonment Board. 202. 
--on primary education in areas under the direct control of the 
Government of India. 114-16. 
--on the Indian Sandhurst Committee. 453. 
--on the various romDB. of eduoation in the areas under the direet 
control of the Government of India.. 163-64. 

Reduction of --on the office staff in the Baroda Cantonment. 
459. 

EXPORT-
Question re furtheJl examination of the question of the --of coal 
457. 

EX'J."ERNAT..I CAPITAL COMMITTEE-
See under C4 Committee(s) ". 

EYESIGHT TEST-
Question re --of employees of the North·Western Railway. 92. . 

P 
FACTORY(lES)-

Question. f'e prohibition of t.he employment of women' in -. -minea 
and other organised industries for specified periods before and 
after con8nement. 87-8&. 

F .ll!TL Y PENSION, FT7ND-

Question re --for All-India Services. 85-86. 

FAN(S)-

~ t . ,.8-

Provision of electric light!! and --for European, Anglo-Indian, 
Chinese. J apilnese and Negro prisoners in Indian jails. 454. 

Provision. of electric lights and --. in first and second clll!Js car-
riages on the Bengal and North Western Railway. 4a7. 
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"Question re reduction of third class --on the Great Indian Peninsula 
Railway, etc. 159. 

F.A.UJI AKHBAB-

"" Question re employment of Sikhs in the --office, Simla. 582. 

FIJI-

Question re- . 
Grant of relief to returned emigrants from --, Surinam 8Dd 
British Guiana. 423. 

Position of Indians in --. 37. 

FINANCIAL COMMISSIONER FOR RAILWAYS-

Question re premature publication by the Pwft6er of extracts from the 
memorandum of the --. 421-22. 

FINES-

Question re reductions from the wages of workmen in respect of --. 
428. 

FffiEARMS-

Question re-

Licences for --in the Delhi Province. 46. 

Issue of life licences for --to members of the" Indian Legislature. 
200. . 

FffiEMEN-

Question re employment on monthly salaries of Indian shunters and 
--on the North Western Railway. 92. 

FOOD INSPECTOR-

Question re qualification of the Chief --of the Great Indian Penin-
sula Railway. 47. 

FOOTBOARDS-

Question re safety of the --of the ~ trains of the Great 
Indian Peninsula Railway. """ 428 • 

• 
FOREIGN COUNTRIES-

Question re employment of Indians as eommereial intelligence and 
trade ofticers in --. 455-56. 

FOREST RESEARCH INSTITUTE, DEHRA DUN-

Question re raising of the contractor's percentage for constructing the • 
rpmainder of the building for --. 461-62. 

"FORWARD-

Question re letter published in the .-of the 8th July, 1926, signed 
" One who knows". 452-53. 

FREE PASS(ES)-

Question re restoration of --to ez-Itrikers re-engaged by the North 
Western Railway. 481. 
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FREIGHT CHARGES-

Question re debiting of the railway --on coal to revenue. 178-79. 

FRONTIER ALLOWANCE-· 

See under" Allowance(s) ". 

FUNDAMENTAL LEAVE RULES-

See under " Leave Rules ". 

FURLOUGH PAY-
• Bee under" Pay f,. 

G 

GARDENS-

Question re provision of --for Indian children at Raisina. 171. 

GERlIAN(S)-

Question re removal of the restrictions on the admission of --into 
India. 454-55. 

GHATS-

Question re new scheme for working goods trains on the --on the 
Great Indian Peninsula Railway. 496. 

GHAZANF AR ALI KHAN, RAJA-

Code of Criminal Procedure (Third Amendment) Bill-

Motions to consider, circulate and refer to Select Committee. 328-
30. 

Question f'6-

Catering for British troops by the Navy, Army and Air Force 
Iru.1:itute. 176. . 
Introduction of the Navy, Army and Air Force Institnte into India. 
177. 
Purchase of the stocks of the Army Canteen Board (India) by the 
Navy, Army and Air Foree Institute. 176. . 

Report of the Currie Committee .on the working of the Army 
Cantet'n Board (India). 177. 
Running of a Canteen Service for British troops by Indian con-
tractors. 176-77. 
Total loss sustained by regimental fonds through shortage in reba.te 
paid by the Army Canteen Board, India. 177. 

• Total loss sustained by the Army Canteen Board (India) since its 
establishment. 175. 

Resolution re regulation of the performance of religious festivals. 
601-05. 

GHOSE, MR. S. C.-

Demanfil for Supplementary Gra,nt in respect of ,r Loans and Advanees 
bearing Interest" (Loan to the Imperial Gymkhana Club, Delhi). 
~ . 
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" GROSE, MR. S. C.-contd. 

;JndianBar,Cooneils Bill-

Consideration of clauses. 405-06. 

Consideration of clause 10. 411-12. 

Consideration of clause 15. 414. 

Consideration of clause 17. 416. 

Question ,.e-

Additional Judges of the Bombay High Court: 663. 

Appointment of the second Tariff Board to enquire into-the cotton. 
industry. 426-27. 

Appointment of two lawyers to the Judicial Committee of the Privy 
Council. 452. 

l30mbay Back Bay Reclamation Scheme. 453. 

Constitution of the Calcutta High Court. 114. 

Construction by the Royal Calcutta Turf Cl\lb.oI. 8 aiding to the 
race course at Barrackpore. 427. 

Deduction from the wages of workmen in respect of fines. 428. 

Emigration of India,n .labourers from Madras to :)(alaya. 451-52. 

Employment of Indians as colDIlUll'Oial ~ and trade oftloeza 
in foreign countries. 455-56. 

~ t of Indian soldiers outside India. 454. 

Expenditure on the Indian Sandhurst Committee. 453. 

Grant of relief to returned emigrants from Fiji, SnrjDamad British 
Guiana. 423. 

Imposition of 8 heavy duty on foreign yarns. 4:23. 

Letter pubWdled 'in' the p8t"llHlfTd of thesdi July, 1926, aigned " One 
who knows ". 452-53 . . 

. Names' of meDlben of, the 'Railway Rates Advisory Committee and 
their pay and, allowanees.426-26. 

Official participation of' India in' the Eastern Asia Exhibition in 
Japan. 424. 

'Pay and allowances of the members of, and 8eeretary to, the Com-
mission appointed to enquire into the Bombay' Back Bay Beclama-
; tion 'SCbeme. '451-52. 

Pay and-allowances of members of the Paddiaon Deputation to South 
Africa. 425. 

POpul81'ization of drink among Indian soldiers. ~ 

Provision of electric lights and fans in first and .,ecoIid class car-
riages on the Bengal and North Western Railway •. 4:2'1 • 

.Recent case ofdacoity and ·murder in Delhi. 422 .• 

··;·RAtmo7lal·f)f the odftioeo.f "he DireetorGeneralof Posts and Telegraphs-
from Calcutta to Delhi. 424. ' . 



GHOSE, l\tR. S. .~ c . 
Ques6m rr--{,f}fltd. 

Removal of the restrictions on the admission of Germans into India.. 
454-55. 

Report of accidents on light railways to the Government Inspector of 
RaHways. 449-50. 

'Request to the ROOkefeller Trost of .America for co'lrtrlDutiollS-
towards the constructions of sehools of Hygiene and Tropical 
Medicine in the Capital Cities of India. 450. 

'Safety 'Of the footboards of the10eal trains of the Great 'lndilm 
Peninsula Railway. 428. 

'Selection 'Of mbldidates for the' Rockefeller Foundation Fellowships. 
~ . 

South Afriean Colour' Bar' Bill. 425. 

TranSfer to the Government of Bengal of, a portion of the jUte tax.. 
427-28. ' 

GIDNEY, LIEUT.-COLONEL H. A. J.-
Code of Criminal Procedure (Third Amendment) Bill-:-

'Motions to consider, eirculllte and refer to Select· Committee. 333--
34. 

Question re-

Acceptance of the Senior Cambridge Examination as a quali1ication 
for admission into the superior services in the ~ . 573-74-

Actien i)f the acome-tax' Department at Meerut in 8.88e8Bing 88 
silIary the value of' free quarters granted to assistant surgeons of 
the 'Indian Medical Depai1:ment. 575. 
Oategory'in which Anglo-Indians are ineloded in replying to ques-
tions with reference to Hindu and Muhammadan percentages in 
various appointments. 577. 
Classification of members of the d9mieiled eommmrityfor the pur-
poses of recruitment to the 1. M. K and the I. M. D. 501 . 

. Dearth of applicants for admisSion inte the medical eolleges as mili-
tary medicill pupils. 499-500.-
Dellciltticy in the number of military medical pupils entering the 
1. M. D. 499. 
Deniill toofficE'rs and 'Warrant ofticel'S of the I. 'M. D. of dally allow-
anceR for outstation duty. 497-98. 
Dismissal of Mr. D 'C1'1lz.1ate dmmating stores Superintenaent at 
Howrah, East Indian Railway .. 491,492,493. 
Duty rooms for Assistant Surgeons iDBritish Station' Hospitals. 
498. 

; Em.ploymentof ~  of the I. M. D. in possession of British 
Medical qualifications in superior appointments. 500 . 

. Enlistment of )~t t  in the Army. 580-81. 

Furlough and 'sick leave pay of members of the Indian Medical 
Dt5partmettt. 574-76. . 
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GIDNEY, ~ .  H. A. J.-contd. 

Question re-contd. 

Grant of commissions to members of the I. M. D. 575. 

Grant of compensation to postal and telegraph employees for pecu· 
niary losses during the recent communal riots in Calcutta. 493-94. 

Grant of compensation to the widows of Rolla Singh, a motor van 
driver and Shaikh Mahmda, a telegraph peon, killed during the 
recent communal riots in Calcutta. 494. 

Grant of compensatory a,llowance to senior Assistant .. Surgeons of 
the I. M. D. holding commissioned rank. 497. -

Grant of free conveyance to, and accommodation at, hill stations to 
the families of members of the Indian Medical Department. 579. 

Grant of marriage allowance to military assistant surgeons. 577. 

Grant of relief to postal and telegraph employees for their sderings 
during the first two Calcutta riots. 493. 

Grants in aid' for the education of the children of members of the 
Indian Medical Departl)1ent. 579. 

Holding of simultaneous ~ . t  for the Indian Medical Ser-
vice in England and India. 500. 

Inadequacy of the family pensions of widows of members of the 
Indian Medical Department. 579-80. 

Inclusion of Physics and Chemistry as compulsory subjects for 
candidates seeking admiSl'iion into the I. M. D. 574. . 

Leave rules in force on the East Indian Railway. 572-73. 

Meaning of the words " departmental inquiry". 492. 

,Necessity of a University degree for entrance into  the superior ser. 
vices in India .. 501. 

New scheme for working good<; trains on the Ghats on the Great 
Indian Peninsula Railway. 496. 

Number of railway employees injured or killed in the execution of 
their duty in each of the past five years. 496.97. . ~ 

Passage concessions admissible to members of the Indian Medical 
Department. 577-78. 

Paucity of military Assistant Surgeons for civil employment. 498. 
99. 

Pay of the Indian Medical Department. 674.-

Promotion after training of junior telegraphists to the Engineering 
Branch of the Telegraph Department. 576. 

Provision of suitable sanitary arrangements for Europeans and 
Anglo-Indians in intermediate class railway carriages. 576-77. 

Recruitment to the Engineering Branch of the Telegraph Depart. 
ment. 575-76. . 

Reductions of std on the Great Indian Peninsula Railway. 494-95. 
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GIDNEY, LIEUT.-COLONEL H. ~ J.--concld. 

Question c ~. 

Replacement of European and Abglo-Indian station masters and 
assistant station masters by Indians on the Ea,st Indian Railway. 
573. 

Reversion of subordinates appointed to officiating vacancies in the 
superior cadres on the Great Indian Peninsula and East Indian 
Railways. 495-96. 

Revision of thE' pension rules for members of the Indian Medical 
Depa,rtment. 580. 

Selection of Assistant Surgeons for sub-charge of British station 
hospitals. 498. 

Study leave allowance of members of the Indian Medical Depart-
ment. 580." . 

Supply of free lights and fans in quarters occupied by members of 
the Indian Medical Department. 578-79. 

Supply of inferior imitation leather cloth to the East Indian Rail-
way by Messrs. Dewan Chand and Sons. 490,  491. 

Supply of inferior linseed oil to the East Indian Railway by Messrs. 
Df'wan Chand & Sons. 489-90, 491. 

Supply of f ~  paulins and beE.'s wax to thE' East Indian Railway 
by Messrs. Dewan Chand & Sons. 490,491. 

Question (Supplimentary) re-

Indianisation of the Services on State Railways. 35. 

Inquiry into the grievances put forward by the Customs Service 
Association. 565. 

Leave rules in force on the East Indian Railway. 18-19. 

Resolution re abandonment of the Andamans as a penal settlement. 
271-72, 275, 276. 

GODHRA-

Question re absence of platfol'Ols at --and Cosamba on the Bombay, 
Baroda and Central.India Railway. 465. 

GOODS TRAINS-

Question re-

New scheme for working --on the Ghats on the Great Indian 
Peninsula Railway. 496. 

Reduction of the hours of duty of guards of --on the North 
Western Railway. 111. 

GOUR, SIR HARI SINGH-

,CQrnplaint by --reganJing non-supply to Members of certain 
papers in connection with Bills introduced in the Assembly. 121-
22. 

Code of . ~  (Second Appeals) Bill-
Motion to circulate. 288-91. 

IJ13LA 
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GOUR, SIR HARI ~ . c t . 

Code of Criminal Procedure ~  Amendment) Bill-

Motion for leave to introduce. 1 ~ . 

:Motion to circulate. 308-11. 
Motions to consider, circulate and refer to Select Committee. 348. 
Consideration of clause 1. 356-59. 
Motion to pass. 369, 371,  372. 
Demand for Supplementary Grant in reHpect of " LoaDs and Ad-
vances bearing Interest" (Loan to the Imperial Gymkhana Club, 
Delhi). 549, 550-51. 552. 558,  559. . 

Indian Bar Councils Bill-

Motion to circulaw. 375-78, 382, 388, 384, 386,  390, 396,  399. 
Consideration of clause 8. 404. . 
Consideration of clause 9. 407, 410. 
Motion to pass. 434-37. 438. 

Indian Limitation (Amendment) Bill-

Motion to eonsidell. 54244. 

Indian Succes.<!ion (Amendment) Bill (Amendment of S. 57)-

Motion to consider. 299-310. 

Provincial Insolvency (Amendment) Bill-

Consideration of clause 2. 294-95. 
Question (Supplementary) "e delegates to the League of Nationa. 

458. . 

Resolution re-

Abandonment of the Andamans as a penal settlement. 262-65. 
Election of ,\"Omen to the Legislativ.e Assembly. 636,  637,  639, 643. 

Regulation of the performance of religious festivals, etc. 585-86, 
609-13, 619. 

Report of the Taxation Bnquiry Committee. 138-41. 

GOVERl\""M.ENT 'INSPECTOR OF RAILWAYS-

Question r, report of accidenbl on Light Railways to the --. 449.S0. 
GOVERNMENT OF BENGAL-

QUeHtionre transfer to tbf' --of a portion of the jute tax. 427-28. 

GOVERIDIENT OFFICES-

Qnestion "e employment of Sikhs ill certain --. 581-82. 

GOVERNMENT OF INDIA-

Question re-:-
Aeceptancf' ~' the --of comnd88ion or rebate from steamship 
companiet; onp8888tz'eR ,"anted to Gnvf"mment !lervan under the 
I.Jee Commill8ion Report. 77-78. 
Expenditure on primary education in ar'eli 111Ider the direet eon-
trol of the -. 114-16. 
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. ~  pF INDIA-contd. 

• 

Question re-c01l.td. 
~ t  on the various forms of education in the areas under 
the direct control of the --. 163-64. 
Lim of newlipapers publilihed in Bihar and Orissa to which the 
--subscribe. 157. 
List of newspapers published in the di1ferent provmces tb which 
the --liubscribe. 157. 
The --and public opinion in the provinces. 157 . 
Inclusion ill the --of the names of gazetted Superintendents of the 
Imperial Secretariat. 109. 

GOVERNMENT 01" INDIA OFFICE(S)-

Question re permanent ~ t  of the --at Delhi. 159. 

GOVERNMENT OF INDIA PRESS(ES)---:-

Question ,,&-

Earning of certain classes of employees in the --, Calcutta. 478-
80. 

Normal number of working hours in the --A 480. 

Salaries of certain classes of employees in the --, Calcutta. 477-78. 

GOVERNlIEN'P SERVANTS-

Question re-

Acceptance by the Government of India of commission or rebate 
from steamship companies on passages granted to --under the 
Lee Commission Report. 71.-78. 

Introduction of a provident fund for --. 189-90. 

GOVElurnENT ..~ ' CONDUCT RULES-

Question re infringement of the ---by the President and General 
~ c t  of the Customs SerVice Association. 564. 

GOVERNliENT SERVICE-

Question "f representation of Muslims in --in the t ~. 

Frontit'r ProvinCe. 483-84. 

GOVERNMENT TREASURE-

Question re pro\'ision of an armed guard for passenger trains convey-
illil --A 111-12. 

GOVERNOR GENERAL-

A88ent of the - to certain Bills. 60-61. 

GRAHAM, MR. L.-

Indian Bar Councils Bill-. 

Renumbering of the sub-clauses of clause 8. 429. 

GRANT(S)-IN-AID- . 
Question rc --. for the education of the children of members of the 
Indian Medical Department. 579. 



INMX TO LIIGI8LATIVE ABBBJIBLt DEBATES. 

GRATUITY (IES)- .. 
Question ,.e-
Paj*1nent of --to strikers diaeharged by the North Western 
Railway. 419-20. 
Treatment of the froDf:ier allowance as part of pay for --and 
free pas.<res by the North-Western Railway. 92. 

f' ..~ PENINSULA RAILWAY-
See under " Railway (s) ". 

GRIEV . ..~ 
Question ,.e-
Inquiry into the --put forward by the Customs' Serviee AIIOCia-
tion. 565. 
Resolution regarding --of raihvay employees. 155-58. 

GUARANTEE CONTRmUTIONS-
Question ,.e provident fund and --by the Currency 08lee Stair. 
189. 

GUARD (S)-
Question re--
Issue by --of certifieates to paaaeDgers travelling without tickets. 
118. 

Memorial of the Europea.n --at Rawalpindi to tLe Agent of the 
North Western Railway. 231. 482. 
Number of --mnployed on p8lllel1ger tram<\. 111. 
Reduct-ion of the hoU1'8 of duty of --of goodM trainlil on the 
North Western Railway. 111. 

GUJERAT-
Question re opening of --to recruiting for the Indio Army. flO. 

" HABIJUL-MATIN"-
QuestiOll re--

B 

Cancellation of order of deportatien against the editor of the --, 
Calcutta. 468-69. 
Order of deportation against the editor of the --of c t~ 

4e8-e9. 

HAlG, MR. H. G.-
Oath of 0fBce. 9. 
Resolution regarding eleetion of women to the Legislative Allembly. 
636-37. 640. 

HAJ ~ 

Question ,.e-
Arrangements for _ at Karachi. 75-76. 
Arraugemenu for --at JU.raehi and Bombay. 76. , 
Treatment of --on bO¥G ship and at the qu,arantine station at 
Kamaran, etc. \ 183. 



INDD TO LIlGISLATIVB 'SSIQlBLY DBIU.'1'B8. 
~ . 

HARBOUR MASTERS--

QUeMtion re qualificatiom for the post of --Assistant --Dock 
Masteni, Assistant Dock Masten and Berthing Masters apPointed 
by the variouK Port Trusts in India. 470. 

~  ..~  7TH-

t ~ re payment of claims against the --and the 2196th Infa.ntr;y 
Regiment. 200-01. 

BEAD CLERK-

Question re --of the Imperial Library, Calentta. 158. 

HEDJAZ-

QueItioaN-, 

Number of Indian pilgrims to the --. 182. 

Refund to the relatives of pilgrims who died in the --of the 
amoubts due on return tickets. 44:-45. • 

Removal of the quarantine restrictions OD Indian pilgrims to the 
-.118. 

HEDJAZ GOVERNMENT-

Question re grant of facilities to Indian pilgrims by the --. 183. 

HIGH COMMISSiONER FOR INDU-

Statement (laid on the table) r8farding the pllrOhue of storea for 
which the lowest tenders have not been accepted by the --
during the half year ending 30tb June 1926. 504-21. 

HIGH COURT(S)-

Question r&-

Additional Judges of the --, Bombay. 563. 

Appointment of pleaders and valdIs as permanent Chief Justices 
of -. 78-". 
Constitution of the --, Calcutta. 114. 

HILL STATIONS-

Qut'8tion re grant of free conveyance to and accommodation at --to 
the families of members of the Indian Medical Department. 579. 

~  SIR CLEMENT-

Que!."tion re termH of appointment of --as Chief Commissioner of 
Railways. 185. 

BINDU(S)-

QUeRtion re-
Distribution of appointments on the North-Western Railway among 
Christians, - and Muhammadans. 43-44. 

Filling up of YBcant appointments in the Imperial Library, Calcutta. 
by --Ilnd Muhammadans. 158-59. 



INDEX TO LIlGMLATIVE ASSBllBI.V DEBATES. 
• • 

HINDU LAW-

Resolution re appointment 01 Standing Committees to deal· with Billa 
I relating to --and Muhammadan Law. 73-74. 

HIt-.'DUBAGII-FORT SANDEMAN RAILWAY-

See under" Railway(s) ". 

HOLIDAY (S)-

Question t'e-

• 

Grant of --to the staff of the Accounts Offices in the Central 
Provinces. 50. 

Reduction of work in post offices on Sundays and --. 166. 

Refusal to grant communal and closed --to the elel'b of the 
Indian Stores Department. 583. 

HOSPITAl-

Question rr conYe1'!!iOD into a --of the Nanavati Dispensary in the 
Baroda Cantonment. 459. 

HOUSE-RENT ALLOWANCE-

See under " Allowance (8) ". 

HOWRAH-

QUefltion re ' 1 .~  of Mr. D'Cruz, late oflJciatillg Stores Superin-
tendent at --. East Indian J.rni1way. 491-93. 

HOWRAH STATION-

Question re earnings of porters 011 the --. 112. 

mTNDIES-

Question re procedure in India as retrards bpAl'er drafts, cheques and 
-.113. 

mrSl'IANMJIJY. KHAN' BARADtTR W. M.-
Code of Criminal Procedure (Third Amendment) Bill-

~ t  of clauRe 1. 355-56, 360. 

Indian ~ . ;  (Amendmpnt) Ri11-

Motion to conRidel'. !l00, 301. 

Question re-

Appointment of 1\1 tJslims as Superintpndentsof PORt Offices in SiDd. 
~  . . 

~ t  for Raj piI,ritriR at· Karachi. 75-76. 
A rranllf'ments for Raj pil,mms at Ka.rachi and Bombay. 76. 

• }\s.<;f'nt of IIis EX(,f'l1pncv thp VicpJ'ov to thp Indian Tnde UnieDI 
Hm. 2:11. . • 

~ t ct  of railway!! jll Sind. 563. 

t ct~ foJ' building and painting wagons and coaches on tile 
North-Wf>!rtern Railway. 419. 

ContrAct!! for thf> Allpply of j(,E' and Soda water on the North-Western 
Rai1way. 76-77. 471. 
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, 
HUSSANALLY, KofiAJ.V BAHADUR W. M.-contd. . . 
Question re--contd. 

Conversion into a hospital of the Nanavati Dispensary in the Bareci& 
Cantonment. 469. 

Discharge of one Jai Chand. 231-32. 

Distribution of appointment!; on t.he North-Western Railway among 
Clu'iHtians, Hindus and Muhammadans. 43-44. 

Employment of ex-strikers on the North-Western ~. 229-30. 

Employmt'nt of 8indhi Muslims on the North-WilBtern Railway. 
466. 

Exemption from regi!>tration of agreements to sell immoveable pro-
perty. 458. 

Ice and Soda water contractors on the North-Western Railway. 
77. 

Increase of the Muslim element in the post offioes in Sind. 113. 

Inllux of Punjabis into the railway service in the Province of Sind. 
43. 

Labour representation in the Legislative .Assembly. 232. 

Memorial of the Europeau gua,rds at Rawalpindi to the Agent of 
the North-Western Railway. 231. 

Number of Muslims in the Indian Telegraph Department. 151-52. 

Orders ~ the employment of 'Matriculates on the North-
Western Railway. 43. , 

~ t of A'ratuities to strikers discharged by the North-Western 
Railway. 419-20. 

Publication of a statement of the accounts of the Cantonment Fund, 
Baroda Cantonment. 460. 

R('('oA'nition ~' the ~ t of the North-Western Railway of the 
{Tuion. of which Mr. 1\1. A. Khan is the General Secretary. 229. 

Rt'cruitment of signallers and ~~ :'  and ~ clerks in the 
Sind Division of the North-Western Railway. 466. . • 

&duction of expenditure on the office staff in the Baroda CantOJlro 
ment. 459. 

Reduction of the working hours of the Carriage and Wagon stai! 
employed at T.Jyallpur on the North-Western Railway. 230. 

Re-employment by th(' railway authorities at Rawalpindi of one 
SaMara. an ex-striker. 232. 

Refund to the relative.'! of pilll:rims who died in the Hedjaz of the 
amounts due on return tickets. 44-45. 

Reol1Z'anisation of th(' Medical Department of the North-Western 
~ . 84·8!). 

Replacement of European and ~  nurst'S by Indians in 
tb(' railway hospital at Sukkur. 119. 



t 
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HUSSANALLY, KHAN BAHADUR W. M.-(loftcld •• • 
Question re-cOftCld. 
Residence in British India. of EUl'Opean members of the various 
Services after retirement. 572. 
Restoration of the concession of free p888e8 to ez-atrmn re-enppd 
by the North-Western Railway. 230. 
Re-transfer to Lahore of certain ez-strikers re-employed by tile 
North-Western Railway and tnmaferred. to Karachi. 231. 
Revaluation of buildings and lands in the Baroda Ca,ntonmeat. 
458-59. 
Rival unions.on the North-We&tel'll Railway. 419. 
Rule regarding the employment of matriculates only OIl the' North-
Western Railway = 465-66. . 

Question (Supplementary) re-
Order of deportation against the editor of the Hablv.l Mat .. of 
Calcutta,. 468. 
Qualified Muhammadans for Government aervice. 464. 
Resolution re-
Abandonment of the Andamans 88 a penal settlement. 260, 266, 
274-76,277. 
Regolation of the performance of religions  festivals. 282, 283. 
Retention in its present site of Rameswaram station on the South 
Indian Railway. 241. 

HYDER, DR. L. K.-

Death of Mr. A. V.  V. Aiyar. 503 • 
• • 

I 

mBETSON ROAD,. RAISINA-

Que.1ion re dirty condition of the road leading from Paharpnj to 
-. 171. 

ICE-

• 

Question re-

Contracta for the lupply of --and soda water on the NortJa-
Western Railway. 76-77, 471. 
--and IIOda water contractors on the Nortla-WesterD Rallw...,. 
77. 
Supply of --and water to the railway travelling public. 17-18. 

DlMOVEABLE PROPERTY-

Question re-

Exemption from registration of agreementll to sell --, 458. 
Recent deeiHion of the Privy Council regarding registration of 
agreementll to sell --, 471. 

DIPERIAL BANK OF INDIA-

Question re tranHfer of the control of the Currency Department to tile 
-.20. 



• 
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DfPERIAIt CUSTOMS SERVICE-

Question re ~~ t t 'for the· --. 34. 

,DLPERJAL GYMKHANA CLUB DELHI-, 

. . 

c~  of the question of loan to the --(Supplementary Gl'ILDt 
• lD respect of " Loans and Advances bearing Interest "). 549-61. 

IMPERIAL LIBRARY, CALCUTTA-

Question ~ 

Dismissal of certain employees of the --. 158-59. 

Fillinr up of 'Vae81lt appoiutments in the --by Hindws and 
Muhammadans. 158-59. 

Head Clerk of the --. 158. 

Pay of the staff of the --. 159. 

DfPERIAL SECRETARIAT-

Ql1t'f1tion re mcll1sion in the Government of India Directory of the 
namel'! of Gazetted Superintendents of the --. 109. 

INAlTGFRATION-

--of the Second Session of the Second Council of State and the' 
Fifth Session of the Secorad Legislative Assembly. 1-8. 

INCOME-TAX DEPARTMENT-

QUt'lition re action of the --at Meerut in assessing as salary the 
nlue of free quarten granted to assistant surgeons of the Indian 
Medical Department. 575. ~ 

lNCRBMENTS-

Question re grant of two or three advances --to the clerks of the 
Curreney Oftlee, Bombay. 190. 

INDENT(S)-

QUt'Rtion re --for the purchase of stores on the Indian Stores 
Department, London. 30-31. 

INDIA- • 
Question re-
Employment of Indian soldiers outside --. 454. 

HoldiDJr of simultaneous examinations for the ~ Medical Ser-
\'ict' in England and --. 500. 

Rtamo\'al of the rel'!trictiofts 011 the admistVon into --of former 
t' ~' nationals. 455. 

Rento\'al of the restriction!! on the admission of Germans into --.' . 
454-55. . 

INDIA .~  ORDER-

Ql.ll'l'ltion re regulating the appointment and promotion of !'!Oldier 
clt'rk!! in the Army Headquarters offices. 473-14. 



INDEX TO LIlOISL&TlU 'BseVBl,Y DEBATBS • 

lNDLL" (S)- • 

Question re-

.Alleged insulting' treatment of --employed in Army· lleIId 
~ t  by the European Establisbment. 474-

Employment of --88 commercial. intelligence and trade ~ 
in foreign countries. 455-56. 

Recruitment of --88 executive officers of cantonments. 194-95. 

lNDIAN ARMY-

Question re opening of Gujerat to recruiting for the --.. 460. 

INDLL'l ARMY SERVICE CORPS-

Question re ~  of candidates on the waiting list for appointllUmi 
. to the ~ --()f clerks. 112. I 

INDIAN ALDIT AND ACCOUNTS SERVICE-

Question re employment of Sikhs in the --I 582-83. 
.~ BAR COl'NCILS BILL-

See under" Bill(s) to. 

INDIAN CIVIL SERVICE-

Question re-

Appointment of members of the Punjab Civil Sernee to superior 
posts in the --cadre. 489. 

t ~ of the --and the Indian Police Service. 32-33. 

Reservation of a definite proportion of appointments in the -"-
and the All-Tndia ServiOOfl for men in the Provincial ServioeL 
421. 

Stoppage of the open competitive examjnation for the --in India. 
35. 

INDIAN CIVITJ SERVICE ~.

QUeAtion re inclusion of TTrdu R8 a Ilubject for the --to bl" held iD 
Inrlia. 461. 

INDIAN ~ ' QTTARTERS-

~  re honeycomb brick work in the bath room. of the 41 D  " 
type ~ at Raisina. 583. 

INDIAN (",OMPANTES (AMENlHfRNT) BILL-

8el' undl"r " Bil1(Il) ". 

INDIAN CONTRACT ~ 

See under" Act(s) ". 

INDIAN EVTnEN(,E (AMENDMENT) BILL-

See nnder " Bill(R) ft. 

INDIAN FACTORTES (AMENDMENT) BILI_ 

8"" under II Bill(R) ft. 



. . 
,. 

INDBX TO Li:GtsU.TlVE ASSEMBLY DEBATES • '11 
• 

INDIAN FOREST 8ERVICE-
Question re IDdiaDisation of the --. 33. 

INDIAN INSTITUTE OF SCIENCE, BA..'iGALORE-
Election of a Member to reprt>sent the Legislative .Assembly on the 
Council of the --. 70·73 . 

• Election of Sir Sh'88wamy Aiyt>r to repreSl'nt the Legislative As.'lembly 
on the Council of the --. 205. 

INDIAN LIMITATION (A}[ENl>MENT'; BILL-
See under" Bill(s) ". 

INDIAN MEDICAL DEPARTMENT-
Question re-
Action of the Income·tax Department at Meerut in 8S8eS8ing. '. 
salary the value of free quarters granted to assi<;tant surgeons of 
the -. 575. 
CIa.'I8ification of members of the domiciled community for the pur-
poses of recruitmeDt to the I. M. S. and the --. 501. 
Deficiency in the number of military medical pupils entering the 
-.499. 
Denial to officers and warrant officE"rs of the --of daily allow-
ancefl for ontstation duty. 497-98. 

~ t of members of the --in possessioh of British medieal 
qualifications in superior appointments. 500. 
Furlough and sick leave pay of members of the --. 574. 
Grant of commiuionsto members' of the --. 575. 
Grant of compensatory allowanct> to seniQr Assist.ant Surgeqns of 
the --holding commissioned rank. 497. 
Orant of frt"e conyeyancf' to and accommodation at hill stations to 
the families of members of the --. 579. . 

Orantll in aid for the education Qf thE" children of members of the 
-.579. 
Inadequacy of thE" family pensions of widows of mE"mbers of the 
-. 579·80. 
Inclusion of Physics and t ~' as compulsory subjects for 
candidatE"s !leekin/! IKlmission into t ~ --. 574. 
~  conee!'l.<;ions ~ . ;  .. to membE"rs of the --. 57;:.78. 

Pay of the -. 574. 
Revision of the pension rules for members of the --. 580. 
Study leave allowance of members of the --. 580. 
Supply of fret' ~ t.  and fnns ill quarters occupied by members of 
tht' -. 57R-79. 

INDIAN MEDlC'ATJ SERVWE-
Q1tt'stiQll r&-
f'lassificatioll of memben; of thE" domicill'd c ~' for the pur-
poseR of recruitment to thl' --and thE' I. M. D. 501. 
Holding of simultaneous examination<; for the --in Eagland and 
India. 500. 

~ t t to the --. 160. 



IND_ TO LIilQISLATn'll tEBMBLY ........ 

• 
INDIAN PICTORIAL MONTHLY JOURNAL, DELBl-

Question re publication by the --of a cartoon offensive to Muham-
madans. 467. 

~'  POLICE SERVICE--

Question re Indianisation of the Indian Ch'il Service and the -. 
32-33. 

. .~ SA1'."DHlTRST CO)WITTEE--

See under" Committee(s)". 

INDIAN SERVICE OF ENGINEERS-

Question rc Indianisation of the --. 33-304. 

INDIAN STORES DEPARTMENT-

Question rr refusal to grant ('ommunal and closed holitiqs to the dub 
of the --.583. 

ThTDIAN STORES DEPARTMENT, LONDON-, 

Que.-tion re indents for thti c ~ of stores on the --. 30-31. 

llI."DIAN . ~ (AMENDMENT) BILL-

See under .• Bill(s) ". 
. . 
JNDIA.V TELEGRAPH DEP ARTMENT-

Question re number of Muslims in the --. 151-52. 

Thi'DIAX TERRITORIAL .AND AUXILIARY FORCES COMMITTEE-

~ under" Committee(s) ". 

INDIAN TRADf,: UNION ACT-

See under" Act(s) ". 

INDIAN TRADE UNIONS BILL-

See under" Bill(s) ". 

INDIAN TROOPS-

Question re refund of amounts spent from cantonment fUDds on con-
servancy for --. 195. 

~

Q1lefJtion re-

--of the Indian Ch;} Sen'ice and the Indian Police Serviee. 32-
33. 

--of the Indian Fore!;t Service. 33. 

--of the Indian Service of Engineer'll. 33-34. 

-, -of the Railway Services. 82, 460. 
--,of the ~ '  on State Railways. 34-36. 
~ of tile Supt'rioJ' Railway ServiceH. 89. 
--of the Superior Services of Company-managed Railways. 181-82. 
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INFANTlW REGIMoENT, 2196TH-

Question re payment of claim ~t the 7th Hanana Lancers IIild the 
., --. 200-01. 

INNES, THE HONOURABLE SIR CHARLES-

Indian Companies (Amendment) Bill-

Motion to consider. 546-47. 

Motion to pass. 547. ' 

Statement laid on the table regarding the agreement between the 
United Kingdom and Portugal in rega,rd to tonnage IIle881Il'e-
ment of merchant ships together with notes. exchanged which 
atrects India. 204-05. 

Reeolution ~

Abandonment of the Andamans as a penal settlement. 212-74. 

Retention in its present site of Rameswaram station on the South 
Indian Railway. 238-40, 243, 244-45. 

INTERNATIONAL LABOUR ~ 

Question rl nomination of a representative of the Indian ChambeN 
of Commerce to the Ninth Session of the --. 29-30. 

IRRIGATION DEPARTMENT-

Qu('stion re recruitment of local men in the --of the North-West 
Frontier Proyince. 483. ' 

IRRIGATION WORKS-

Statement laid on tht> table regarding the total capital outlay on --, 
etc. 61-65. 

iSMAIL KHAN, MR.-

Qut'Stion re licelloes for firearms in the Delhi Province. 46. 

JAI CHAND-

Question re-

Cue of -. 482. 

I 

Discharge of one --. 231-32. 

J.AIL(S)-

Question re ~  of electric liglltis ~ f8ll8 ~  ~ 'Anglo-
Indian, Chme8e, Japanese ad Negro prJ80DeJ'8 lD. Ind:um --. 454 . 

. JAJODIA, BABOO RUNGLAL-

QueatiOD ,.e-
Communal riots. 41, 48. 

Communal riots in the territories under the administration of the 
Government of India. 47. 

Objection to the playing of music in Hindu religious proce.ions. 
4T. • 



INDEX TO'LEGISLATIVE ASSEKBLY DJIlBATES. 

JAJODIA, BABOO RUNGLAL-cofttd. • 
Question re-
Opinion of Mr: Tielman Roos, l\linister of South Africa, rep.rdiDa 
the Asiatic Bill. 56. 

Orders for sleepers for the Madras and Souther.n Mahratta aDd the 
South Indian Railways. 54-56. 

Postponement of Hindu religious processions owing to communal 
riots. 48. 

Use of the King's highways for religious and other pl"OClellicms. 47r 
. ~~

Question re--

Official participation of India in the Eastern Asia Exhibition in----=-. 
424. I 

Procedure in --of setting apart as railway debt of all mOIl81l 
invested in Railways_ 108. 

Publication of authentic information on the labour conditiona in 
-.89. 

JEDDAH-
Question re report of the British Consul at --on the Indian pilgri-

mage to Mecca in 1926. 232. 

JINNAB, MR. M. A.-

Code of Criminal ProceDure (Third Amendmeut) Bill-

Motions to consider, c ~ t  and refer to Select Committee. 341-48, 
350. 

Consideration of clause 1. 357. 
I 

Complaints by --regarding non-supply to Members of papers ia 
connection with the Currency and Exchange Bill. 121. 

Currency Bill-
Motion to circulate. 221-23. 
Indian Rar Councils Bill-
Motion to recirculate. 392-94. 
Indian Suce.ession (Amendment) Bill-(Amendment of Section 57)-
Motion to consider. 297. 
Question (Supplementary) re-
Personnel of the Indian Delegation to the Round Table Conferenoe 
in regard to the South African question. 41-42. 
Report of the Royal Commission on Currency. 20. 
Resolution re-
Appointment of Standing Committees to deal  with Bille relatiDr 
to Hindu a.nd Muhammadan Law. 73-74. 
Report of the Taxation Enquiry Committee. 143-145, 146. 

JONES, JIB. T.G.-
Code of Criminal Procedure (Third Amendment) Bill-
Yotion to consider, circulate and refer' to Select Committee. 343. 
Oath of Oftlee. 9. . 



INDJ:X TO LEGISLATIVE ~  DEBATES. 

. . 
JOSHI, MR. N. 1I."-

• 

Question re-

Article in the Bwarajya regarding qnarters for station masters on 
the Madras and Southern Mahratta Bailway. 95. 

Case of J ai Chand. 482. 

Case of Mr. Narayan Rao, a clerk in the Nilgiris Postal Division. 
167. . 

Congestion in the principal hall of the Coimbatore head post office. 
165. 

Construction of an o\'erbridge at Simultala on the East Indian 
Railway. 95-96. 

Fontracts for building wagons and painting carriages a,nd wagon • 
• the North-Western Railway. 481. 

Customs' Service Association of All-India and Burma. 564. 

Date of the coming into force of the Indian Trade Union Act. 89. 

Departmental examination for postal inspectorships. 166. 

Dimension, measurements and description of the quarters of the 
Indian Station Masters and Assistant Station Masters of the 
II adras and ~ t  llahratta Railway. 95. 

Discontent in tne Customs' Service at Calcutta. 564. 

Earnings of porters on the Howrah station. 112. 

Employment of "-strikers on the North-Western Railway. 480. 

Employment on monthly salaries of Indian shunters and firemen on 
t~  North-Western Railway. 92. 

Expenditure on primary education in areas under the direct control 
of the Government of India. 114-16. 

Expenditure on the various forms of education in the areas under 
the direct control of the Government of India. 163-64. 

Extension to the employees of the North-WeStern Railway of the 
privilege of obtaining loans from the Provident Fund for marriages . 
and building houses. 93. 

Eyesight test of employees of the North-Western Railway. 92. 

Grant of increased representation to labour in the Indian Legis-
latures. 90-91. .  •  . . 

Grant of ~ t  to the Unions of the staff employed on the 
Great Indian Peninsula Railway. 187. 

Grant of two or three advance increments to the clerks of the 
Currency Office, Bombay. 190. 

Grie\'ances of workers in the Arsenal at Kirkee. 93-94. 

Indianization of the Superior Railway Services. 89. 

Infringement of the Government Servants' Conduct Rules by the 
President and General Secretary of the Customs Service Associa-
tiOn. 564. . 



. . 
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• 
JOSHI, MR. N. ~ . c t . 

Question re-
Inquiry into the griennct's put forward by the Customs' Servicee 
AMoeiation. 565. 
Inquiry into the questioft of foreed or eompul&ory labour. 89-90 .. 
Introduction of a Provident Fund for Oo"ernmeat serv&Dt8. 189-90. 
Iutitution of a system of Provident Fund aDd Gratuity for the 
workers in the Cordite Factory at Arnnnkadu. 93. 

Introduction of special legislation to protect labourers againaf7 
attacks by Europeans. 91. 
Introduction of the system of shifts in mines. 88. 
Issue of an annual report on the working of tile Workmen '8 Com-
pensation Act. 89. 
Memorial of the European guards of Rawalpindi to the Agent 4)f the 
North-Western Railway. 482. • 

Number of guards employed on p88lleDger traiB8. 111. 
Pay of menials in the Currency 0tBce, Bombay. 188-89. 
Pay of the ahrol's ill the Curreney Oftiee, ,Bombay. 188. 
Pay of the subonlinate staff of the Great Indian Peninsula &ilway 
employed at Bombay and other places. 185. 

Payment by clerks of the Nilgiris POBtaI Division proceeding on 
• casual leave or transfer of the travelling allowances of relieving 
officers. 166-67. 

Privileges of Indian drh'en on the North,Wefltern Railway 88 
regards leave and foreign railway passes. 91. 

Prohibition of the employment of women in factories, mines and 
other organised industries for specified periods before and after 
coniinement. 87-88. 

Prohibition of the employment of women in mines. 88. 

Proyident fund and guarantee contributions by the ~ OtBce 
staff. 189. 

Provision of an armed guard for pasaenger trains conveyiDg' Gov-
ernment treasure. 11-12. 

Publication of authentic information on the labour conditions in 
Japan. 89. 

Reeruitment of seamen in Bombay thl'Qugb a Government ofBcer. 
168. 

Reduction of the hours of dUW of guards of goods trains on the 
North-Western Rail.,.. 111. 

Reduction of the working houl'Jl of the carriage and wqQn std 
employed at Lyallpur on the North-Western Railway. 481. 

Reduction of "'orkin poet oftIces on Sundays and holidays. 166. 

Re-employment by the railway authorities at Rawalpindi of one 
Sardara an ea:-etriker. 482. 

Regular publication of the postal gradation list .of the NUgiri 
Division. 94-95. . 



lNDBX TO LEGISLATIVE ABSDfllLY DEBATES. 

. . 
JOSHI, MR. N. M:--i:oncld. 

Question ~ 

Removal of the hardships under the •• debit " system on the Great 
Indian Peninsula Railway. 187. 

Report on the working of the !ltd councils on the Great Indian 
Peninsula Railway. 187-88. 

Be-posting of postal officials to unhealthy localities and. frontier 
sections in which they have already served. 166. 

Reeolutions passed at the annual general meeting of the Bombay 
Currency Association on the 26th June, 1926. 190. 

Restoration of free passes to ~  re-engaged by the North· 
Western Railway. 481. 

Betransfer to Labore of certain ez-strikers re-employed by the 
North-Western Railway and transferred to Karachi. 481. 

Revision of the conditions of service of menials in all Government 
Departments. 189. 

Revision of the pay of the Superintendents of the ~ c  Ofiieea. 
190. 

Special representation for Bhils in the Bombay Legislative CounciL 
94. 

Treatment of the frontier allowance as part of pay for gratuity 
and free passes by the North-Western Railway. 9i. 

Withdrawal of the official recognition of the Customs' Service 
Association. 564-65. 

Working hours of the line staff employed OD. the Great Indian 
Peninsula Railway. 186. 

Working hours of the station staff employed on the Great Indian 
Peninsula Railway. 186. 

QUMion (Supplementary) re-

Contracts for the supply of refreshments on the Bani Light 
Railway. 156, 157. 

Election of women to the Legislative .Assembly. 637-39. 

JUDGES-
Question re additional --of the Bombay High Court. 563. 

nmlCIAL COMMITTEE OF THE PRIVY COUNCIL-
8ee under" Privy Council ". 

JULLUNDUR CANTONMENT-
Question re case of alleged evasion of the payment of octroi duty in 
the -. 197-98. ~ 

JUTE TAX-
Question re transfer to the Government of Beapl a porPon. of the 
-. 4S7·98. 

Lll3LA. 
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)[ • 

JULYAN-

Question rfl construction of a power house station at --. 570-71. 

KAMA&A..."1-

Question re treatment of Haj pilgrims on board ship ,and at the 
quarantine station at --, ete.-183. 

KARACHI-

Question re-

Aceess of the public to statistics collected by the --Chamber of 
Commerce from the Customs Department at --. 472-73. 

1 ~t  for Raj pilgrims at --. 75-76. 
Prh;lege allowed to the Bombay and Karachi Chambers of Commeroe 
to have access to Customs documents relating to the c~ and 
foreign trade of. Bombay and --respectively. 412-73. 
Removal of the office of the Deputy Postmaster General, Sind and 
Baluchistatl, to the Civil Lines, --. 79-80. 

Retransfer to IJahore of certain ex-strikers re-employed by tile 
North; W estern Railway and transferred to --. 231, 481. 

KARACHI CHAMBER OF COMMERCE-

Question re acees5 of the public to Rtatisties collected by the --from 
the Customs Department at Karachi. 472-73. 

UBTAR ~'  SARDAR-

Questio. re-
COb8truction of a railway from Batala tM Butari and Patti to 
Lahore. 581. • 

~t of Sikhs in certain Government offices. 581-82. 
Employment of Sikhs in the F'auji Akhbar office, Simla. 582. 
Employment of Sikhs in the Indian Audit and Accounts Service. 
582-83. 
Honeycomb brick work in the bath rooDlS of the Of D  " type IndiaD 
Clerks' Quarters at Raisins. 583. 

Refusal to grant communal and closed holidays to the clerks of the 
lndian Stores Department. 583. 

KASAULI-

Question re con.'Itruction of stalls by the Cantonment anthority of --. 
192. . 

KASAULTCANTONMENT-
. Question re !!peCial census of the ciVll population of the --. 192-98. 
KASTURBHAI, J.JALBHAI, MR.-

Question re-
Construction of a power house HtlRtion at Kalyan. 570-71. 
Levy of a profit tax by the Ahmedabad District Local Beard fra. 
JlpUming aDd weaviJW Jpil1s. 615. 

Work done by the Railway Rates Advisory ~. 571·72, 
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KENYA--

Question re position of Indians in --. 38. 

KERSHAW, 8m LOUIS-

Question re h1atement made by --regarding the Bengal and Bombay 
Chambers of Commerce being the most representative organisations 
of the employers of India. 469 . . 

][HAN, MR. M. A.-

Question re recognition by the Agent of the North-Western Railway 
of the Union of which --is the General Secretary. 229. 

KBANPUR-

Question re complllints against Lieutenant Wredden, Medical Officer, 
--. North-Western Railway. SO-81. 

KIDW AI. SHAIKH MUSHIR HOSAIN- • 
Question J'6-

Grant of facilities to Indian pilgrims by the Hedjaz Government. 
183. 

Loss of life and property among Indian pilgrims during the attack 
of the Najdis at Taif. 183. 
Number of Indian pilgrims to the Hedjaz. 182. 
Report from the British Consql at Jeddah on the Indian pilgrimage 
to Mecca in 1926. 232. 
Treatment of Haj pilgrims on board ship and at the quarantine 
station at Kamaran, etc. 183. 

KIBKEE-

, Question re gnevanees of workers in the Arsenal at --. 93-94. 

KIB.PANS-

Question re wearing of --and swords by Sikhs in the Punjab anei 
the North-West Frontier Province. 53. 

KOREGAON-

Question re waiting room for higher class pa&<rengers at --QJI. the . 
Madras and Southern Mahratta Railway. 4:9. 

• 

LABOUR-

Question re-

L 

Grant of increased representation to --in the Indian Legislatures. 
90-91. 
--representation in the ~ t  Assembly. 232. 
Representation of --and the depressed classes on the Provincial 
and Central Legislatures. 29. 

LABOUR CONDITIONS-

Question re publication of authentic information on the --in Japan. 
88. 
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LABOUR, FORCED OR COMPULSORY-

Question re inquiry into the question of --. 89-90. 

LABOURER (S)-

Question re-

Emigration of Indian --from Madras to Malaya. 451. 

Introduction of special legislation to 'protect --against attacb 
by Europeans. 91. 

Minimum wages of Indian --in Ceylon and Malaya. 36-37. 

Safeguarding of the interests of Indian --in Ceylon and Malaya. 
39-40. 

LAHORE-

Question ~ 

CQDStruct.ion of a railway from Batala via Batari and Patti to --. 
581. 

Retransfer to --of certain ez..strikers re-employed by the North-
Western Railway and transferred to Karachi. 231, 481. 

LAJPAT RAI, LALA-
Code of Criminal Procedure (Third Amendment) Bill-
Motions to consider, circulate and refer to Select Committee. 313-16. 
Consideration of clause 1. 361-62. 

-Resolution re regulation of the performanCe of religious festivals, etc. 
584-85, 586, 614-19. 

LAND(S)--

Question re- ,I 

Discontinuance of the grant of --in the Punjab to military 
pensioners residing in the North-West Frontier Province. 483. 
8ub-ll'tting of surplus' --in Cantonments by the military dairy 
grass farms. 196-97. 
Transfer of the management of "  A  " cl88B --6t for grazing in 
Canto.nments to the Cantonment Boards. 197. 

LAWYER (S)-

Question re appointment of two --to the Judieial Committee of the 
Privy Council. 452. 

LEAGUE OF NATIONS-

Question re nomination of Sir C. P. Ramaswami Iyer to repreaent India 
as a ~ t t t  delegate at the forthcoming lJ888ion of the --. 
457-58. 

LEASE (B)-

Question re original --of the site for Sir Dinthaw Petit Paraee 
Gymkhana at Poona. 202. 

LEATHER CLOTH-

Question re supply, of inferior imitation --to the .. t Indian 
Railway by MefI81'S. Dewan Cbaad and Sons. 490, 491. 
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LEAVE-· 

Question re privileges of Indian drivers on the North-Western Railway 
as regards --and foreign railway passes. 91. 

LEAVE RULES-

• Question re--

Continuance of the existing --to Members of the East IDdian 
Railway whose services were retained on the traDafer of the 
man&geD,lent of the Railway to the State. 18-19. 

Denial to the staff of the North-Western Railway of the benefit of 
the Fundamental --. 50-51. 

--in force on the East Indian Railway. 572. 

LEE COMMISSION-

Question re--

Eligibility of specialist officers and oQjcers in Provincial SerriceB 
of European domicile to the --concessions. 86-87. 

Expenditure by ~  railways on the grant of tlie 
--'s concession to their superior oftieers. 23-24. 

Interdependence of the main recommendations of the --. 35. 

LEE COMMISSION REPORT--

Question re acceptance by the Government of India of commillrion or 
rebate  from steamship companies on passages granted to Govern-
ment servants under the --. 77-78. 

LEGAL PROCEEDINGS-

Question re --against the Alliance Bank of Simla, Limited. 20-21. 
I&GISLATION-

Question re introduction of special --to protect labourers against 
attacks by Europeans. 91. 

LEGISLATIVE ASSEMBLY-

Electi'bn of a member to represent the --on the Couneil of the 
Indian Institute of Science, Bangalore. 70-73. 

Election of Sir ~  Aiycr to represent the --on the Council 
of the Indian Institute of Science, Bangalore. 205. 

Inauguration of the Second Session of the Second Council of State . 
and the Fifth Session of the SecORd --. 1-8. 

Question re--

Circulation of reports of Committees and Commissions to Members 
of the --, 26. 

Circulation of the report of the Raven Committee to 'Membt>rs of 
the --. 27. 

Discussion by the --of the Report of the Royal Commission on 
Currency. 20. . 

Grant of separate repre!!entation in the --to representatives of 
Cantonments. 193-94. 



, 
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LEGISLATIVE ASSEMBLY -cofttd. 
Queation re-
Labour representation in the --.," 232. 
Number of voters for the _. in the Muslim and non-Muslim un... 
eonstituencif's in the United Provinces. 200. 

Resolution re t'1f'Ction of women to the --. 63244. 

LEGISLATIVJ41 COUNCIL, BOMBAY-

Question rc :.peeial representation for Rhils in the ---. 94. 
LEGISLATIVE DEPARTMENT-

Question re appointment of a Muslim Officer in the --inconneetiOD. 
with the revision of the Indian Contract Act. 568. 

LEGISLATURES-
Question re-
Grant of increased representation to labour in the Indian --. 90-
91. 
Issue of life licences for fire-a nOs to members of the Indian --. 
200. 

OmiS'lion from the warrant of prf'cedencE' of members of the Central 
and Provincial --. 471-72. 
Representation of labour and the depresaed. cllUl8e8 on the Provineial 
and Central --. 29. 

LBTTBR-
Question re --published in the Pm'ward of the 8th July, 1926, signed 
" One Who Knows". 452-53. 

LICENSE (S)-
Question re-
Denial of the right to Muhammadans of possessing swords widlo1lt 
-.467. 
IHsue of life --for fire-armR to members of the Indian Legislature. 
200. 
--for fire-arms in the Delbi Province. 46. • 

LIGHT RAILWAYS-
See uodf'r " Railwa;r(s) ". 

LIGHTS ~'1) FANS-

Que!>tion re supply of free --in quartf'J'S occupied by members of 
the Indian Meclical Department. 578-79. 

LIGHTS. ETJECTRIC-

Question re provision of --and fans in first and !M'cond c1aas 
c81"1'iages in the Bengal and North-Western Railway. 427. 

LINDSAY. SIR DARCY-

Code of  Criminal Procedure (Third Amendment) Bill-
Motion to p8S5l. 369, 371. 
Indian Bar Councils Bill-
Motion to paS'l. 433. 

Resolution re retention in its present site of Ramellwaralll station OD. 
thf' South Indian Railway. 242-43 . 

• 
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. . 
LINE STAFF-. 

QUefition re working hours of the --employed on the Great IBdiau 
Peninsula Railway. 186. 

J;JNSEED OIL-
Question re supply of inferior --to the East Indian Railway br 
l\Iessrli. Dewan Chand and Sons. 489-90, 491. 

LIQUOR(S)-· 

Question re prohibition of --in India. 118. 

LOAN(S)-

Question re--

Calcutta Port TrulJt - of one crore. 16-17. 

Extension to the employees of the North-Western Railway of the 
privilege of obtaining --from the Provident Fund for marriagell 
and for building houses. 93. 

LOANS AND ADVANCES BEARING INTEREST-

Demand for Supplementary Grant in respect of " --". 549-61. 

LOCAL ADVISORY COMMITTEE(S)-

Question re-

Appointment of --by the Bengal Nagpur Railway for the Oriy. 
speaking territories traversed by the Railway. 25. 

Personnel of the --appointed by the Bengal Nagpur Rail • .,-
at Adra. N..,ur. Calcutta and Vizappatam. 25. 

LOCAL GOVERNMENTS-

Question re recruitment by ---"'-of the personnel required for the 
transferred branches of the Admini..crtration. 31-32. 

LOCOMOTIVE (S)-

Question re inclusion of the valut' of surplul! --on the North-
Western Railway in the stores balances. 178. 

LOHOKARE. DR. K. G.---

• Question re-
Alleged frequent dismissals of their employees by the Great Indian 

., Peninsula Railway. 154-55. 

Amalgamation of the existing raHways into suitable and economie 
groups. 182. 

Canteen service for British t.roops in India. 181. 

Charging of losses bl working strategic railways to the Army Budget. 
110-111. 

Classification of the Aden railway as It Strategic line. 110. 

Conferment on certain officers of the status of SecretarY and Deput7 
Secretary to the Government of India. 180. • 

Coutmeta for the 8apply of refreshments on tbe Barsi Light Ball • .,-. 
156-57. 
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~ .  DR. K. G.-cOtdd. 
Question re-
Contracts for the sUPllly of sweetmeats to passengers on the Great 
Indian Peninsula Railway. 87. 

Debiting of the cost of raising funds for railway capital expenditure 
to the Railway Department. 178. 

Debiting of the railway freight charges on coal to revenue. 178-79. 

Determination of the productivity of railway projects. 182. 

Duties of the Assistant Private Secretary to His Excellency the' 
Viceroy. 484. 

Eligibility of clerks in the Military Accounts Department to appear 
for the Subordinate Accounts Service Examination. 56-57. 

Formation of a Military Pension Office. 58. 

Grant of compensatory allowances to employees of the Great IndiaD 
Peninsula Railway stationed at Bombay, Poona, Sholapur, etc. 
152-53. 

Grant of house rent allowance to members of the Military Aeeounta 
offices stationed at Poona. 57. 

Headquarters of the officers of certain Controllers of Military 
Accounts. 58. 

Hours of work of employees in the Transport and Commercial 
Departments of the Great Indian Peninsula Railway and the 
Madras and Southern llahratta,Railway. 153-54. 

Inclusion in the Government of India Directory of the names of 
gazetted Superintendent!! of the Imperial Secretariat. 109. 

Inclusion in the schedule of Demands for Grants for railway ex-
penditure of debits and credits to the Stores account and Manu-
facture account. 179-80. 
Inclusion of the value of surplus locomotiVe!! on the North-Western 
Railway in the Stores balances. 178. 
Indianisation of the railway services. 460. 
Indianisation of the superior servicf>!! of company-managed railwayB. 
181-82. 

• Issue of firRt claMS paSHeR to Mr. Abdulla Khan said to be the General 
Secretary of the Passenger Protectiml Society of India. 27-28. 
Levy of terminal charges on goods by the G,eat Indian· Peninsula 
Railway. 161. 
}Ianllfacture of 8utomatie couplers in India. 108. 
Minima rates and fares on the railways. 108-09. 
Narrative and financial and statiRtical Iftatements dealing with 
railways. 179. 

Ofticiating promotions . in the office of the Controller of Military 
Accounts, Wazir District. 57-58. 
Pay and prospects of the clerical stait of the Army Headquarten 
offiCe!!. 460. 

Permanent lOcation of the Government of India oftlces at Delhi. 159. 
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:;OBOKAltE, DR, ~. G.-concld. 

Question re-

Procedure in Japan of setting apart as railway debt of all mOJl81B 
invested in railways. 108. 

Production triennially of phYl>ieal fitness certificates by employ .. 
of the Great Indian Peninsula Railway. 154. 
Pnblication of the Report of the Army Accounts Committee. 58. 
Qualification of the Chief Food Inspector of the Great Indiaa 
Peninsula Railway. 47. 
Recruitment to the Indian Medical Service. 160. 
Rednction of the pay of inefilcient accountants in the Kilitary 
Accounts Department. 57. 
Reduction of the rates for railway coal. 178. 
Reduction of third class fares on the Great Indian Peninsnla Railway, 
etc. 159. 
Remuneration of Mr. Murray as temporary Controller of the Army 
Canteen Board (India). 181. 
Re-organisation of the work on Company-mllIl&ged railways on • 
divisional basis. 185. 
Report of Mr. Pooley on the Canteen service for British troops in 
India. 180. 

Resolution regarding grievances of railway employees. 155-56. 
Reyised rules for the grant of disability pensions to military 81lb-
assistant surgeons. 160-61. 
Revised scale of pay of sub-assistant surgeons in Rajputana. 161, 
162-63. 
ReviRion of the original distribution orders for coal for railways. 
179. 
Savings in military expenditure to be secured by the construction 
of the Hindubagh-Fort Sandeman Railway. 109. 
Status of the Secretary of the Railway Board. 111. 
Terms of appointment of Sir Clement Hindley as Chief ~ 

sioner of railways. 185. . 
Transfer of Rs. 3 crores on account of rolling stock from the capital 
at charge of commercial lines to the capital at charge of strategic 
lines. 109. 

Question (Supplementary) re-
Construction of a power house station at Kalyan. 571. 
Cost for the employment of Indian soldiers outside India. 454. 
~  of membel'R of the Railway Rates Advisory Committee and 
their pay and allowances. 426. 
R.eqllest to the Rockefeller Trust of America for contributions 
towards the construction of Schools of Hygiene and Tropical 
Medicine in the capital cities of India. 450. 
Selection of candidates for the ~c f  Foundation Fellowships. 
425. 

Resolution re abandonment of the Andamans as a penal settlement. 
255-56. 
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tOSS(ES)-
Question re-
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Grant of compensation to postal and telegrapll employeea 
for pecuniary --during the recent communal riots in Calcutta. 
4:93-94. 
--caused to the North-Western Railway by pureh8smg castor oil 
from Messrs. Dewan Chand and Sou. 48"1-88. 
--of life and property among Indian pilgrims during tht> attack 
of the Najdis at Taif. 183. 
Total --sustained by regimental funds through short;ap in rebate 
paid by the Army Canteen Board (India). 177. 
Total --sustained by tbe Army Canteen Board (India) sinee 
its establishment. 175. 

LUBRICATING OILS-
Question re purchase of --by tbe North-Western Railway. 486, 
4:87-88. 

LUGGAGE .AlIt'!> BOOKING CLERK(S)-
Question re recruitment of signallers and --in· the Sind DivisiOll 
of the North-Western Railway. 466. 

LY.ALLPUR-
Question re reduction of tbe working hours of the Carriage and Wagon 
Staff emploYl'd at --on thl' North-Western ~ . 230, 481. 

M 

MACPHAIL, THE REV. DR. E. M.-

Code of Civil Procedure (Second Appeals) Bill-
Motion to circulate. 291. 

Demand for Supplementary Grant in respect of •• Loans and Advance. 
hearing Interests" (Loan to the Imperial Gymkhana Club. Delhi). 
559. 

Election of a Member to represent the Legislative Assembly on the 
council of tht" Indian Institute of Science, Bangalore. 72. 

Resolution re-
Regulation of t.he performance of religious festivals. 619-22. 
Report of tbe Taxation Enquiry Committee. 148. 

IlADRAS--
Question re emig,ration of Indian labourers from --to Malaya. ~1. 

MADRAS AND SOUTHERN MAIIRATTA RAILWAY-
See under .. Railways ". 

MAHMOOD SCHAMNAD SAHIB BAHADUR, MR.-
"Resolution re-
Abandonment of the AndantanH as a penal settlement. 251-55, 264, 
266, 

Regulation 01 the performance of religious festivals. 281, 282. 
Retention in its present lIite of Rameswaram station on the Soutla 
Indian Railway. 241. 
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)(AJIl> BAKSH, .trYED-

Question re-

Sf 

Dismissal of certain employees of the baperial Library, Calcutta. 
158-59. 

Filling up of vacant appointments in the ImperiallJibrary, C_alcutta, 
by Hindus and Muhammadans. 158'-59. 

Head Clerk of the Imperial Library, Calcutta. 158. 

Pay of the staff of the Imperial ~ . ('alcutta. 159. 

lIAKAN. KHAN SAHIB M. E.-

Question re-

Absence of platforms at Godhara and Cosamba on the Bombay. 
Baroda and Central India Railway. 465. 

Inconvenience suffered by passengers owing to the absence of a water 
pipe at Amod station on the Bombay, Baroda and Central India 
Railway. 465. 

Lack of waitintr rooms on the. stations on the Broach-Jamboosar 
Railway. 464. . 

Number of Muslim and non-Muslim Postal ofticials in the Bombay 
Presidency. 462-64. 

MALA VIYA, P ANDIT :MADAN MOHAN-

Code of Criminal Procedure (Third Amendment) Bill-

Motions to consider. circulate and refer to Select Committee. 336-
41, 349,  350. 

Indian Bar Councils Bill-

;Motion to pass. 442-43. 

QUe!ltion re ban on --'s visit to Calcutta. 420. 

Retmlution ,.e-
~ t  of the performance of religious  festivals. 622-29. 
Report of the Taxation Enquiry Committee. 145-146. 
Valedictory spee('h to lJr. Prf'8ioent. 656. 

~

Question re-
Emigration of Indian labourers from ~ ~ to --. 451. 
Minimum wages of Indian lahourers in Ceylon and --. 36-37. 
Safeguarding of the interests of Indian labourers in Ceylon aDd'--. 
39. 

MANPFACTURE ACCOl.TNT-

Quest jon re inclusion in the Schedule of Demands for Grants for 
railway expenditure of debits and credits to stores account and 
to --. 179-80. 

MAl\rtJRE-

Question re using of a mosque in Peshawar Cantonment as a dumpiDg 
ground for --. 484. 



JlAIUUAGE(S)- • 
Question re extension to the employees of the North-We&tem Railwq 
of the prhileges of obtaining loans from the Provident Fund for 
--and for building houses. 93. 

MARRIAGE ALLOWANCE-
~ 

Bee-under" Allowance(s) ". 

MASJID(S)-

Question re use of the --in the Cannought Lines, Poona, by the 
retired officers of the lIule Corps recently stationed there. a.. 
03. 

JIA'fRICULATES-

Question re-

Order ~  the employment' of --on the North-Western 
Railway. 43. 

Rule regarding t.he employment of --only on the North-Western 
Railway. 465-66. 

KECCA-

Question re report from the British Consul at Jeddah on the Indian 
pilgrimage to --in 1926. 232. 

MEDICAL COLLEGE(S)-

Question re dearths of applicants for admission into the --&8 military 
medical pupils. 499-500. 

MEDICAL DEP ARTMENT-

Question re reorganization of the--of the North-Western Railway. 
84-85. 

MEDICAL QUALIFICATIONS-

Question re ~' 1 t of members of the I. M. D. in pOBlleaaion of 
British --in superior appointments. 500. 

MEDICAL SERVICES-

Question re reorganization of the --. 32. 

lIEERUT-

Question re action of the Income-tax Department at --in IlJI8e8Sing .. 
salary the "alue of free quarters granted to assiRtant mrgeons of 
the Indian Medical Department. 575. 

:MEMORIAIJ(S)-

QueRtion re-

--of the European guardfO at Rawalpindi to the Agent of the 
North-Western Railway. 231. 

--of the European guards of Rawalpindi to the Agent of the 
North-WPfrtern Railway. 482. 

--to t.he Secretary of State for IndiA by ClaM II officers of the 
Survey of India. 81-82. 
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DMORI1L RULES-

Question re right of appeal of Provincial Civil Service otBcers under 
the new --. 54. 

MENIAL (S)-

Question re-

Pay of --in the Currency Office, Bombay. 188-89. 

Revision of the conditions of service of --in an, Government 
Departments. 189. 

MERCHANT SHIPS-

Statement (laid on the table) relating to the agreement between the 
United Kingdom and Portugal iq regard to tonnage measurement 
of --together with notes exchanged which affects India. 20f-05. 

JlESSAGE(S)-

--from the Council of State agreeing to the amendments made by 
the Legislative Assembly in the Bill to amend the provisions of 
section 33 of the Indian Succession Act. 1925. 584. 

--from the Council of State agreeing without any amendments to 
certain Bills passed by the IJegislative Asst>mbly at its meetings 
held on the 25th and 26th August, 1926. 584. 

--from the Council of State intimating that  that Chamber had 
agreed, subject to an amendment. to the Bill to provide for the 
constitution of Bar Council in British India and for other purposes 
as pasHcd by the ~ t  Assembly on the 27th August, 1926. 
584. 

--from the Council of State intimating that that Chamber had 
agreed without any amendment to certain Bills paaaed by the 
Legislative Assembly. 501. 

METEOROIJOGICAL ~ )

Question re Indian meteorologists of the Indian --and European 
meteorologists attached to the Royal Air Foree. 566--67. 

METEOROLOGICAL INFORMATION-

Question re organizations for the supply of --in IndiL 565-66. 

KETEOROLOGISTS-

Question r&-

European --attached to the Royal Air Foree, etc. 567-68. 

Indian --of the Indian Meteorologiea1 Departments and Buropean 
- attached to the Royal .Air Force. 566-67. 

KILITARY ACCOUNTS DEP ARTMENT-

QUestiOIl r&-

Eligibility of clerks in the --to appear for the Subordinate 
Accounts Service Examination. ~ . 

Reduetion of the pay of inefllcient aceountants in the -. 57. 
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. MILITARY ACCOUNTS OFFICE(S)- . ' ., • 
Question re grant of house rent allowance to members of the --
stationed at Poona. 57, 

MILITARY ASSISTANT SLRGEONS-

See under" Assistant Surgeons ". 

MILITARY AUTHORITIES-

Question re grant of permission by the --at Poona for the construo-
tion of a club house in the compound of No.5 Lothian Road. 201-
02. 

MILITARY DAIRY AND GRASS FARMS-

Question re sub-letting of surplus land in Cantonments by the --. 
196-97. 

IIILIT ARY EXPENDITURE-

Question re savings in --to be secured by the construction of tile 
Hindubagh-Fort Sandeman Railway. 109. 

MILITARY MEDICAL PUPILS-

Question re-

Dearth of applicants for admission into the Medical Colleges 88 --. 
499-500. 

Dificiency in the number of --entering the I. M. D. 499. 

1IILITABY OFFICJil(S)-

Question re inadequate representati. of Muslims in e1erical posts in 
the --of the Peshawar District. 482. 

MILITARY PENSION OFFICE-

Question re formation of a--. 58. 

KILITARY PENSIONER(S)-

Question re discontinuance of the pant of lands in the PUJljab to -
residing in the North-West Frontier Province. 483. 

MILITARY SUB-A8SISTA.'lT StTRGEON(S)-

See under '" Sub-Al!I8istant SlU'gIeOD8 ". 

KILL(S)-

Question re levy of a profit tax by the Ahmedabad District Local Board 
from spinning and weaving --. 645. 

IIINE(S)-

Question reo--

Itltroduetion of the ayM:em of shifts in --. 88. 
Prohibition of the etnployment of women in factories, --and 
other organilled indUMtriM for peri_;;.before and after COJl8ae-
ment. 87 -88. .. 

Prohibition of the employment of women in --. ¥. 
108CRLLANBOUS-

Demand for Supplementary Grant in respect of •• --". 548. 
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IIlTRA, 'tHE HONOURABLE SIR BHUPENDRA NATH-

Demand for Supplementary Grant in respeet of " Loaos and A.ciVaDCM 
bearing Interest" (Loan to the Imperial Gymkhana Clnb, Delhi). 
552-54, 556. 

Election of a Member to represent the Legislative AJiJsembly on the-
Council of tbe Indian Institute of Science, Bangalore. 70, 71. 

Indian Factories (Amendment) Bill-

)lotion for leave to introduce --. 68. 

Motion to circulate. ~ . 

Stat'l'mt"nt (laid on the table r regarding records maintained by the-
Postal Department of money orders during transit. 504. 

Statl'ment (laid on the table) regarding the purcbase of stores for which 
the lowest tenders have not been accepted by the High C0mmis-
sioner for India during the half year ending 30th June, 1926. 
504·2l. 

Statement (laid on the table) regarding the total capital outlay on 
irrigation works, etc. 61-65. 

Workmen's Compensation (Amtmdme.nt) Bill-

Motion for leave to introduce. 66. 

Motion to cO.nsider. 226. 

Motion to pass. 227. 

JIOBENJODARO-

Question rf! &888ult on a tonga driver by the oftieer in charge of the-
antiquities and buildings excavated at --. 581. 

KONEY ~ 

Statement (laid on the table) regarding records maintained by the-
Postal Department of --during transit. 504. 

KOPLAH ~ 

Question re colonisation of the Andamans by --. 467. 

KORADABAD-

Question re-
, 

Closing of thE' ladies waitinr room at --. 4d. 

Muslims in thE' office of the Divisional Superintendents. East India 
Railway. at -_. 428-29. 

MOSQUE-

Question re use of a --in Peshawar Cantonment as a dnmping 
ground for manure. 484. 

MOTION FOR ADJOURNMENT-

See under" Adjournment ". 

MOVI1'JG ALLOW ANCB-

!lee under .. AH01rdCe(s) ft. .. 
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• 
MUDDIMAN, THE HONOURABLE sm ALEXANDER-
Administrator General's (Amendment) Bill-

Motion to consider. 545. 

:Motion to pass. 546. 

Code if Civil Procedure (Second Appeals) Bill-

~  for leave to introduce. 67. 

Motion to c ~ . 287-88. 

Motion to circulate. 289, 290, 293-94. 

Code of Criminal Procedure (Third Amendment) Bill-

Motion for leave to introduce. 172-73,174. 

Motion to consider. 304-07. 

Motion to circulate. 310. 

Motion to refer to Select Committee. 312. 

Motions to consider, circulate and refer to Select Committee. 313, 
324,  325, ~  345-50. 

Consideration of clause 2. 354. 

Consideration of clause 1. 362-63. 

Motion to pass .. 364. 

Currency Bill-

Motion to circulate. 221. 

Indian Bar Councils Bill-

Motion to consider. 372-75. 

Motion to recirculate. 398·99. 

Consideration of clause 4. 402, 403, 404. 

Consideration of clause 8. 405. 

Consideration of clause 9. 406,  407, 410,411. 

Consideration of cla1l1le 11. 413. 

Consideration of clause 14. 414. , 
Motion to p888. 417,  440, 443-44. 

Motion to consider amendment made by the Couneil of State. 645-
46. 

Motion to agree to amendment made by the Council of State. M9-
50 . 

. Indian Evidence (Amendment) Bill-

Motion to consider. 544-45. 
Motion to p888. 545. 

Indian Limitation (Amendment) Bill-
Motion to consider. 540-41, 544. 

Indian Succession (AmendmeD.t) BiU (Amendmeat of aeetion 38)-

Motion to amend elauae 3. 447. 
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MUDDDlAN, THE HONOURABLE sm ALEXANDEB--cotItti. 
Indian Sueeession (Amendment) Bill (Amendment of section 57)-

Motion for leave to introduce. 69-70. 
Motion to consider. 296, 303-04. 
Motion to pass. 304. 

Negotiable Instruments (Interest) Bill-
Motion for leave to introduce. 68. ' 
Motion to consider. 227. 
Motion t{) pass. 228. 

Provincial Insolvency (Amendment) Bill-

Motion for leave to introduce. 68-69. 
Motion to consider. 294. 
Consideration of clAuse 2. 295. 
Motion to pass. 296. 

Resolution re-

• 

Abandonment of the Andamans &8 a penal settlement. 249, 253, 
256-62, 248,  269, 270-71, 275, 276-78. 
Appointment of Standing Committees to deal with Bills relating to 
Hindu and ~  Law. 73,  74. 
Regulation of the performance of religious festivals. 587, 596-601, 
629-31. 

Report of the Taxation Enquiry Committee. 146-4:7. 

Sind Courts (Supplementary) Bill-

Motion to consider. 546. 
Motion to pass. 546. 

Statement of business by --. 120,  121, 122, 353. 

Statement (laid on the table) regarding statutory rules. 65. 

Usurious Loans (Amendment) Bill-
Motion for leave to introduce. 66. 
Motion to consider. 226. 
Consideration of clause 3. 226. 
Motion to pass. 226. 
Valedictory speeoch to Mr.-Presi«J.ent. 656-67. 

MUHAMMAD ISMAIL, KHAN BAHADUR SAIYID-

Code of Criminal Procedure (Third Amendment) Bill-
Motion to pass. 364-65. 

Question re-
Closing of the ladies' waiting room at Moradabad. 449. 
Inclusion of Urdu as a subject for the I. C. S. Examination to be held 
in India. 461. 
Raising of the contractors percentage for constructing the remainder 
of the building lor the Forest Research Institute, Debra Dun. 
461-62. " 

L113LA 
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• 
~~~ ~

~ ~ ~ 

Denial of the right to --of pOS8eS$ing swo!ds without licenses. 
467. 

Distribution of appointments on the North Western Railway among 
~  Hindus and --. 43-44. 

Filling up of vacant appoip.tments in the Imperial Library, Calcutta, 
by Hindus and --. 158-59. . 

Publication by the Indian Pictorial 1I0nthly Journal, Delhi, of a 
cartoon offensive to --. 467. '-. 

Resolution re appointment of Standing Committees to deal with Bills 
relating to Hindu law and --. 7a..74. 

:MuLE CORPS-
Question re use of the Masjid in the Connaught Lines, Poona, by the 
retired officers of the --recently stationed there. 202-08. 

MURDER-

Question re recent case of docoity and --in ~ 422. 

~  lIR:-

Question re remuneration of --as temporary controller of the Army 
c ~t  Board (India). 181. • 

MURTUZA SAHIB BAHADUR, MAlJLVI SAY AD-

Question re-

Cancellation of order of dePQrtation against the editor -of the Hablul-
Matin of Calcutta. 468-69. 

Right of appeal of Provincial Civil Service ~  UDder the new 
memorial ~. ,54. . - -

~t .  re abandonment of the ~  as a penal ~t~ t. 
_ 246-:>1, 262,276,278, 279. 

MUSALMAN (S)-

Question re appointment of a qualified --officer in the ~  grade 
posts of the Wireless Branch. 116-1.7. . 

~ 

Quest!on re objection tq. tJle ~  at --in ~ :  religiOlJl proces-
SIOns. 47. • 

• MUSLIM(S)-

Question re-

Appointment of --as Superintendents of Post OfficeR in Sind. 
112-13. .  -

~ t Qf Sjn4hi --on the North ~  &i!W4Y. 466. 

Inadequate representation of --in clerical posts in the military 
~~ of the Pesba",ar Diatrict. 482. 

Inere&Re of --in the North West Frontier Provin"" pna+al Service 
4$;3. • -,. ~. . 



MUSLIM (S)-cOfltd. 

':~ ~ . 

--in the office of the Divisional Superintendent;; Bast Indian 
Railway, at lIoradllbad. 428-29. 

NUJDber of - in the Indian Telegraph Department. 16Uj2. 
Recruitment of more --to the Subordinate Railway ~ t  

Service. 571. . 
Representation' of --in Government Sernce in the ~ West 
FrQntier Province. 483-84. 

MUSLIM ELE1IENT-

Question re increase of the --in the post offices in Sind. 113. 

MUSLIM OFFICER-

Question re appointment of a --in the Legislative Deptt. in connec-
tion with the revision of the Indian Contract Act. 568. 

MUTALIK. SARDAR V. N.-

Indian SueeeMidri (AmentIment) Bill ~ t of seetion 57)-
Motion to consider. 302,  303.  304. ' 

Question re-
Abnormal death rate among sorters working in the W-2 Section of the 
Railway Mail Service. 52-53.. . 
Delay in the grant of duty allowances to Post&! Town Inspectors in 
Bombay. 52. 
~ t 1 c  of postman in 'Bombay. 48&-86. 

Omission from the Warrant of Precedence of Members or1he Central 
aoo Provincial LegiSlatures. 471-72. 
Pay of pGBtmen in Bomhay. 484·85. 
Platform attendance of sorters at the Victoria Terminus ... Sl.' 
Report of the ~' and TerritorialForces Committee. 48. 
Revision of the. pay of postal clerks ill: ,Bombay. ·485. . 
Status of the Post Office stamp vendors in ~ . . 51-52. 
Total indebtedness of postmen in Bombay to the Postal Co-operative 
-Society. 486. 
Training of men for the Provincial Forest Service. 48-49. 
lYse of waiting rooms by raihray 'offteers. 49. 
Waitinl!' room for hillher class paaMeJ18el8.t K.-egaon on the Madras 
and Southern Mahratta Railway. 49. 

NAGPUR-

Question re persoD!leI of the Local ~ Commttl8ea appointed by 
the Bengal-Nagpur Railway at Adra, '--, ·Calcutta and Viaaga-
patam. 25. . 

NAJDIS-

Q1I8stion re 'b!. of life and; property lJIloDrflndian pilgrims during the 
attack of the --at Tail. 183. .• 

:-
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NANAVATI DISPENSARY-

Question re conversion into a hospital of the --in the Baroda Canton-
ment. 459. 

NARAYAN RAO, MR.-

Question re case of --, a clerk in the Nilgiris P08t.al Division. 167. 

NAVY-

Question re-

~t  of an Indian --. 36. 

Proposed Indian --. 420. 

NAVY, ARMY AND Am FORCE INSTITUTE-

Question re-

Caterjng for British troops by the -_. 176. 

Introduction of the --into India. 177. 

Purcllase of the stocks of the Army Canteen Board (India) by 
the-.-176. 

NEGOTIABLE INSTRUMENTS (INTEREST) BILL-

868 under" Bill(s) ". 

NEHRU, PANDIT SHAMT,AL-

Code of Criminal Procedure (Third Amendment) Bill-

Motion to consider, circulate and refer to Select Committee. 327-
28. 

)lotion for .adjournment to discuss the non-allotment of days for private 
Bills during the autumn Session of the Assembly. 60. 

Question re-

Authority of the Public Service Commission to deal with questions 
relating to the c1asaiftcation of serriees. 169. 

Calcutta Port Trust Loan of one crore. 16,17. 

Classi1ication of the Services in India as superior and inferior. 168-
69. 

Statns of Subordinate Judges. 168, 169. 

Question (Supplementary) re-

Filling up of polrts reserved for Muhammadans, where qualified 
Muhammadan candidates are not available. 464. 

Statement made by Sir Louis Kershaw regarding the Bengal and 
Bombay Chambers of Commerce being the most representative 
organi-.tions of employers in India. 469. 

Resolution re-

Election of women to the Legislative Assembly. 635, 642-43. 

Retention in its present site of Rameshwaram station on the South 
Indian Railway. 243. 
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NEOGY, MR. K. C.-

Code of# Criminal-Procedure (Third Amendment) Bill-

Motion to consider, circulate and refer to Sele'ct Committee. 324-2'7, 
346. 

Demllnd for Supplementary Grant in respect of " LOILIltJ and Advaneea 
bearing Interest" (Loan to the Imperial Gymkbana Club, Delhi). 
555-56. 

Indian Bar Couneila Bill-

Motion to re-circulate. 388-92. 

Consideration of clause 4. 400-02. 

Consideration of clause 9. 406-07,  408-09. 

Consideration of clause 14. 413-14. 

COnsideration of clauses. 406-07,408,409,413-14. 

Motion to pass. 430, 439-42, 443, 444. 

Motion to consider amendment made by the Council of State. 649. 

Question re-

Contracts entered into by Messrs. Dewan Chand &. Sons for the 
supply of cotton waste to the North Western Railway. 488-89. 

Earnings of certain classes of employees in the Government of India 
Press, Calcutta. 478-80. 

European mateorologists attached to the Royal Air Force, etc. 567-
68. 

Grant of a bounty to Indian Coal. 456-57. 

Increase of the existing duty on coal. 457. 

Indian meteorologists of the Indian t ~ Departments and 
European meteorologists ~c  to the Royal Air Force. 566-
67. . 

Loss eaused to the North Western ~  by purchasing eastor oil 
from MeI!8l'8. Dewan Chand & Sons. 487-88. 

Normal number of working hours in the Government of India 
Presses. 480. 

Organisations for the supply of meteorological information in India. 
565-66. 

Premature publieation by the PtOfll'o!!r of utracts from the memO. 
randum of the Financial Commissiont>r for Railways. 421-22. 

Proceediup of the All-India Press Employt'eS· Conft>rence held 011 
the 26th and 21th JunE' IMt. 471. 

Purchase of lubricating oil by the North Western Railway. 486, 
487-88. 

Quality of eastor oil used·· for lubricating purposes on the North 
W eIItern ~ 486, 487-88. 

Recruitment as .Assistant Traffic Superintendents of Railways of 
Indian candidates with English t.raining. 569-70. 

'. 
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• 
NEOGY, MR. K. C.-comd. 

•. 

Question re.-contd. ". 
Salaries of cemyn classes of employees in the GQvernment of India 
Pftss, Oaleutta. 477-78. 
Scheme for the recruitment in India of officers in the Traffic and 
other Departmellta of State Railways. 568-69. . 

Qnestion (Supplementary) re-
Electri1ication of the Great Indian Peninsula Railway. 104, 105. 
Names of Members of the Railway Rates Advisory Committee and 
their pay and allowances. 416. 

Propoeed Indian Navy. 420. 

Resolution re-

Report of the Taxation :~ CQlDmitMe. 148. 
Retention ~. iff ~t  site of ~ statim on tAe South 
Indian Railway. 243.-

t ~' ~ c  to lIr. President. 655. 

NEWSPAPERS-

Question re-

~t of-.-pub.1iab.ed· ~  8I1d. Or_ W wJUch. the· Qoyernment 
of Ihdia subscribe. 157. 

List of --published in the di1fereQt )' ~' c t to which the Govern-
ment of India subscribe. 157. 

NILGIRI DIVISION-

Question re regular publi'i&tion of the ~  gradation list for the---. 
94-95. ,. 

NIGmlS POSTAL DIVISION..;.... 

Question re-

Case of Mr. Narayan Rao, a clerk in the --. 167. 
Payment by clerks of the --~; .. : . ~t f  
of the travelIi:g ~ f . f . ~ ~. 

~ f~ WEST FRONTIER PROVINCE-
Question re-

I)isoontinU&DOe of the gnat 01 lands in· the Pmtjab· to Military pen_ 
sioners residing in the --. 483. 

,Extension of the Refol'llll to the --. 58, 484. 
lucre .. of Muslims in tbe --Poetal Service. 483. 
Recruitment of local men in the Irrigation Department of the _. 
483. 

:.~ t ~ . f Mus1i$J in ' ~t Serviee in the -. 488-

W ~~  of kirpa11' and lIWords by Sikhs in the Punjab and the _  • 

• 
NORTH WESTERN RAILWAY-

See under " BailwaYll ". 
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Non:rON,.MR. E. 4-
. oath of ~. 9. 

NOW GONG-
;. 

Question re abolition of the cantonment of --. 191. 
NURSES-

• 19 

t ~ ~  ~ t.. of ~~~ and: ~  --by 
• 'Iildiaus In the diNiiy h08pital"'ll't Sttftnr. 119. 

o 
OATH OF OFFICE-

Abdul Matin Chaudhry, Maulvi. 75. 
Alliaon, Mr. F. W. 9. 
Asad Ali, Maulvi. 9. 
Coatman, Mr. J. 9. 
Dyer, Mr. J. F. 9. 
Haig, Mr. H. G. 9. 
Jones, Mr. T. G. 9. 
Norton, ltJ.r. E. L. 9. • 
Paddison, Sir George. 9. 
Pal'8Ons, Mr. A.  A. L. 9. 
R&u, Mr. B. R. 9. 
Roy, Mr. K. C. 9. 
Roy, Sir Ganen. 9. 

Sastri, Diwan Bahadur C. V. V. 9. 
t 'f~  Maul\i MollaJiunad. 175. 
Sheepshanks, Mr. J. 9. 
Townsend, Mr. C. A. H. 9. 

~ 

QueStion re cUe of alleged. evasion of the payment f ~ in the 
Jullundur Cantonment. 197-98. 

OFFICER(S)-

~~  re-
Conferment on certain ~ of the.titus of·&orettry of 'DePUty Sec-
retary to the Goveriunent of India. 180... 
Denial to --and warrant --of the I. M. D. of daily allowanoea 
for outstation duty. 497-98. . 
illilribility of specialist --and --in provincial ~... of. 
European domicile to the Lee Commission concessiODB. 86-81. 
Rules goveming the seniority of the All-India Serviees of promoted 
ProviDtialSl!mce -. 85. 

OMAHiSA'MONS' 011' EMPlJOYERS-

Question re stateml!nt made by.Sir Louis ~  the Bengal 
and Bombay Chambers of ~  being the most rePte&entative 
--in India. 469. 



so .. INDEX TO ~ '  .~ DEBATES. 

OBJYA-SPEAKING TERRITORY (lES)-
. Question re appointment of Local Advisory Committees. by toLe Be:ilgal-

Nagpur Railway for the --traversed by the R811way. 25. 

ORIY A-SPEAKING TRACTS-

Question re amalgamation of the --. 25-26, 35-36. 

OVERBRIDGE-
Question re construction of an --at Simultala on the Eut Indian 
Railway. 95-96. 

p 

P ADDISON COMMITTEE-

Bee under" Committee(s) ". 

P ADDISON DEPUTATION-

Question re pay and allowances of members of the --to South Africa. 
425. 

P ADDISON, sm GEORGE-
Oath of Office. 9. 

PAHARGANJ-

Question re dirty condition of the road leading from --to Ibbet.aon 
Road in Raisina. 171. 

P ABSONS, MR. A. A. L.-

Oath of Office. 9. 
Resolution re retention in its present site of Rameswaram station on 
the South Indian Railway. 234. 

PA88(ES)-

Question re iaaue of first elaaa --to Mr. Abdulla ~ said to be 
the General Secretary of the Pa.-enger Protection SOciety 'Of India. 
27-28. 

PASSAGE (S)-

Question re acceptance by the Government of India of CommiMion or 
rebate from steamship companies on --granted to Government 
aervants under the Lee ColllDlilBion Report. 77·78. 

PASSAGE CONCESSIONS-

8ee under •• Concessions." 

PASSENGER(S)-

Question r&-

Inconvenience sWfered by --owing to the absence of a water-pipe 
at Amod Station on the Bombay, Baroda and CentrallDdia Bail-
way. 465. 

Issue b7 guanQ of certi6eates to - travelling without ticketa. 
118. 
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. ~ :  PROTJj:CTION SOCIilTY OF INDIA-

Question re isWe of first class passes to Mr. Abdulla Khan, said to be 
the General Secretary of the --. 27-28. 

PASSilNGER TRAINS-

Question rs-

Number of guards employed on --. 111. 

Provision of an armed guard for --conveying Oonrnment 
treasure. 111-12. 

PA.ULINS-

Question rtJ supply of inferior --and 'bees wax to the EaSt Indian 
Railway by Messrs. Dewan Chand and Sons. 490, 491. 

PA.Y-

Question rs-

Furlough and sick leave --of members of the Indian Medical 
Department. 574-75.· . 

Grant of an increase of --to postal officials of the clerical clasa 
stationed at, or in the vicinity of, Bombay. 170-71. 

Inadequacy of the present scales 'of --of certain of the subordinate 
sta!f employed on the Great Indian Peninsula Railway. 185-
86. 

Names of membel'R of the Railway Rates Advisory Committee and 
their --and allowanees. 425-26. 

--and allowances of members of the Paddison Deputation to South 
Africa. 425. 

--and allowances of the IIlembers of, and the Secretary to, the 
Collllniasion . appointed to enquire into the Bombay Back Bay 
ReelaDiation Scheme. 451-52. 

--and prospects of the clerical sta1r of the Army Headquarters 
oftlces. 460-61. 
--of menials in the Currency Office, Bombay. 188-89. 

--of postmen in Bombay. 484-85. 

--of the Indian Medical Department. 574. 

- of the shroBs in the Currency Officl, Bombay. 188. 

--of the staff of the Imperial Library. Calcutta. 159: 

--of the subordinate staff of the Great Indian Peninsula Railway 

employed at Bombay and other plactlS. 185. 

Reduction of the --of inefficient accountants in the Military 
Accounts Department. 57. 

Revi!led seale of --of sub·assistant surgeons in Rajputana. 161, 
162-63. 

Revision of the --of postal clerks jn Bombay. 485. 
Revision of the --. of the Superinteudents of the Currene,. Oftlcea. 
190. 
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PENAL SETTLEM1mT-
" 

Resolutit)n "6 abandonment of the Andamans as a -'-. 246-79. 

PENSION(S)-

Question r&-
Inadequacy of the family --of widows of members of the l!1dian 
'Medical Departmebt. &79$. 

Devised .rules for the ~t of disability --to military su.b. 
assistant surgeons. 160-61. , 

PENSION RULES-

Queatioa ,.. reviaio. of the --for .1IMt8Iben of the IDAtiaa Medical 
Depatme.t. 580. 

PESHA W.AR CANTONMENT-

Question nl use of a mosque in --88 a dumping ground iol'Dl&Il1l1'e. 
484. 

Pl:8lIA WAR DISTRICT-
QuestiOIl re inadequate representation 0(. Muslims in clerical posts in 
tlie military ofBees or the --. ~ : 

PHYSICAL FITNESS CERTIFICATE(S)-
Bee ~  " Oertiiicates ". 

PHYSICS-
Qaestien ~ iJlel_on of --and Chemistry .. eom.pu1llory llibjectB 
for candidates seeking adDflBlion iDto the L M. D. .~ 

PILGR.IMS-

Question r&-
~1  for, Uaj - at·Karachi aDd' BoIabay. 75-76. 

Gftnt'of'faeilities to Indiim,--·by tkeHedjaz Government. 183. 
~  of life and property among Indian --d'llrin; the attack of 
., Najdia at Taif. 188. 
Number of Indian --to the Hedju. 182. 
Refumi'tothe ~ of _._. wtt.,4tecHII the Hedju-otthe amounte 
due on return tickets. ~. 
Removal of the qUAl'Bntine restrieuOD" on ,lDdiu - to the Hedju. 
118. • 
Treat1riellt of'Raj - on ljoud ahip and' at the Qitard'tille ltation 
at Kamaru, ete.. 183.. ' 

PILGRIMAGB:-
Question re report from the Britilh 'Couu!'atJeddah of the Indian 
--to 'Mecca in 1926. 232. 

PILOT SERVICE-

Question re qualUlcatiolla for the -, 470. 

PIONEER-

Question re premature publication by the --of 'extraCts ftom the 
~' 1'  of· the Pin'ancial CommiRSionel' for' Ra11waj'll. 421· 
22. 
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PLATFORM(S)-

.Quesuon re' absence of --at Godlu;a and Cosamba on the Bombay, 
Baroda and Central India Railway. 465. 

PLEADER (S)- , 

Questioa.. re appoatmeJlt, of --or vakiJs as permaD8Jlt Chief t ~ 
of High Courts. 78-79. 

EOJdCE ~ ~ 

Queatio., R .--pIIO ___ . ol seieDtiOe detective baiD.iDc .for --in 
1Ddia. 117. 

o POLITICAL DEP ARTMIlNT-
QuestiO.!N ~ .  1Dditn.,for the --, 3'-

POLITICAL ~ 

Que.aion're rele8le'of, __ 422. 

POOLEY, MR.-

~ re. repoR ·of --OD: the.GanteeJl· Service tor Britiall troeps in 
1Ddia.. 180. 

POONA-

Question re-

Agreement between Government and the owner of certain houses 
in --, 201. , 

Grant of compensatory allowanceS to employees of the Great I:ndia1I' 
Peninsula Railway stationed at Bombay, --, Sholapur, ete. 152-
53. 

Grant of house-rent allowance to mem,bers of the Military: Aecounta 
Oftlces stationed at --, 57. 

Grant of permission by the Military authorities at --for the con-
struction of a club house in 1Jle oompoGlld' of N •. 5. Lothian ~; 
201-02. 

• 
Grant of permission to tbe ~ . ft . 1  t ~ ~'. 
to build a second ~  in the compound 'of his house. 201. 

Original lease of the site for the Sir Dinshaw Petit Parsee Gymkhana 
at-, __ ;. 

Transfer of the Army Headquarters, --District, from --to 
SeelUldenbali. 20L 

Use of the masjid in the Connaught Lines, --, by the retired officers 
of the Mule Corps recently stationed there. 2()2;.()S. . 

POONA CANTONMENT. BOARD-

Question re expenditure on eduoation ,by the --, 200. 

PORT(S)-

Quelltion r('-

Number of port officers, shipping masters, etc., employed at the --
in India. 470: 

Qualification!! of port etBcers at the various --:.. in India. 470. 
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PORT OFFICERS-

~~~~ , . 
Number of --, shipping masters, etc., employed at the ports in 
India. I 470. 

Qualifications of --at the various port8 in India. ~. 

PORT TRUSTS-
Question re qualifications for the posts of Harbour MaSters, .Assistant 
Harbour Masters, Dock Masters, Assistant Dock Masters and Berth-
ing Masters appointed by the various --in India. 470. 

PORTER (S)-
Question re earnings of --on the Howrah Station. lIt. 

PORTS AND PILOTAGil-
Demand for Supplementary Grant in respect of cc --". 547. 

PORTUGAL--

Statement (laid on the table) relating to the Agreement between tile 
United Kingdom and --in regard to tonnage me&81l1'ement of 
merchant ships, together with Notes exchanged, which affects IDdia. 
204-05. 

POST AND TELEGRAPH DEP ARTMENT-

Question re reorganization of the --. 107-08. 

POST OFFICE(S)-

Question NI-

Congestion in the principal hall of the Coimbatore head --, 165. 

Increase of the Muslim element in the --in Sind. 113. 

Reduction of work in --on Sundays and holidays. 166. 

POST OFFICE STAMP VENDORS-

Question re status of the --in Bombay. 51-52. 

POSTAL AND TELEGRAPH EMPLOYEES-

Question re-

Grant of compensation to -.-for pecuniary 101188 during the reeent 
communal riots in Calcutta. 493-94. 

Grant of reeef to --for their sufferings during the tnt two 
Calcutta riots. . 493. 

POSTAL CLERK(S) ...... 

Question re revision of the pay of --in Bombay. 485. 

POSTAT.J CO·OPERATIVE SOCIllTY-

Question re total indebtedne8R of postmen in Bombay to the --. 
486. 

POSTAL DEPARTMENT-

Statement (laid on the table) regarding records. maintained by the _ 
of mOIleY orders during tranmt. 504. 
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POSTAL GRADATION LIST-

Question re regular publication of the --of the Nilgiri division. 94-
95. 

POSTAL INSPIlCTORSHIP(S)-' 

Question re departmental examination for --. 166. 

POSTAL OFFICIAL(S)-

Question re-

Grant of an increase of pay to --of the clerical claaI stationed at, 
or in the vicinity of, Bombay. 170-71. 

Number of Muslim and non-Muslim --in the Bombay Presi-
dency. 462-64. 

Reposting of --to unhealthy IbCalities and frontier sections in 
which they have already served. 166. 

POSTAL SERVICE-

Question re increase of Muslims in the North-West Frontier Province 
-.483. 

POSTAL TOWN INSPECTORS-

Question re delay in the grant of duty allowances to --in Bombay. 
52. 

POSTMEN-

Questionr&--

House rent allowances of --in Bombay. 485-86. 

Pay of --in Bombay. 484-85. 

Total indebtedness of --in Bombay to the Postal Co-operative 
Society. 486. 

POWER HOUSE STATION-

Question re construction of a --at Kalyan. 570-71. 

PUSIDENT MR.-

Death of Mr. A. V. V. Aiyer. 503. 

Reply by --thanking Members for the valedictory speeches delivered 
by them. 657-58. 

Ruling by --that an Honourable Member cannot repeat, by way of 
a Supplementary question, parts of the question that have been 
disallowed. 113. 

Ruling by --that questions of policy cannot be raised on a motion 
for a Supplementary grant, but only when the Demands for grants -
are considered by the House during the discussion of the General 
Budget. 548. 

Valedictory speeches to --. 650-658. 

PRESS(ES)-

Question re-
Earnings of certain classes of employees in the GO"ernment of Indill· 
--, CalC!utta. 478·80. 



PRESS'( ES )-cotltd. 
Question re--.eotttd. 
Normal number of working hours in the Government of India --. 
480. 
Salaries of certain --classes of employees in the Government of 
India --, Calcutta. 47'Pi'8. -

PUIMARY EDUCATION-
~ t  f'e expenditure on --in areas under the direct ,C'&ntrol of the 
Government of India. 114-116. 

PRIVY COUNCIL-

Question re-- \ 

Appointment of two lawyers to the Judicial Committee of the --. 
452. 
Recent decision of tAe - ~ registntion of agreements to 
sell immoveable property. 471. 

PROBATIONER (S)-
Question re grievances 6f --appointed to the Superior services on 
the Sou.th Indian Railway. 96. 

PROCESSIONS-
Question re use of the King's highways for religious and other --. 
47. 

PROFIT TAX-
, 

Question re levy of a --by the Ahmedabad District Local Board from 
spinning 8I1d weaviBg mills. 645. 

I'ROHmITION-
Question re --of liquors in melia. 118. 

PROMOTION (S)-
Question re-
Average -1>f ~t surgeons in the United Provinces and 
Rajputana, respectively. 162,  163. 
Officiating --in the Office of the Controller of Military Accounts. 
Wazir District. 57-58. 
--aftAtr training of junior t ~ t  to the EngineeriDr Branch 
of the Telegraph Department. 57d. 

}'ROV!DENT FUND-
Question re-
Extension to the employees of the North-Western Railway of the 
privilege of obtaining 10&118 from: the --' for marriages and for 
'building 'hOtJaelJ. 93. 
Tntroduction of a --for Government t.~. 189-90. 
--and guarantee contriubtiOllA by the Currency Oftlee staff. 189. 

PROVINCES-
Question re-
List of newspapers published in the different --to which the 
GoYemment of India 8\1beeribe. 157. 
The ~ t of India and Public ~ in the --. 157. 
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PROVINCIAL CiVIL SERVICE ..GFFICERS- • ,. 

Question re right of appeal of --under the new memorial rules. 
54. 

PROVINCIAL FOREST SERVICE-

Question re training of men for the -. ~. 

PROVINCIAL INSOLVENCY (AMENDMENT) BILL-

See under " Bill (s ) . " . 

PROVINCIAL LEGISLATURE-

See under" Legislature(s) " 

PROVINCIAL SERVICE(S)-

Question re reservation of a detinite proportion of· appointments in the 
Indian Civil Serviee aDd the All-India Serviees for men in the 
-.421. 

!'UOVINCIAL SERVICE OFFICBRS-

See under " Officer (s) .". 

I'UBLIC ACCOUNTS ~ )

Report of the --on the aceounts of 1924-25. 522-40. 

PUBLIC OPINION-

Question re the Government of IDdia and --in the Provinces. 157. 

PUBLIC SERVICE COMMISSION-

Qllestioa r, autlJority of the --te deal with q-uoDS relating to the 
classification of services. 169. 

I'UNJAB-

Question re-

Diaeontinuanee of the grant of lands in the --to military pen-
sioners residing in the North-West Frontier Province. 483. 

Wearing of kirpans and swords by Sikhs in the --and the North-
West Frontier Province. 53. 

PUNJAB CIVIL SERVICE-

Question re appointment of members of the --to· superior posts in 
the Indian Civil Service Cadre. 489. 

~ .

t ~ re influx of --into the railway service in the Province of 
Sina. 43. 

l'URSHOTAl\IDAS THAKURDAS, sm-
Code of CrimiQI\! c~  (Third Amendment) Bill-
Motion to pass. 366-68. 

Resolution re ~ t  ibl ~t t  of Rameswaram station on 
the South Indian Railway. 1 ~. . 
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QUARANTINE RESTRICTIONS-

Question re removal of the --on Indian pilgrims to the Hedju. 
118. 

QUARANTINE STATION-

Question re treatment of Haj pilgrims on board ship and at the --
at Kamaran, etc. 183. 

QUARTilRS-

Question re--

Article in the .8warajya regarding --for station masters on the 
Madras and Southern Mahratta Railway. 95. 

Dimensicms, measurements and description of the --of the Indian 
station mastel'll and aasistant station masters of the Madru and 
Southern Mabratta Railway. 95. 

Supply of free lights and fans in --occupied by membel'll of the 
Indian Medical Department. 578-79. 

QUARTilRS, FREK--

Question re action of the .Income-tax Deptt. at Meerut in 1888'Sing U 
salary the value of --granted to assistant I111'geOns of the 
Indian Medical Deptt. 575. 

B 

RACE COURSE-

Question re construction by the Royal Calcutta Turf Club of a siding 
to the --at Barrackpore. 427. 

RAHMAN, KHAN BAHADUR A.-

Code of Criminal Procedure (Third Amendment) Bill-

Motions to consider, circulate and refer to Select Committee. 330-
33. 

BAILWAY(S)-

Barsi Light-

Question re contracts for the supply of refreshments on the -. 156-
57. 

Bausi-

Question re extension of the --to Baidyanath Dbam and Sainthia. 
17. 

Bengal and North We&tern-

Questionre--

Paucity of trains and inadequate arrangements for the 8upply of 
drinking water on the --. 16. 

Provision of electric lightR and fans in first and fJecond class carriages 
on the --. 427. 
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Bengal-Nagpur-

Question rfr,-

89 

Appointment of Iioeal Advisory Committees by the --for the 
Oriya-speaking territories traversed by the --. 25. 

Personnel of the Local AdviBol'f Committees appointed by the --
at A,dra, N..mur, Calcutta,. and Vizagapatam. 25. 

Bombay, Baroda and Central India-
QuesC;ionrtr-

Absence of platforms at Godhra and Cosamba on the --. 465. 

Ineon.eJlieace stdfetred bypasaenge1'8 owing to the absence of a water-
pipe at Amod station OD the --. 465, 
Refusal of the --authorities to supply electricity from theit 
Power Houae at Ajmer to the Dayanand .~ . 164-65. 

Broach-J amboosar-

Question rl! lack of waiting rooms on the stations on the --. 464. 

Bait IDdian-
Question rtr-

Construction of an overbridge at Simultala on the --. 95-96. 

Continuance of the existing leave rules to members of the --whose 
services were retained on the transfer of the management of the 
Railway to the State. 18-19. 

Dismissal ot Mr. D 'Cruz, late ofticiating Stores Superintendent at 
Howrah, --. 491-93. 

Issue of return tickets '~  t ~. 1~1~ 

Issue of return tickets to all stations on the --, etc. 14-15. 

Leave rules in force on the --. 572-73. 

MoaliDl8 in the oftlee of the Divisional Superintendent, ---..., at 
Moradabad. 428-29. 

Replacement of European and Anglo-Indian station masters and 
assistant station mastel'S by Indians on the --. 573. 

RHerved accommodation on the --. 1~ 

Reversion. of subordinateS appoilrted to otBeiating vada1leies in the 
superior cadres on the Great Indian Peninsula Railway and the 
-. 495-96. 

Supply of inferior imitation ~  cloth to the --by Messrs. 
Dewan ChBDd and Sons. 490-91. 

Supply of interior linseed oil to the --by Messrs. Dewan Chand 
, q.d ~  ,'89,9Q, 491. .  , ! :. 

Supply of inferior paulins and bees'Wax to the --by Messrs. 
Dewan Chand and Sons. 490, 491. 

LllSLA 
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Great Indian Peninsula-

Question f"e-

.. 

Alleged frequent dismissals of their employees by the --. 154-55. 
Contracts for the supply of sweetmeats to p888eng81'8 on the 
-.87. 

Eleetri1ication of the --. 104-05. 

Grant of compensatory allowances to employees of the - at 
Bombay, Poona, Sholapur, etc. 152-53. 

Grant of recognition to the unions of the staff employed on .. the 
-.187. 

Hours of work of employees in the Transport and Commercial De-
partments of the --and the Madras and Southern Mahratta 
Railway. 153-54. 

Inadequacy of the present scales of pay of certain or the subordi-
nate staff employed on the --. 185-86. 

Levy of terminal charges on goods by the --. 161. 

New scheme for working goods trains on the Ghats on the 
-.496. 

Pay of the subordinate staff of the --employed at Bombay and 
other places. 185. 

ProduBtion triennially of physical fitness certificates by employees 
of the --. 154. 

Qualification of the Chief Food Inspector of the --. 47. 

Reduction of third elm;.o; fares on the --. 159. 

Reductions of staff on the --. 494-95. 

Removal of the hardships unler the "debit" system on the 
-.187. 

Report on the working of the staff councils on the --. 187-88. 

Reversion of subordinates appointed to officiating ''&e&Dcies in the 
!;uperiol' ~  on the --and the East Indian Railway. 495-
96. 

Safety of the footboards of the local trains of the --. 428. 

Working bonn of the line lltat! emplolyed on the --. 186. 

Working honn of the station staff employed on the --. 186. 

Hindubagh-Fort Sandeman-

, Question re savings in military expenditure to be secured by 'the con-
struction of the -. 109. 

Light-

Quemon f"fl report of aeeidents on --to the GovemmeJd: IllB]ieetor 
If RaUwa7l. 449-50. 

.. 
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Madras and Southern Mahratta-

Question re-

Article in the 811JQ,rajya regarding quarters for station masters on 
the-. 95. 

~  measurements and description of the quarters of the 
Indian station masters and assistant station masters of the --. 
95. 

Hours of work of employees in the Transport and Commereial De-
partments of the Great Indian Peninsnla Railway and the 
-. 153-54. 

Orders for sleepers for the --and the South Indian Railways. 
54-56. . 

Waiting room for higher class passengers at KOreg80n on the --. 
49. 

North Western-

Question re-

Complaints against Lieutenant Wreddon, Medical Officer, Khanpur, 
-. 80-81. 

Contracts entered into by Mcssl'!;. Dewan Chand and Sons for the 
supply of cotton waste to the --. 488-89. 

Contracts for building and painting wagons and toaches on the 
-. 419. 

Contracts for building wagons and painting carriages and wagons 
on the --. 481. 

Contracts for the supply of ice and soda water on the --. 76-77, 
471. 

Denial to the staff of the --of th(' benefit of the Fundamental 
Leave Rules. 50-51. 

Distribution of appointmeuts on the --among Christians, Hindus 
and Muhammadans. 43-44. 

Employment of ex-strikel'8 on the --. 229-30, 480. 

Employment of Sindhi Muslims on the --. 466. 

lIImployment on monthly salaries of Indian shunters and firemen 
on the --. 92. 

Extension to the employees of the --of the privilege of obtain-
ing loans from the Provident Fund for marriages and for build-
ing ho1Ul88. 93. 

Eyesight test of employees of the ~ 92. 
lee and soda water contractors on the --. 77. 
Inclusion of the value of surplus locomotives on the --in the 
stores balances. 178. 
Le. eatuM!Ci t.o the --by purchasing castor oil from Messrs.. 
Dewan Chand Uld Sona. 487-88. 



.! .... 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES • . 
• 

North Western--co"td. 

Question r&-

Memorial ,of the European guards at Rawalpindi to the Agent of the 
--. 2.31, 482. 

Orders regarding the employment of Matriculates on the -. 43. 

Payment of gratuities to strikers discharged by the --. 1 ~ . 

Privilege!l of IndiaD. drivers on the --88 regards leave and foreign . 
railway passes. 91. 

Purchase from Messrs. Dewan Chand and Sons of castor oil for 
the -. 486, 487-88. 

PUrchase of lubricating oils by the --. 486,487-88. 
Quality of castor oil used for lubricating pnrposes on the --. 486, 
487-88. 

Recognition by the Agent of the --of the Union of which 
Mr. M. A. Khan ia the General Secretary. 229. 

Recruitment of sipallers &Ild luggage and booking-clerb in the 
Sind Division of the --. 466. 

Reduction of the hours of duty of guards of goods trains-on the 
-.111. 

Reduetion of the working hours of the earriage and wagon sta1f em-
ployed at Lyallpur on the --. 230, 481. 

Reorganisation of the medical department of the --. 84-85. 

Restoration of free paa&e8 to ex-strikers re-engaged by the --. 
48L. 

Restoration of the concession of free passes to ez.strikers re-engaged 
by the -. 230. 

Betransfer to Lahore  of certain tZ-8trikers re-employed by the--
and traDsferred to Karaehi. 231, 481. 

Rival nnions on the --. 419. 

Rule regarding the employment of matriculates only on the --. 
465-66. 

Tr-mn_ ~ the mmtier allewanee as part of pay fOt" gratuity and 
free passes by the --. 92. '. 

Acceptance of the Senior Cambridge Examination 88 a qualification 
for admiarioJl·iato the Superior Services'in the --. 573-74. 
Amalgamation of the exi,ting --intI) suitable and eConomic groups. 
182. . 

Appointment of an Indian Accountant General as an Agent of a --. 
22 .. ,.' . 
Appointment of Indians 88 Depnty A,eDtH of --. !t.22. 
AppobstmflAt Qf .~  poIIts on ~. . . 

;: ~ct  of a --from' Batala f'ill Blltari' aDd Patti to Lahore. 
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Construction· of --in Sind. 563. 

''93 
; , 

Expenditure by c ~  --on the grant of the Lee 
Commission's cone_oDS to' their superior otieers. 23-24. 

Indianisation of the superior services of couipany-managed --. 
181-82. '  .  .  " 

Minima rates and fares on the --. 108-109. 

Narrative' and financial and statisticai statements dealing with --. 
179. " 

Nomination of the members of the Standing Finance Committee for 
Railways to local Advisory Boards 00DS1:ituted by the Various --. 
105. 

Procedure in Japan of setting apart as railway debt of all, moneys 
invested in --. 108. 

Recruitment as Assistant Superintendents of --of Indian eaadi-
dates with English training. 569-70, 

Recruitment of Indian's and non-Indians to superior posts on C0m-
pany-managed --. 24. 

Re-organisation of the work on company-managed --on a divisional 
basis. 185. .  . 

Revision of the original distribution orders for coal for --. 119. 

South Indian-. 

Question re-

Grievances of probationers appointed to the Superior Services on 
the--. 96. 

Orders for sleepers for the Madras and Southern Mahratta Railwq 
and the --. 54-56. ' 

Retention of the existing station at Rameswaram on the --. 
105-06. 

Re!lOlution re retention in its present site of Rameswaram station on 
the South Indian Railway. 232-46. 

State-

Question rf'r-

~ t  of the Services on --. ~ 

Occupation by an Indian of the position of Agent of any of the 
___ 21. . 

Scheme for the recruitment in India of officers in the Tramc and 
other Departments of State Railways. 568-69. 

BAILW AY AUTHORITIES-

Question re re-employment by the --at Rawalpindi of one Sardara, 
an e:r-strikel": 482. 

RAILWAY BOARD-. 
Question r6 statUB of the Secretary of the --, 111. 
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RAILWAY CAPITAL EXPENDITURE-

Question re debiting of the cost of railJing funds for --to the Rail-
way Department. 178. 

RAILWAY CARRIAGES-
.I • 

Question re provision of suitable sanitary arrangements for Europeams 
and Ans.lo-Indians in Intermediate class--. 576-77. 

RAILWAY DEBT-

Question re procedure in Japan of setting apart as --of all moneys 
invested in Railways. 108. 

RAILWAY DEPARTMENT-

Question re debiting of the 008t of raising funds for railway capital 
expenditure to the --. 178. 

RAILWAY EMPLOYEE(S)-

Question re number of --injured or killed in the execution of their 
duty in each of the past five years. 496-97. 

Resolution regarding grievances of --. 155-56. 

RAILWAY EXPENDlTURE-

Question re inclusion in the schedule of Demands for Grants for--
of debits and credits to stores account and to. manufacture 
account. 179-80. 

RAILWAY HOSPITAL-

Question re replacement of European and Anglo-Indian nurses by 
Indians in the --at Sukkur. 119. 

RAILWAY MAIL SERVICE-

Question re abnormal death rate among sorten working in the W.-2 
section 'of the --. 52-53. 

RAILWAY OFFICERS-

Question re use of waiting rooms by--. 49. 

RAILWAY PASSES-

Question re-

Privileges of Indian drivers on the North Western Railway as ~ 
gards leave and foreign --. 91. 

Restoration of. the concession of free --to ~ t  re-engaged 
by the North Western Railway;. 230. 

Treatment of the frontier allowance 18 part of pay for gratuity and 
free --by the North Western Railway. 92. 

RAILWAY PROJECTS-

Quesfjion re determination of the productivity of --. 182 . . 
~  RATES ADVISORY COMMITTEE-

Question re work done by the--. 571-72. 

See also under <4 Committee(s) ". 
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RAILWAY SER-VICES-

Question ~ 

Indianir.ation of the --. 82, 89, 460. 

Infiux of Punjabis into the --in the ~ c  of Sind. 43. 

RAlSL'l"A- • 

Question r6-

Dirty condition of the road leading from Paharganj to Ibbetson 
Road in -. 171. 

Honeycomb brick work in the bath rooms of the " D  " type Indian 
clerks quartel'8 at --. 583. 

Provision of bathing facilities for Indians in the unfiltered water 
tanks near Ridge Road at --. 171. 

~  of gardens for Indian children at --. 171. 

Raj Narain, Rai Bahadur-" 

Indian Bar Councils Bill-

Motion to recirculate. 378-80. 

Rajan Bakhsh Shah, Khan Bahadur Makhdum Syed-

Question r6-

Colonisation of the Andamans by Moplah prisoners. 467. 

Denial of the right to Muhammadans of possessing swords without 
licenses. 467. 

Publication by the Indian Pitltorial Monthly JOKN&tJl, Delhi, of a 
cartoon offensive to Muhammadans. 467. 

BAJPUTANA-

Question re-

Average promotion of sub-assistant 8Ul'geOns in the United Pr0-
vinces and --respectively. 162, 163. 

Pay and status of sub-assistant surgeons in --. 161-62. 163. 

Revised scale of pay of sub-assistant surgoeons in --. 161, 162-· 
63. 

Ramachandra Rao, Dewan Bahadur M.-

Question re-

Cyclone in thE' Akyab District of Burma. 40. 

Recommendations of the External Capital Committee. 42.. 
Riots at Rawalpindi. 42. 
Round Table Conferenee in regarrl to the South African question. 
40-42. 

BAMESWARAM-

Question re. ret.ention of the existing stat.ion at --on the South 
Indian Railway. 105-06. 

Resolution r6 retention in its present site of --station on the South 
Indian Railway. 232-46. 
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RANGACHARIAR, DIWAN BAHADUR T.-

Death of Mr. A. V. V. Aiyar. 502. 

Demand for Supplementary Grant in respect of "Loans and Ad-
vances bearing interest " (Loan to the Imperial Gy1Dkhana Club, 
Delhi). 551, 55\ 560. 

Code of Civil Procedure (Second Appeals) Bill-
• Motion to circulate. 291-93. 

COde of Criminal Procedure (Third Amendment) Bill-

Motion to consider, circulate and refer to Select Committee. 821-
M. 

Consideration of clause 2. 354c. 

Consideration of clause 1. 354-55, 362. 

~ t  to pass. 364, 367,  371,  372. 

Currency Bill-

Motion to circulate. 215-21. 

Election of a Member to represent the Legislative Assembly on the 
Council of the Indian In.c;titute of Science, Bangalore. 71-72. 

Indian Bar Councils BiIl-

Motion to recirculate. 381-85, 390, 392, 393. 

Consideration of clause 8. 405. 

Consideration of clause 9. 410.11. 

CoDBideration of clause 14. 414. 
Consideration of clause 15. 415 . 
.Motion to p88& 435, 436. 
Motion to consider amendment made by the Council of State. 
647-48. 

Indian Succession (Amendment) Bill (amendment of S.-57)-
Motion to consider. 296-97. 
Question ,.e appointment of pleaders or vakilB as permanent Chief 
Justices of High Courts. 78-79. 

Question (supplementary) ,.e-
Inquiry into the In'ievances put forward by the Customs' Servieee 
.Asaociation. 565. 

Status of Subordinate Judges. 168. 
Resolution ,.e-
Abandonment of the Andaman. .. as a penal settlement. 266-71,277. 
Election of women to the Legislative :Assembly. 639-40. 
Regulation of the performance of religi01J8 festivalS. 284-86, 609, 
631. 
Report of the Taxation Enquiry Committee. 141. 
Usurious Loans (Amendment) Bill-
Consideration of clause 3 .. 226. 

Valedictory speech to Mr. President. 6so.51. 
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RANGOON!.- • 

Question re refusal of the Customs authorities at --to allow the 
Burma Indian Chamber of Commerce to have aeees8 to the 
statistics of the eoaating and foreign trade of -. 472-73. 

BATES AND FARES-

Question re minima --on the Railway. 108-09. 

RAU, MR. B. R.-

Oatli of Office. 9. 

:kA. VEN COMMITTEE-
See under .. t~ ).  

RAW ALPINDI-

Q-.lestion re-

Memorial of the European guards at --to the Agent of tile. 
North-Western Railway. 231, 482. 

Re-employment by the railway authorities at --of one Sardara, 
an ex-striker. 232, 482. 

Riots at --. 42. 

REBATE(S)-

.  . Question re-

Acceptance by the Govt. of India of commission or --from steIUD-
ship companies on passages granted to Govt. servants under tile 
Lee Commission Report. 77-78. 

Grant of --to units by the Army Canteen Boud. 19. 

Total 1068 sustained by regimental funds thrOugh shortage in--
paid by the Army Canteen Board (India). 177. 

RECOMMENDATION(S)-

Qilestion re-

--of the External Capital Committee. 42. 

--of the Indian Territorial and Auxiliary Foroea Qommj.ttee. 38. . 

~

, . ~ QtieiitiOD ~ 

Classification of members of the domiciled community for the ~ 
poses of --to the I. M. S. and the I. M. D. 501. 

--as Assistant Superintendt'nts of Railways of Indian candidates 
with ~  training. 569-70. 

--by Local Governments of the Personnel required for the trana-
ferred branches of the Administration. 31-32. 

--for the Imperial Customs Service. 34. 

--for the Superior Telegraph a,nd Wireless Branch. 34. 

--of Indians and non-Indians to superior posts on CompaD7-
managed RailWayL . 24. ~ 
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RIlCRUITMENT-contd. 
--of Indians as executive-officers of Cantonments. 194-95. 

--of Indians for the Political Department. 34. 
--of local men in the Irrigation Department of the North-West 
Frontier Province. 483. 
--of more Muslims to the Subordinate Railway Accounts Ser-
vice. 571. 
--of Se8111en in Bombay through a Government Officer. -168. 
- of signallers and luggage and booking clerks in the Sind ~ 

vision of the North-Western Railway. 466. 
--to the clerical staff of the Accounts Offices in the Central Pro-
vinces. 50. 
--to the Engineering Branch of the Telegraph Dept. 575-76. 
--to the Indian Medical  Service. 160. 
Scheme for the ---in India of officers in the Traffic and other 
Departments of State Railways. 568-69. 

REDDI, MR. K. VENKATAR.ilfANA-

Indian Succession (Aro6Ildment) Bill-(Aroendment of S. 57)-
Motion to consider. 302-03. 
Question re recent decision of the Privy Council regarding registra-
tion of agreements to sell immoveable property. 471. 

REFORM (S)-

Question re--
Appointment of the Royal Commission on --. 118-19. 
Extension of the --to the North-West Frontier Province. 53, 
484. 

REFRESHMENT (S)-

Question re contracts for the supply of --on the Barsi Light Rail-
way. 156-57. 

REFUNDS-
Demand for Supplementary Grant in respect of __ 0. 548. 
QUeRtion ,.e--

--of amounts spent from Cantonment funds on conservancy for 
Indian troops. 195. 

- to the relatives of pilgrims who died in the' Hedjaz of the 
amounts due on return tickets. 44-45. 

REGIMENTAL FUND(S)-

Question re total loss sustained by --through shortage in rebate 
pajd by the Army Canteen Board (India). 177. 

REGISTRATION-
Question ,.e--
Exemption from _0-of agreement to sell immoveable property. 
458. 

Recent decision of the Privy Council regarding --of agreements 
to sell immoveable property. 471. 
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RELIEF-

Question re grant of -,'-to postal and telegraph employees for their 
sufferings during the first· two Calcutta riots. 493. 

RELIGIOUS FESTIVAL(S)-

Resolution re regulation of the performance of --. 279-86, 584-
632. 

RELIGIOUS PROCESSIONS--

Question re-

Objection to the playing of music in Hindu--. 47. 

Postponment of Hindu --owing to communal riots. 48. 

RENT(S)-

• 

Question re table of --for building sites and agricultural lands in 
cantonments. 198-99. 

REPORT(S)-

Question re-

Circulation of --of Committees and Commissions to Members of 
the Legislative Assembly. 26. 

Circulation of the --of the Raven Committee to Members of the 
Legislative Assembly. 27. 

Discussion by the Legislatitte Assembly of the --of the Royal 
Commission on Currency. 20. 

Invitation to Chambers of Commerce to express their views on the 
--of the Taxation Enquiry Committee. 476-77. 

Issue of an annual--on the working of -the Workmen's Com-
pensation Act. 89. 

Publication of the --of the Army Accounts Committee. 58. 

Publication of the --of the Paddison Committee. 115. 

Publication of the --. of the Royal Commission on Currency. 20. 

--from the British Consul at Jeddah on the Indian pilgrimage 
to Mecca in 1926. 232. 

--of accidents on light railways to the Government Inspector ,. 
of Railways. 449-50. 

--of Mr. Pooley on the Canteen Service for British troops in 
India. 180. 

--of the Auxiliary and Territorial Forces Committee. 48. 

--of the Currie Committee on the working of the Army Canteen 
Board (India); 177. 

--of the Public Accounts Committee on the accounts of 1924-
25. 522-40. 

--of the Raven Committee. 26-27. 

--on the working of the staft' councils ()n the Great Indian 
Peninsula Railway. 187-88. 
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REPRESENTATION-

Question re grant of separate --in the Legislative Assembly to 
representatives of t ~t . 193-94. 

RESERVED ACCOMMODATION-

Question re --on the ;East Indian Railway. 15. 

RESOLUTION (S)-

~ t  ,.e-
--passed at the annual general meeting of the Bombay Currency 
Association on the 26th June 1926. 190. 

-' - regarding grievances of railway employees. 155-56. 

--re Abandonment of the Andamans as a penal settlement. 
246-79. 

Appointment of Standing Committees to deal with Bills relating 
to Hindu and Muhammadan Law. 73-74 .. 

Election of women to the Legislative Assembly. 632-44. 

Regulation of the performance of religious festivals. 246-79, 584-
632.. 

Report of the Taxation Enquiry Committee. 122-49. 

Retention in its present site or Rameswaram station on the South 
Indian Railway. 232-46. 

BETffiEl\1ENT- • 
Question re residence in British India of European members of the 
various Services after --.' 572. 

RETlfflN ~ 

Question re-

Issue of -' - by the East Indian Railway. 13-14. 

Issue of --to an Stations on the East Indian Railway, etc. 
, 14-15. 

Refund to the relations of pilgrims who died in the Hedjaz of 
the amounts due on --. 4.4-45. 

REVENUE--

Question re debiting of the railway freight charges on coal to --. 
:" 178-79. ' 

REVERSION-

Question re --of sUbordinates appointed to officiating vacancies 
in the Superior Cadres on the Great Indian Peninsula and 
East Indian Railways. 495-96. 

RIDGE ROAD, RAISINA-

'Question re provision of bathing facilities for Indians in the lID,: 
1iltered water tanks near....-. 17L 
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RIOT(S)-
.' 

Question re-

Cooununal--. 9-13, 16, 47, 48. 
Communal --in territories under the administration of the 
Govt. of India. 47. 
Grant of compensation to postal and telegraph employees for 
pecuniary losses during the recent communal --in Calcutta. 
493-94. 

Grant of compensation to the widows of RolJa, Singh; '. motor 
van driver, and Shaikh ,j l\Iahmda, a telegraph 'peon, killed 
during the recent comtpnn,al-.. -in c~t . 494. 

Grant of relief to postal and telegraph employees for their suffer-
ings during the first two Calcutta -'-. 493. ~ 

Postponement of Hindu religious processions, owing to communal 
'--. 48. --at Rawalpindi. 42. 

BOAD(S)-

Question re dirty condition of the --leading from Pabargunj 
to Ibbetson --in Raisina. 171. . . ,'. 

ROCKEFELLER FOUNDATION FELLOWSHIPS-

Question re selection of candidates for the --. 424-25. 
ROCKEFELLER TRUST-

Question re request to the --of America for contributions to-
wards the construction of Schools of Hygiene and Tropical 
Medicine in the Capital cities of India. 450. 

ROFFEY, MR., E. S.-

Indian Bar Councils Bill-
Motion to recirculate. 385-86. 
Indian Succession (Amendment) 
Motion to consider. 297. 

'r 

ROL;r!A SINGH-;-
.! 

Bill-

Question re grant of compensation to, the widows of --, a motor' 
van, driver, and Shaikh ¥abmda, a telegraph peon, killed 
during the recent communal riots in Cal('utta. 494. 

.",,;:. 

ROLLING STOCK-

Question re transfer of Rs. 3 crores on account of --from the 
capital at charge of commercial lines t9 the capital at ciliarge 
of strategic lines. ,109. 

ROUND TABLE CONFERENC&-

Question re-
--in regard to the South. African 'luestion.40-42. 

--regaTding the p6litical and economic disabilities of Indians 
in South Africa. 39. 

Selection of, the Indian members of the --to be held in South 
Africa. 116. 
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ROY, MR. K. C.-

Code of Criminal Procedure (Third Amendment) Bill-

Motion to refer to Select Committee. 311-12. 

Motions to consider, circulate and refer to Select Committee. 
320,  350. 

_ Motion to pass. 365-66. 

Oath of Office. 9. 

Question re-

Action taken on the Report of the Indian Territorial and Auxi-
liary Forces Committee. 420. -.. 

Ban on Pandit Madan Mohan Malaviya's visit to Calcutta. 420. 

Proposed Indian Navy. 420 . 

Reservation of a delinite proportion of appointments in the 
Indian Civil Service and the All-India, Services for men in the 
Provincial Services. 421. 

Question (Supplementary) re-

Communal riots.. 13. 

Financial position of the Delhi University. 115. 

Grant of c t ~ to units by the Army Canteen Board. 19. 

Resolution re-

Regulation of the performance of religious festivals. 607-09, 
63l. 

Report of the Taxation Enquiry Committee. 142,  145. 

ROY, SIR GA1I.TEN-

Oath of Office. ~ 

ROYAL AIR FORCE-

Question re-
European meteorologists attached to the. 567-68. 

Indian meteorologists of the Indian Meteorogical Departments 
and European meteorologists attached to the --. 566-67 .. 

ROYAL CALCUTTA TURF CLUB-

Question re construction by the --of a siding to the race course 
at Barrackpore. 427. 

ROYAL COMMISSION-

Motion for adjournment to discuss the action of the Govt. of India 
regarding the appoiutment of a --on Agriculture. 59. 

Question re-

Appointment of the --on Reforms. 118-19. 

Discu88ionby the Legislative Assembly of the Report of the--
on Currency. 20. 

c t ~ of the Report of the - on Currency. 20. 
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--by Mr. President that an Honourable Member cannot repeat, 
by way of a supplementary question, parts of the question 
that have been disallo\ved. 113. 

--by Mr. President that questions of policy cannot be raised on 
a m.otion for a Supplementary Grant but only when the De-
mands for Grants are considered by the House during tha 
discussion of the General Budget. 548. 

s 
SAINTHIA-

Question re extension of the Rausi Railway to Baidyanath Dham 
and--. 17. 

SALARY (IES)-

Question re-

Action of the Income-tax Department at Meerut in assessing 
as --the value of free quarters granted to assistant surgeons 
of . the Indian Medical Department. 575. 

--of certain classes of employees in the Government of India 
Press Oalcutta. 477-78. 

SANITARY ARRANGEMENTS-

Question re provision of suitable --for Europeans and Anglo-
Indians in intermediate class railway carriages. 567-77. 

SARDA, RAJ SAHIB HARBn.AS-

Question re-

Average promotion of sub-assistant surgeons in the United Pro-
vinces and Rajputana, respectively. 162, 163. 
Installation of electric lights and fans in certain Government 
buildings in Ajmer-Merwara. 169-70. 
Pay and status of sub-assistant surgeons in Rajputana. 161-62, 
163. 
Refusal of the Bombay, Baroda and Central India Railway 
authorities to supply electricity from their power hOuse at 
Ajmer to the Dayanand Ashram:. 164-65. . 
Revised scales of pay of sub-assistant surgeons in Rajputana. 
162-163. 

SARDARA-

Question re employment by the Railway authorities at Rawalpindi 
of one --, an ex-striker. 232, 482. 

SASTRI, DIWAN BAHADUR, C. V. V.-

Oath of Oftice. 9. 

SCHOOLS OF HYGIENE AND TROPICAL MEDICINll-

Question re request to the Rockefeller Trust of America for oontri-
butions towards the construction of - in the capital eities 
of India. 450. • 
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SEAMEN-

.Questron re recruitment of --in Bombay through a Government 
officer. 168. 

SECRETARY OF STATE FOR INDIA-

Question re memorial to the --by class II officers of the Survey 
of India. 81-82. 

SECRETARY, RAILWAY BOARD-

Question re status of the --. 111. 

SECpNDERABAD-

Question re transfer of the Army Headquarters, Poona, District, 
from Poona to --. 203. 

SENIOR CAMBRIDGE EXAMINATION-

Question re c~ t c  of the --as a qualification for a9.missioD 
into the Superior Services in the Railways. 573-74. 

SERVICES-

t ~  re-

Authority of the Public Service Comission to deal with questions 
relating to the classification of --. 169. 

Classification of the --in India as superior and inferior. 168-69. 

Indianisation of the superior --of company-managed ~ . 

181·82. 

SERVICES, EUROPEAN MEMBERS OF-

Question re residence in British India of --after retirement. 
572. 

SHAFEE, MAULVI MOHAMMAD-

Oath of Office. 175. 

SHAIKH MAHMDA-

Question re gra.nt of compensation to the widows of Rolla Singh, 
a motor van driver, and --, a telegraph peon, killed during 
the recent c(lmmunal riots in Calcutta. 494. 

SHEEPSHANKS, MR. J.-
Oath of Office. 9. 

Quesiion re-

. , -{ . 

Acceptance by' the Government of India of commission or rebate 
from steamship companies on passages granted to Government 
servants under the Lee Comission Repnrt. 77·78. 

Procedure in India as regards bearer drafts, cheques and hundies. 
113. 

·1 

~~t.  re regulation of the performance 'Of religious festivals • 
. 613-14 . 

SIDFTS-

Question re introduction of the system of --in mines. 88. 
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SHIPPING MAS'l"ER-

Question re number of Port Officers, --, etc., employed at the 
Ports in India. 470. 

SHOLAPUR-
Question re grant of compensatory allowances to employees of 
the Great Indian Peninsula' Railway stationed at Bombay, 
Poona, -. -, etc. 152-53 . 

. SHROFF (S)-
• Question re pay of the ~ in the Currency Office, Bombay. 188. 

SHUNTERS- . 
Question re employment on monthly salaries of Indian --and 
firemen on the North-Western Railway. 92. 

SICK LEAVE PAY-

See under " Pay". 

SIGNALLERS (S)-

Question re recruitmept of --and luggage and booking clerks 
in the Sind Division of the North-Western Railway. 466. 

SIKHS-
Question re--
Employment of --in certain Government offices. 581-82. 
Employment of --in the Fauji Akhbar Office, Simla. 582. 
Employment ()f --in the IIfdian Audit and Accounts Service. 
582-83. 
Wearing of kirpans aIid swords by --in the Punjab and the . 
North-Western Frontier Province. 53. 

SIMULTALA-

Question re construction of an overbridge at --on the East 
Indian Railway. 95-96. 

SIMULTANEOUS EXAMINATIONS,-
Question re holding of --for the Indian Medical Service in Eng-
land and India. 500. 

SIND-
Question re-
Appointment of Muslims as Superindents of Post Offices in --. 
112-13. 
Construction of railways in --. 563. 
Increase of the Muslim element in the Post Offices in --. 113. 
Influx of Punjabis into the railway service in the Province of --. 
43. • 

SIND COURTS' (SUPPLEMENTARY) BILL-
See under" Bill(s) ". 

SIND DIVISION-
Question re recruitment of signallers and luggage and booking clerks 
in the --of the North-Western Railway. 466. 

LuaU 



SINGH, RAJA RAGHUNANDAN PRASAD-

• 

Question re-

Communal riots. 16. 

Export of cattle. 16. 

Extension of the Bausi Railway to Baidyanath DhaJIl and Saim-
thia. 17. 

Paucity of trains and inadequate arrangements· for the supply 
of drinking water on the Bengal and North-Western Railway_ 
16. 

Supply of ice and water to the railway travelling public. 17-18-

sm DINSHA W PETIT PARSEE GYMKHANA-
Question re original lease of the site for the --at Poona. 202.. 

SLEEPER (S)-

Question re orders for --for the Madras and Southern Mahratta 
and the South Indian Railways. 54-55. 

SODA WATER-

Question re-

Contracts for the supply of ice and --on the North-Western 
Railway. 76-77, 471. 

Ice and--contractors on the North-Western Railway. 77. 

SOLDIERS (S)-

Question re-

Employment of Indian --outside India. 454. 

Popularisation of drink among Indian --. 425. 

SOLDIER CLERKS(S)-

Question re India Army Order regulating the appointment and pro-
motion of --in the Army Headquarters Offices. 473-74. 

SORTEE,S-

Question re-
Abnormal death rate among --working in the W.-2 Section of 
the Railway Mail Service. 52-53. 

Platform attendance of -,-at the Victoda Terminus. 51. 

SOUTH AFRICA-

Question re-

L 

Opinion of Mr. Tielmlln Roos, Minister of --, regarding the 
Asiatic Bill. 56. 

• 
Pay and allowances of Members of, the Paddison ,deputation to 
-.425. 
Round Table Conference regarding the political and economic dis-
abilities of Indians in --. 39. 
Selection of the Indian members of the Round Table Conference 
to be held in --. 116. 
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SOUTH AFRICAN COLOUR BAR BILL-

Bee under "Bill(s) ". 

SUUTH AFRICAN QUESTION-

ier 

Question re Round Table Conference in regard to the --. 40-42. 
SOUTH INDIAN RAILWAY-

Bee under "Railway(s) ". 

SPINNING AND WEAVING MILLS-

Bee under "Mill(s) ". 

STAFF (S)-

Question re-
Reduction of expenditure in the office --in the Baroda Can-
tonment. 459. 
Reductions of --on the Great Indian Peninsula Railway. 494-
95. 

STAFF COUNCILS-

Question re report on the working of the --on the Great Indian 
Peninsula Railway. 187-88. 

STALL(S)-

Question re construction of --by the Cantonment Authority of 
Kasauli. 192. 

STAMP VENDORS-
Question re status of the Post Office --in Bombay. 51-52. 

STANDING )~ 

Resolution re appointment of --to deal with Bills relating to 
Hindu and Muhammadan Law. 73-74. 

STANDING FINANCE COMMITTEE FOR RAILWAYS-
Question re nomination of the members of the --to local Ad-
visory Boards constituted by the various Railways. 105. 

STATE RAILWAYS-
See under" Railway(s) ". 

STATEMENT-
--(laid on the table) regarding purchase of stores for which 

lowest tenders have not been acepted by the High Commis.-
sioner for India during. the· half year ending 30th June 1926. 
504-521. 
--( laid on the table) regarding records maintained by the 

Postal Department of money orders during transit. 504. 
--(laid on the table) regarding Statutory Rules. 65 
--(lliid on the table) regarding the agreement between the 

United Kingdom and Portugal in regard to tonnage measure-
ment of merchant ships, together ,vith Notes exchanged which 
affects India. 204-05. 
--(laid on the table) regarding the total capital outlay 011 irri-

gation works, etc; 61-65. 
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STATEMENT OF BUSINESS-

--by the Honourable Sir Alexander MUddiman. 120,  121,  122, 
353. 

STATION HOSPITALS-

Question re-

Duty rooms for Assistant Surgeons in British --. 498. 

Selection of Assilltant Surgeons for . sub-charge of British __ . 
498. 

STATION MASTERS-

Question re-

Article in the Swarajya regarding quarters for --on the 
Madras and t ~  Mahratta Railway. 95. 

Dimensions,measurements and description of the quarters of the 
Indian --and Assistant --of the Madras and the Southern 
Mahratta Railway. 95. 

Replacement of European and Anglo-Indian --and Assistant 
--by Indians on the East Indian Railway. 573. 

STATION STAFF-

Question 1'£ working hours of the --employed on the Great Indian 
Peninsula Railway. 186. 

STATISTICAL STATEMENTS-

Question roe narrative and financial and --dealing with railways. 
179. , 

STATISTICS-

Question re-

Access of tlie public to --collected by the Karachi Chamber of 
Commerce from the Customs Department at Karachi. 472-73. 

Refusal of the Customs authorities at Rangoon to allow the Burma 
Indian Chamber of Commerce to have access to the --of the 
coasting and foreign trade of Rangoon. 472-73. 

STATUS-

Question re conferment on certain officers of the --of Secretary 
and Deputy Secretary to the Government of India. 180. 

STATUTORY RULES-

Statement (laid on the table) regarding --. 65. 

STEAMER(S)-

. Question re training of Engineer OfficerR for --. 473. 

STEAMSHIP COMPANY(IES)-

Question re acceptance by the Government of India of commission or 
rebate from --on passages granted to Government servants 
under the Lee Commission Report. 77-78. 
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Question ,..8 purchase of the --of the Army Canteen Board (India) 
by the Navy, Army and Air Force Institute. 176. 

STORE (S)-

Question re-

Inclusion of the value of surplus locomotives on the North-Western 
Railway in the --balances. 178. 

Indents for the purchase of --on the Indian Stores Department, 
London. 30-31. 

Statement (laid on the table) regarding the purchase of --for 
which the lowest tenders have not been accepted by the High 
Commissioner for India during the half year ending 30th June 
1926. 504-21. . 

STORES ACCOUNT-

Question re inclusion in the Schedule of Demands for Grants for 
railway expenditure of debits and credits to --and to manu-
facture cc ~  179-80. 

STORES SUPERINTENDENT-

Question re dismissal of Mr. D'Cruz, late officiating --at Howrah, 
East Indian Railway. 491-93. 

STRATEGIC LINE-

Question re classification of the Aden Railway as a --. 110. 

STRATEGIC RAILWAY(S)-

Question re charging of losses in working --to -the Army Budget .. 
110-11. . 

STRIKER (S)-

Question re-

Employment of ex---on the North-Western Railway. 229-30, 
480. 

Payment of gratuities to --discharged by the North-Western 
Railway. 419-20. 

Re-employment by the railway authorities at Rawalpindi of .one 
Sardara, an ex---. 232, 482. 

Restoration of free passes to ex---re-engaged by the North-
Western Railway. 481. 

Restoration of the concession of free passes to ex---re-engaged 
by the North-Western Railway. 230. 

Retransfer to Lahore of certain ex---re-employed by the North-
Western Railway and transferred to Karachi. 231, 481. 

STUDY LEAVE ALLOW ANQF.r--

See under" Pay and Allowance(s) ". 
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-SUB-ASSISTANT SURGEONS- • 
Question 1'6-

Average·promotion of --in the United Provinces and Rajputana, 
respectively. 162, 163. 

Pay and status of --in Rajputana. 161-62, 163. 

Revised rules for the grant of disability pensions to military --. 
160-61. 

Revised scale of pay of --in Rajputana. 161, 162-63. 

SUBORDINATE (S)-

Question re reversion of --appointed to officiating vacancies in 
the superior cadres on the Great Indian Peninsula and East 
Indian Railway. 495-96. . 

SUBORDINATE ACCOUNTS SERVICE EXAMINATION-

Qu$tion re eligibility of clerks in the Military Accounts Depa:rt-
ment to appear for the --. 56-57. 

SUBORDINATE JUDGE(S)-

Question re status of --. 168,  169. 

SUBQRDINATE RAILWAY ACCOUNTS SERVICE-

Question re recruitment of more Muslims to the --. 571. 

SUKKUR-

Question re replacement of European and Anglo-Indian nurses by 
Indians in the railway hospital t~. 119. 

SUNDAY (S)-

Question l'e xeduction of work in post offices on --and holidays. 
. 166.· • 

SUPERINTENDENTS-

Question re inclusion in the Government of India Directory of the 
names of gazetted --of the Imperial Secretariat. 109. 

SUPERINTENDENTS OF POST OFFICES-

Question re appointment of Muslims as --in Sind. 112-13. 

SUPERIOR APPOINTMENT(S)-

Question re employment of members of the I. M. D. in possession of 
British medical qualifications in --. 500. 

SUPERIOR SERVICE(S)-

Question re-

Acceptance of the Senior Cambridge examination as a qualifica-
tion for admission into the --in the Railways. 573-74. 

Necessity of a University degree for entrance into the --in 
India. 501. 

SUPERIOR TELEGRAPH-
Question re recruitment for the --and Wireless Branch. 34. 



: ~ :  GRANT-

Demand for --in respect of --. 

" Aviation". 548. 

, ·111" . , 

"Loans and Advances bearing interest" (Loan to the Imperial 
Gymkhana Club, Delhi). 549-61. 

" Miscellaneous". 548. 

" Ports and Pilotage". 547. 

" Refunds ". 548. 

SURINAM-

Question re grant of relief to returned emigrants from Fiji, --and 
British Guiana. 423. 

SURVEY OF INDIA-

Question re-

Discontent among Class II officers of the --. 81. 

Memorial to the Secretary of State for India by Class II officers 
of the --. 81-82. 

4' SWARAJYA "_ 

Question re article in the --regarding quarters for station masters 
on the Madras and Southern Mahratta Railway. 95. 

SWEETMEATS--

Question re contracts for the supply of --to" passengers on the 
Great Indian Peninsula Railway. 87. 

SWORDS--

Question re-

Denial of the right to Muhammadans of possessing --without 
licenses. 467. 

Wearing of Kirpans and --by Sikhs in the Punjab and the 
North-West Frontier Province. 53. 

SYKES, MR. E. F.-

Question l'e opening of Gujerat to recruiting for the Indian AJ:my. 
460. 

SYLHET-

Question re publication of the correspondence relating to the propos-
ed transfer of --to Bengal. 170. 

'1' 

'TAIF-

Question re 10s8 of life and property among Indian pilgrims during 
the attack of the Najdis at --. 183. 
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TALATULEY, MR. S. D.- • 
Question re- . 

Grant of holidays to the staff of the Accounts Offices in the Central 
Provinces. 50. 
Recruitment to the clerical staff of the Account's offices in the 
Central Provinces. 50. 

TANGANYIKA-

Question re position of Indians in --'. 37-38. 

TARIFF BOARD-

Question re appointment of the second --to enquire into the 
cotton industry. 426-27. 

TAXATION ENQUIRY COMMITTEE-

See under" Committee(s) ". 

TELEGRAPH DEPARTMENT-

Question re-
Promotion, after training, of junior telegraphists to the Engineer-
ing Branch of the --. 576.--

Recruitment to the Engineering Branch of the --. 575-76. 

TELEGRAPH STAFF-

Questionre grant of compensatory allowances to the --at Bombay. 
184. 

TELEGRAPIDST(S)-

Question re P!omotion, after training, of junior --to the Engineer-
ing Branch of the Telegraph Department. 576. 

TEMPORARY MEN-

Question re stoppage of the Delhi moving allowance to --in Army 
Headquarters. 476. 

TENDERS-

Statement (laid on the table) regarding purchase of stores for 
which lowest --have not been accepted by the High Com-
missioner for India during the half year ending 30th June, 
1926. 504-21. 

TERMINAL CHARGES-

Question re levy of --on goods by the Great Indian Peninsula 
Railway. 161. 

TIDRD CLASS FARE(S)-

See under " Fare(s) ". 

TIEL MAN ROOS, MR.-
Question re opinion of --, Minister of South 4-frica, regarding 
the Asiatic Bill. 56. 

TONGA DRIVERS-
Question re assault on a --by the officer in charge of the anti-

;~ t c~; and buildings excavated at Mohenjodaro. 581. 
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TOWNSE:ttTD, MR .• C. A. H.-

Code of Criininal Procedure (Third Amendment) BiU-
Motions to consider, circulate and refer to Select Committee. 
316-17. 
Oath of Office. 9. 

TRAIN (S)-

Question re-
Paucity of --and inadequate arrangements. for the supply of 
drinking water on the Bengal and North-Western Railway. 
16. 
Safety of the footboards of the local --of the Great Indian 
Peninsula Railway. 428. 

TRAINING-

Question re --of men for the Provincial Forest c ~ 48. 

TRAINING SHIP-

Question re establishment of a --in Indian waters, etc. 473. 

TRANSFER-

QuestiQn re payment by clerks of the Nilgiris postal division proceed-
ing on casual leave or --of the travelling allowances of re-
lieving officers. 166-67. 

TRANSFERRED ~ 

Question re recruitment by Local Governments of the personnel re-
quired for the --of the Administration. 31-32. 

TRAVELLING ALLOW ~

Question re payment by clerks of the Nilgiris postal division pro-
ceeding on casual leave or transfer of the --of relieving offi-
cers. 166-67. 

U 

UNFILTERED WATER TANKS-

Question re provision of bathing facilitieB for Indians in the --
near Ridge Road at Raisina. 171. 

UNION (S)-

Question re-
Grant of recognition to the --of the 'staff employed on the 
Great Indian Peninsula Railway. 187. 
Recognition by the Agent of the North-Western Railway of the 
--, of which Mr. M. A. Khan is the general Secretary. 229. 
Rival --on the North-Western Railway. 419. 

UNITED KINGDOM-

Statement (laid on the table) relating to the Agreement between 
the --" and Portugal in regard to tonnage measurement of 
merchant ships, together with Notes exchanged, whiCh affects 
India. 204-05. 
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UNITED PROVINCES-

Question re-

~ . 

Average promotion of sub-assistant surgeons in the --and 
Rajputana, respectively. 162,  163. 

Number of voters for the Legislative Assembly in the Muslim and 
non-Muslim urban constituencies in the --. 200. 

UNIVERSITY DEGREE-

Question re necessity of a --for entrance into the superior services 
in India. 50lo 

URDU-

Question re inclusion of --. as a subject for the I. C. S. examination 
to be held in India. 461_ 

USURIOUS LOANS (AMENDMENT) BILL-

See under" Bill(s) ". 

v 
VAKIL (S)-

Question re appointment of pleaders or --as permanent Chief 
Justices of High Courts. 78-79. 

VALEDICTORY SPEECH(ES)-

--to Mr. President. 650-58. 

VENKATAPATIRAJU, MR. B.-

Question re-

Amalgamation of the Oriya-Speaking tracts. 35-36. 

Discussion by the Legislative Assembly of the Report of the Royal 
Commission on Currency. 20. 
Inauguration of an Indian Navy. 36. 
Indents for the purchase of stores on the Indian Stores Depart-
ment, London. 30-31. 

Indianisation of the Indian Civil Service and the Indian Police 
Service. 32-33. . 

Indianisation of the Indian Forest Service. 33. 
Indianisation of the Indian Service of Engineers. 33-34. 
Indianisation of the Services on State Railways. 34-35. 
Interdependence of the main recommendations of the Lee Com-
mission. 35. 
Minimum wages of Indian labourers in Ceylon and Malaya. 36-
37. 

Nomination of a representative of the Indian Chambers of Com-
merce to the Ninth Session of the International Labour Con-
ference. 29-30. 
Position of Indians in Fiji. 37. 
Position of Indians in Kenya. 38. 
Position of Indians in Tanganyika. 37-38. 



VENKATAf ATIRA.}U, MR. B.---co",td. 
'Question re-' 
Recommendations of the Indian Territorial and Auxiliary Forces 
Committee. 36. 

Recruitment by Local Governments of the personnel required for 
the transferred branches of the Administration. 31-32. 
Recruitment of Indians for the Political Department. 34. 
Recruitment for the Imperial Customs Service. 34.· 
Recruitment for the Superior Telegraph and Wireless Branch. 
34. 

Reorganisation of the Medical Services. 32. 
Representation of labour a.nd the depressed classes on the Pro-
vincial and Central Legislatures. 29. 

Round Table f ~ ~  the political and economic 
disabilities of Indians in South Africa. 39. 

Safeguarding of the interests of Indian labourers in Ceylon and 
Malaya. 39-40. 

Salfeguarding of the interests of Indians in East Africa. 38-
39. 

Stoppage of the open comI'etitive examination for the Indian 
Civil Service in India. 35. 

Valedictory speech to Mr. President. 653-54. 

VETERINARY DEPARTMENT-

Question re claims of qualified veterinary scholars for appointment 
in the Indian Civil --. 82-84. 

VETERINARY SCHOLARS-

Question re claims I}f qualified --for appointment in the Indian 
Civil Veterinary Department. 82-84. 

VICE-PRESIDENTS-

Question re powers of the --of Cantonment Boards. 192. 

VICEROY, HIS EXCELLENCY THE (LORD IRWIN)-

Inauguration by --of the Second ~  of the Second Council 
of State and the Fifth Session of the Second Legislative Assemb-
ly. 1-8. 

Question re-

Assent of --to the Indian Trade Unions Bill. 231. 

Duties of the Assistant Private Secretary to ---. 484. 

VICTORIA TERMINUS-

Question re platform attendance of sorters at the --. 51. 
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VISIDNDAS, MR. HARCHANDRAI-

Indian Bar Councils Bill-

Motion to pass --. 437-39. 

Question re-
Claims of qualified. veterinary scholars' for appointment in the 
Indian Civil Veterinary Department. 82-84. 

Communal riots. 9-13. 
Complaints against Lieutenant Wreddon, Medical Officer, Kilanpur, 
North-Western Railway. 80-81. 

Denial to the staff of the North-Western Railway, of the benellt 
of the Fundamental UeaveRules. 50-51. 
Indianization of the ltailway'Services. ' .~: 

Removal of the office of the Deputy Postmaliter General, Sind and 
Baluc1ristan, to the civilline(l, Kwaehi. 1'9-80. . . 

" Vita" ~  fatality. 28. 

"VITA "-

Question re --drowning fatality. 28. 

VIZAGAP ATAM-
Question re personnel of the Local Advisory Committees appointed 
by the Benga.l-Nagpur Railway at Adra, Nagpur, Calcutta and 
-.25. . 

VOTER(S)-
Question re nuniber of --for the Legislative Assembly in the 
,Muslim and non-Muslim urban constituencies in the United Pr0-
vinces. 200. 

WAGES-
Question re-

w 

Deduetion from the __ .-of workmen in respect of fines. 428. 
Minimum --of Indian labourers in Ceylon and Malaya. 36-37. 

WAGONS-
Question re-
Contracts for building and painting --and Coaches on the North 
Western Railwll.Y. 419. 
Contracts for building --Rnd painting carriages and --on th 
North Western Railwny. 481. 

~  ROOM(S)-

Question re-
Closing of the ladies' --at Moradabad. 449. 
Lack of --on the stations on the Broach.Jamboosar Railway. 
464. ' 
Use of --by railway officers. 49. 

--for higher class passenget·s at Koregaon on the Madras and, 
Southern MlI.hrntta ~ . 49. 
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W AJIHUDDI'N,"KIiAN BAHADUR HAJI:-

Question re...-
Abolftibn of . the:" c ~t t of Nowgong. 191 • 

117 .. 

. ~ t. ~ ~. ~ t and the owner of certain houses 
in Poona. ...Ol. 

Appointment of t ~. . t)  Commis.-.ion on Reforms. 118-19. 

Assault' on a' tonga driver bY tb@< Officer in charge of the antiqui-
• ties an<1, buildings excavated at ~ . 581. 

Case {)f a1l8ged eVJlsion of the parment of ~ duty in the Jullun-
~ CantQllmelft. 197 ~ .  ... 

co;tuction ~ W. stit,lls »?y ~~t .. Cantonment authority of Kasauli. 

Delay in according sanctioll to the Budgets of Cantonment 
Boards.' ·190-91. 

Discontinuance of the grant of lands in the Punjab to military pen-
sioners residing in the N orth-W est Frontier Province. 483. 

< Expenditure on education by the Poona Cantonment Board. 202. 

Extension of the Reforms to the N orth-West Frontier Province. 
484. . 

Grant of permission by the military authorities at Poona for the 
construction of a club house in the compound of No.5, Lothian 
Road. 201-02. 

Grant of permission to the owner of No. 13, Elphinstone Road, 
Poona, to build a second bungalow in the compound of his house. 
201. 

Grant of separate representation in the Legislative Assembly to 
representatives of Cantonments. 193-94. 

Inadequate reprt'sentation of Muslims in Clerical posts in thr 
military offices of the Peshawar District. ~. < 

c ~  of Muslims in the N orth-W est t ~ Province postal 
serVIce. 483. •  . <: 

Issue by guards of ~ t f c t  to passengers travelling without 
tickets. 118. 

Issue of life licence!\ .for fire-arms to members of the Indian Legis-
lature. 200. 

Number of \'otes for the Legislatiye Assembly in the Muslim and 
Non-Muslim Urban constituencies in the United Provinces 
200. . 

Original lease of the site for the Sir Dinshaw Petit Parsee Gym-
khana at poona. 202. 

Payment of c ~  against the 7th Hariana Lancers and the 2196th 
Infantry ReglJDent. 200-01 . 

. Powers of the Vice-Presidents of Cantonment Boards. 192. 
Prohibition of liquors in India. 118. 
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W AJIHUDDIN, KHAN BAHADUR ~ .. td. ,. ''', 1" 

Question re-. • .. 

Provision of an adequate. ~  of cifiDkiag watel'! ~ .tpe ~c  
population in Ambala Cantomnent. 199-200. .  • 
Recruitment of Indians' as executive' ·..officers • of Cantdnments. 

1 ~ . . 
Recruitment' of local men in the Irriaation Department of the 
North-West Frontier PrclVince!483. '. ' 

~: ~ ~  ~~ to the Subordinate .,ailway Accounts • 

Refund of amounts spent from' Cantonmillt funds on. 4Onservan-
cy for Indian trc,>ops. 195. ... "" .. 

Removal of the quarantine r4ricti'tns en Inffian ~  to the 
Hedjaz. 118. '  ,  , " 

Representation of Muslims in Goyernment Rt>rvi';P in the :!'\orth-
West Frontier Province. 483-84. •  .  '  " 

t t ~ of District Magistrates on Cllntonmt'nt Boards. 
196. 
Special census of the Civil population of the Kasauli Cantonment. 
192-93, -

Sub-letting of surplus land in Cantonments by the Military Dairy 
and Grass Farms. 196-97. 
Tablp of rents for building sites and ~ c t  hmd in Cantoll-
ments. 198-99. . 

Transfer of the Army Headquarters, 1?oona District, from Poona 
.", to Secunderabad. 203. 
Transfer of the management of "  A  " c ~ land fit for g"rllzing 
in Cantonment to the Cantonment ~;  197. 

Use of a mosque in Pfshawar Cantonment as a dmnpinj! ground 
f.or manure. 484. 
Use of the Masjid in the Connaught Lines, Poona, by thp retired 
officers of the Mule Corps r('cently stationeil there. ~ . 

WARRANT OF llRECEDENCE-
Question re omission from the --of Members of the Central and 
Provincial Legislatures. 471·72. 

WATER-
Question re'supply of ice and --to thp 'railway trawlling public. 

17·18. 

WATER PIPE-
Question re inconvenience suffered by passengers owing to the ab-
sence of a --at Amod station on the Bomhav. Bal'oda and 
Central India Railway. 465. . 

WIDOWS-

Question re-
Grant of compen!lation to the --of RoUa Singh, a motor, van 
drivE'T, and Shaikh Mahmda. a t ~  peon. killed <luring 
the recent ('ommnnal riotR in Calcutta. 494. 
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WIDOWS-contd.' 

Q'l\estion "6---; 
Inadequacy of t ~ fadlily pensions of --of lPembers of the 
Indian Medical Department., 579-80. , 

WILLSON, SIR WALTER---

Question re-
Death of Mr. A. V. V. Aiyar. 503. 
Demand for Supplementary Grant in respect of "Loans and 
Advances bearing Interest" (Loan to the Imperial Gymkhana 
Club, Delhi). 551-52. 
Indian Succession (Amendment) Bill (Amendment of Section 33) 
Motion to consider. 444-45.. 

Motion to pass. 447. 
, 

Question re invitation to Chambers of Commerce to expresss their-
views on the report of the Taxation Enquiry Committee. 476-77. 

Question (Supplementary) re refund to the relatives of pilgrims. 
who died in the Hedjaz of the amounts due on return tickets .. 
45. 

Resolution re-
Abandonment of the Andamans as a penal settlement. 251. 
Report of the Taxation Enquiry Committee. 141-42. 
Valedictory speech to Mr. President. 652-53. 
Workmen's Compensation (Amendment) Bill-
Motion to pass. 227. 

WIRELESS BRANCH-

Question re-
Appointment of a qualified Musalmall officer in tIle superior grade-
posts of the --. 116-17. 
Recruitment for the Superior Telegraph and --.. 34. 

WOMAN (MEN)-

Question re-

Prohibition of the employment of --in factories, mines and 
other organised industries for specified periods before and after-
confinement. 87-88. 

Prohibition of the employment of --·in mines. 88. 
Resolution re election of --to the Legislative Assembly. 632-44. 

WORKING HOUR(S)- .~ .. 

Question re-

Normal number of --in the Government of India Presses. 480. 
Reduction of the --of the Carriage and W &gon std employed 
at Lyallpur on the North-Western Railway. 481. 
--. of the line staff employed on the Great Indian Peninsula 
RaIlway. 186. 

-.-of the station staff employed on the Great Indian Peninsula 
.R8Jlway. 186. • 
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WORKMEN-

Question re deduction from the wages of -, - in respect of fines. 428. 

WORKMEN'S COMPENSATION ACT-

See under" Act(s) ". . ;" . ~ . 

WORKMEN'S COMPENSATION (AMENDMENT)' BILL-

See under" Bill(s) ". 

WREDDON, LIEUTENANT-

Question re complaints against --Medical Officer Khanpur, North 
Western Railway. :80-81. 

~: .. 
~ 

y 

YAKUB, MAULVI MUHAMMAD"':: 

• 

90de of Criminal Procedure (Third Amendment) Bill-

Motion to consider. 307-08. 

. llotion to pass. ·368-69, 371. 

Demand for Supplementary Grant in respect of-

" Aviatioll". 548. 

" Loans 'aid Advances bearing interest" (Loan to the Imperial 
Gymkhana Club, Delhi). 554-55, 557. 

Indian Bar Councils Bill-

MotiQIl to recirculate. 395-97. 

Motion to pass. 430-433. 
Question re-

t~ t of a qualified Musalman Officer in the superior grade 
.~ posts of the Wireless Branch. ,116-117. 

, _if.' 

Discontent among class II officers' of the Survey of India. 81. 
Dirty condition of the road leading from Paharganj to Ibbetson 
Road in Raisina. 171. 

'Memorial teo the Secretary of State . for India by class II officers 
of the ·$lltvey of India. 81-82 .. ~ . 

Muslims ~  office of the Divisional t ~t  East Indian 
Railway, Moradabad .• 428-29. 

Number of candidates on the waiting list for appointment to the 
Indian Army Service Corps of clerks. 172 . 

,Ord'er of deportatiQlr against the editor of the Hablul-Matin of 
Calcutta. 468-69. 

·Provision of bathing facilities for, Indians in the unfiltered water 
~  ~  Road at Raisina. 171. 

Provision of gardens for Indian children at Raisina. 171. 

Provision of scientific detective training for police officers in 
India. 117. 

Publication of the Report .of the Paddison Committee. 116. 
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Selection 01-the Indian members of the Round Table Conference 
to be held in South Africa. 116. 

Question (Supplementary) re-

t~ for Haj pilgrims at Karachi. 75, 76. 

Order of deportation against the editor of the Hablul-Matin of 
Calcutta. ~ .  

Reasonable answers being giv't'n t,o' questiofis put by members In 
the Assembly. 471. ' 

Recruitment of Muslims in the Postal Department. 463, 464. 

Resolution re-

Election of wome. to the Legislative:' Assembly. 634-36, 637, 638, 
643. 

Rpgulation of the perfondance of religious festivals. 279-83, 
586, 600, 632. ' 

~ , 

Retentio1:t in its present site of Rameswaram station on the South 
Indian Railway. 241-42, 244. 

Valedictory speech to Mr. President. 655-56. 

YARN(S)-

Question f'e 1~ t  of a hea"y duty on f ~ ~ . . 

,> 

• 

c 
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